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PARLIAMENTARY DEBATES 
(Part I-'MJueslions and Answers) 

OFFICIAL REPORT

2387

PAIUJAMENT OF INDIA 
Tuesday, 2QU March, 1951

The House met at a Qiuirter to Eleven 
of the Clock.

[M r. Speaker in the Chair] 
ORAL ANSWERS TO QUESTIONS 

T e x t il e s  (E x p o r t s )

Prof. S. N. Misbra: WHl the 
Minister of Commerce sad Isduslry be
pleased to state:

(a) whether Govemmeot have shelv­
ed the proposal for drastic cut in 
cotton textile exports of the ocmntry 
for the year 1051*52; and

(b) if so, whe^er any overall target 
for the year 1951*52 has been tentative* 
ly nxedr

the Deputy MiiUste of Commene 
«Bd iBdvstry (Shti Karmarkar): (a)
The fact is that Government have 
taken steps to restrict exports of 
cotton textiles.

(b) The tentative figure is 800 
yards.

Prof. & N. Mlshra: May I know. 
It, what do Government propose to

io in respect of the contracts already 
iiade?

Shri Karmarkar: Our attempt at 
he present moment is to stagger the 

exports to make them more gradual 
than they would otherwise have been.

Prof. S« N, Mishra: How Icmg are 
these contracts expected to continue?

Shri Karmartrar; The usual practice 
t>oth in r^pect of imports and sports 
have been that firm contracts support­
ed by letters of credit have b e^  
usually honoured. In this parUcular 
case, how many contracts there are 
and to what extent they will contl- 

^  ^  position etc, 1 should like to have notice. Different 
contracts will be for different periods. 
S99 P A
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Slffi Gimle: May 1 know how much 
quota out of this 800 million yards 
would be coarse and medium type of 
cloth and how much fine and super­
fine type of cloth?

Shri Karmaricar: A quota of 100 
million yards of coarse and mediiun 
cloth in soft currency areas and 30 
million yards in hard currency areas 
has been fixed for export in 1951. The 
rest will be fine and superfine.

Shri Soadhi: What is the quantity 
which has been already exported oiU 
of this 800 million yards?

Shri Karmarkar: I have not got 
^ at figure ready with me« Sir.

Shri Kesava Bao: May 1 know 
whether any handloom cloth Is export 
ed? If so, what is the quantity 
exported?

Shri Karmaikar: 1 shall require 
notice. ' Handloom cloth is certainly 
encouraged for export

A rt B. K. Das: What is the posltkm 
of yam? Will it be exported during 
this year?

Shri Kanaaikar: It does not arise 
out of this but, however, II it does, 
as my hon. friend knows, all export 
of yam has been stoiqE>ed.

Pret S. N. Mishra: May 1 knmv tlie 
allocation made to dollar and ncm- 
doUar areas?

Shri Karmarkar; As I said a quota 
of 100 million yards of coarse and 
medium cloth for soft currency areas 
and 20 million yards in hard ciurency 
areas has been fixed for export for 
the period January to June 1951. As 
regards fine and superfine cloth it Is 
open to all areas.

M o m sy  R e c o v e r e d  f r o m  N e pa le sx  
N a t io n a l s

^  S- WHlthe Prime ifiaister be pleased to sUte 
^K îether it Is a fact that a sum oi 
about Rs. S5 Ukhs recovered In 
currency notes and N^talese silver 
coins from some N w d natlooals «|
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Willingdon Airport on the Npv- 
wnber, 1950 at 7-20 P.M. is stlU lying 
with Government?

(b) If so, what do Government pror 
pose to do with it?

The Depaty Bftnister of Extenua 
Affairs (Dr. Keskar): (a) Yes, Sir.

(b) Government are taking steps to 
return the amount to the Government 
of Nepal.

Fnrf. S. N. M i^ a : May I know why 
was it deemed necessary to conduct 
the sear<* ol the plane in question?

Dr. Bkeduur: The detail5i of the 
search etc. were explained on the 
floor of the House in reply to QuesUm 
No. 2135 delivered on the 12th March.

Piof. S. N. Mlshra: No details w e  
given on that date. 
whether the search was conducted at 
the request of the Government of 
Nepal?

Dr. Kedcar. No, Sir.
Tbakar Lai fflagh: May I Imow 

whether the Government of Nepal to- 
formed this Govemineoi that 
treasuries other than BirgunJ were 
also looted?

Dr. K «*ar: We have been inform­
ed that some other places were also 
looted.

rn t. 8. « . *toy 1 ^
whether Goveminent have-been aWe 
to ascertain the ownewb^ d  the 
money recovered?

Dr. Keikar: Govemmoit has tr i^  
its best to find out the otromhip rf 
this sum and that is probably 
reason why such a delay m s  occurred 
In returning H.

Prof. S. N. May I Isnow
what is ttie ownership ot the plane 
wiiich carried this money?

Dr. KeAar. I would require notice 
of tiie question.

W ar Reparations

♦234#. tOai Sidhva: (a) Will the 
Minister ot Commerce a»4 iRdiwtry be 
p le S S  to state what arti<to have 
L en  recrived m Ww KeparatloM 
during the year 1»S0T

(b) What is the »ta(t employed to 
Germany and other pliwes in cotuMe- 
tton with India’* fieparaUon clalmiT

(c) Are such ertaWirtanrato to 
{ô 4 q counWe# Ukely t<» be ctoaedT

(d) What U the total ̂ amwmt ol 
Baparatinn "tide* now lyta# with tjs?

The Mtoister of Commerce aad
iBdHstry (Shri Mahtab): (a) In all, 
1^85 items of general purpose machine 
tools, workshop equipment and chemi­
cal plants were received front 
Germany as India’s share of war 
reparations during 1950.

(b) and (c). The Indian Repara- 
ticms Inspectorate at Berlin was clos­
ed on the 15th January 1951. A 
statement showing the existing staff 
of the R^arations Directorate at 
Calcutta is laid on the Table ^  the 
House. (See Appendix XVm» 
annexure No. 11.]

(d) Out of the total 10,430 items 
of machinery allocated to India, only 
3,074 items still remain to be disposed 
of. 7,356 machines and plants have 
already been allocated or reserved for 
allocation to various priority 
indentors.

Shrl Mahtab: Sir, there is another 
question No. 2360 relating to the same 
subject

Mr. Speaker. That is by Mr. Gopl- 
nath Singh.
iShri Gopinath Singh was absent).
We cannot take it up unfortunately.
Shri Sldhva: The hon. Minister 

stated in r^ ly  to parts (b) and (c) 
that the Berlin OfBce has been closed. 
May I ask if there is any other office 
in £ur<^, namely, in Belgium and 
whether that office in Antwetp has 
been closed? Am I to understtod that 
no other staff e j ^  ^  io i^ e^  
oomMriat?

SiMrt iM ilab: There is no office in 
T)^ Charge d*Affaires is 

a lifomber of that organizs t̂ion. There­
fore there is no separate organizatlotn 
ior this anywhere.

Shrl SIdhva: Was no .<tt€Ul posted on 
b^alf of Berlin in Antwerp? May I 
know whether it still exists?

Shtl MahtabMt is not exlsUng at 
present.

&ui SidhTa: Arising out ff^the 
answer to part <d); the hon. ft|inister 
stated that 3.074 items still remuin to 
be disposed of and 7,356 machines and 
plants have already been alloe»tef 
How many have been allocated to 
individual CQmroeardal firms and Gov- 
ertonents and what is the total 
What are the items under pri^ ty  
ind^tors? Are they ^ C ^ v^ jen t or 
commrcial Anns or lo4l/ids4^?

Shrt «w»»ab; The
p rio r i^  ifidentor **Central Government and State Gov­
ernments. Priority indentors €•»
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never be commercial firms. Alloca> 
tion to priority indentors means that 
they have been allocated to various 
Departments of the Central Govern- 
ment« particularly the Defence, Rail­
way and Communications Ministries.

$bri How much has been
credited to the Government of India 
from the sale and disposal of these 
reparations?

Shri M M ab: The value of the 
amounts already realized from our 
own Departments—Government De­
partments—is Rs. 22,55,133. The 
total estimated value still to be realiz­
ed is Rs. 3 crores approximately, and 
subject to final acceptance of dis­
posal prices by Defence and Transport 
Ministries to the tune of Rs. 95 lalUis.

Shri Sidh^a: May I icnow whether 
this amount is credited to the General 
Fund of the Government of India or 
whether it goes to some other credit?

Shri Mahtab: There is no other 
credit. It goes to the Genial Funds.

Shri T.akshmanan: Are there still 
outstanding claims between India and 
Palcistan in the sharing of these re­
parations?

Shri BCabtab: Yes. There are some 
outstanding issues with regord to that 
and that is b«Lng dealt with by the 
Partition Secretafkt

Shri So&dhi: Arising out ol answer 
given to part (b) and (c), what is 
the total amount we have spent so 
far on our Berlin OfElce?

Shd Maktab: Those figures are 
being collected. I am sorry, I cannot 
give the exact figures.

Shri Poottacha: Is it a fact that quite 
a large number of these machines 
could not be worked here in India 
either for want of technical personnel 
to run these machines or because of 
the fact that quite a number of 
essential parts of these madiim^ m  
missing?

Shri Mai^b: As the hem, M&aher 
must have known, out of the 10,000 
and odd items 7000 and odd have al­
ready been allocated. There is no 
QU«ition of these machines being not 
used here.

Sfari A. C. Gnha: Are we to under­
stand that none of these machines has 
iken  given to any private conunerdal 
fjrmst

MsMab: 1 think, not
Shri Kamath: Was the Berlin office 

closed before or after India's termi­
nation of state of war with c;ermany?

&oA Malitab: That I cannot say: the 
exact date, I do not know.

Shri Sidhva: I wanted to know 
under what Head this amount is. 
credited?

Mr. Speaker: Tliis could be ascertain­
ed from the accounts.

Shri S ^ v a : We do not find any 
entry in the Budget I wanted to 
know under what Head this is creditr- 
ed?

Shri BAahtab: The e3q>enditu«e on 
items 1 to 3, Reparation Staff at Cal­
cutta is debitable to Head of Account 
No. 57 Miscellaneous, Miscellaneous 
and unforeseen charges. The other 
items of expenditure detailed above- 
are debited to Suspense Account in 
connection with expenditure <m 
German Reparations madsines—P. 
Deposits and advances. Receipts 
from the sale of these machines are 
credited to Suspense Account

Mr. Speaks We will go to the next 
question.

Right o f  A sylum  or Diplomatic  
En v oy s  ^

*2341. Dr. Bam Subhag Sbigh: Will 
the Prime M ioisler be pleased to state 
whether the Government of India 
recognize the so-called right of asylum 
Franchise du quartier of diplomatic 
envoys?

Tte Mia^iter of Sxtamal
AIKalrs CDr. lUadcsr): The Ooveniment 
of India accept the well-estabiished 
principles of international law relttt-- 
ing to the inviolability of the person 
of a diplomatic envoy of his otBce imd 
residential premises. It is by virtue- 
of this privil^e that an envoy is in a 
position to give asylum to a pers<m. 
By itself giving of asylum is not re­
cognized as a right

Dr. Ram Sabhag Slngb: In view of 
the fact that the International Court of 
Justice has recently decided against 
the Columbian Embassy when they 
gave shelter to the Peruvian leader 
Victor de La Torre may I know 
whether our Government will fall In 
line with that decision?

0r. Seslour. With regard to this 
questicti of giving asylum, which Is 
more a question of international 

l̂urisprudence, no one country is follow- 
kig one particular line. In fact for 
€3can«>le, countries like the United 
States do not recognise the r l^ t  of 
asylum as it is recognised in sinme 
other countries. Jf a qu^tion will 
arise for our country, we m l ^  take 
a decision. But, what I wanted tb
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indicate was that countries are at 
liberty to vary this principle of right 
of asylum to some extent. It is not 
necessary that all countries ^uxuld 
abide by a judgment of fbe Inter­
national Court of Justice in any parti- 
ĉular matter.

Mr. Speaker: Next question.
Shri R. VebiyndOiaB: May I ask one

^uesticm. Sir?
Mr. Speaker; It is no use iliscussing 

this question. We will go to the next 
({uestion.

G ram  from  Pakistan

•2342. Dr, Ram Subhag ffliigh: WiU 
the Minister of Commerce and Industry
be pleased to state whether it is a fact 
that the Government of India have 
decided to introduce unrestricted im­
ports of gram from Pakistan?

The Depoty BOaister of rmrnneree 
and ladnsby (Shri Karmatkar): The
Import of gram from all soft currency 
countries including Pakistan is now 
imder the O.G.L.

Dr. Sam Snbhag Siagh: May I know 
whether at any time in this year or 
the last year the import of gram was 
prohibited or restricted?

Sbri Karmsfkar: In September 1050, 
Pakistan was excluded from the scope 
of the O.G.L. However, we permitted 
gram to come In if it came ul

Dr. Saa Sobkag
the fact that we recognised the Pakla- 
tan Rupee rate very recently, may 1 
know how tiiese gram imports 
paid before the recognition of the 
Pakistan Rupee?

Sbri Karmaikar Am I to u n to- 
stand the hon. Member to a^ . wien 
we stopoed the O.G.L. in respect of 
gram, what arrangements were made 
to allow gram?

Dr. Snbhag How wpre
payments made?

Shri Karmarkar Payment was 
arranged by the parties In tbelr ovn 
way.

Shri G««ika: When the parties 
wanted to make their o ^  arrange­
ments for the paym^t of * 2 2
Pakistan, may I know why  ̂other 
people were refused permits to Import 
other materials ^ ic h  
for this country and -wmich 1»e 
Industries Department wanted to be 
Imported?

S M  lOuTOatkar. I may tell my hon. 
•riend ^ t  every case is considered

strictly on merits, and every case has 
been considered <m merits.

SOiri Ghiile: May I know the quantity 
imported from Pakistan undw tbe 
O.GX?

Shri Karmarkar: It is yet too early
to say; 1 want notice.

Sbri T. N. SiB|^ In respect of these 
payments by the parties for imported 
gram, may I know whether Govern­
ment have any knowledge if any of 
these payments have been made out 
of the unaccounted for balances held 
by the parties in Pakistan?

Shri Karmarkar: I think my hon. 
frimd knows that in spite of the trade 
barrier, there has not been a perfect 
barrier between people in Pakistan
and people here. There are instances 
of residents here having assets in 
Pakistan which they are entitled to 
operate upon as a matter of credit. In 
exchange for that, they have asked 
for some imports from Pakistan, not 
exactly in the form of money, but in 
the form of goods. That type of re­
lations had not ceased completely 
even during the trade cessation period: 
not because we have permitted the 
parties to import goods as against 
their assets.

Shri Goe&ka: May I know whether 
merit means the influrnce of individual 
parties on the Government of India?

Mr. Speaker Order, order.

FdtHCH Omnrs

•2SIS. Dr. Ram Sabkag Slagh: wm
the Maeie Miidster be pleased to stale 
the expenditure Incurred by the Gov­
ernment of India on the receptitm of 
and hospitality to foreign guests in fbt 
year 1950? _  ___ ,

The Deputy Mlalster of Rxtenul 
Affairs (Dr. K e ^ r): The expenditure 
incurred on the reception of and 
hospitality to foreign guests during 
1950 from the Hospitality Fund of the 
Government of India was Rs. 86,726 
(Rupees eighty six thousand seven 
hundred and twenty six only).

Dr. Ram Sobhag Singh: May I know 
i^diether there has been any increase 
in the year 1950 over the expenditure 
incurred in the year 1949?

Dr. Ran Sabhag Slagli: May I know 
la] Nefcra): The figures are: in 1949 
the total expenditure was Rs. IS* WS: 
this year, as my colleague has stated. 
Rs. 86.000. It is considerably less 
than half of the previous yearns.

The Mme Hflalster (Skri Jawakaf*
n ĥether the expenditure incurred oa
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foreign guests by ^ e  diHerent 
Ministries such as External Affairs, 
Food and Agriculture, Health, etc., are 
disbursed through the Ministries con­
cerned, or throu^ a common central 
fund?

Slirl Jawaliarial Nehm: It is rather 
difficult to say; I soeak subject to 
correction. Part ot it is done tttrou^ 
a common fund; but part of it is done 
separately. I have got, as a matter of 
fact, the figures before me of each 
Ministry’s separate expenditure.

Dr. Ram Sttblng Siagli: May I know 
whether Government propose to start 
a central ftmd for meeting this 
expenditure?

Shri Jawaharlal Neiini: The posititm 
is this. Each Ministry spends separate­
ly. But, certain forms of hospitality 
are general and they come out of the 
joint fund.

Sardar Hnkam Singh: May I know 
whether these hospitality funds with 
the various Ministries are audited 
annually?

Shri Jawaharlal Nehm: I presume 
all funds are audited.

N e w  Town ih  K a n s l a

>̂ 2344. SkH SMhvm: (a) Will the 
Minister of lU^abilttattoii be pleased 
to sUte the total amount paid to the 
Sindhu Resettlement Corporation for 
establishing a new town in KandU 
(Kutdi)?

(b) How much amount has the M id 
corporation ^>ent to far towarda the 
development o f the town?

(c) What is the progress made in 
the construction of the town?

<d) How many houses have been so 
far buUt?

(e) How many have been occupied 
and are all the occupants displaced 
persons?

(f) Is there any industry  ̂ small or 
large, opened in this colony?

(g) Is any repayment of the loan to 
be made?

<h) What is the rate of interest 
charged on the loan?

t%e Minister of Stale for EehiOilllta- 
tkm (Shri A. P. Jain): (a). 110
lakhs.

(b) Approximately Bs. 90 lakhs on 
construction of houses and Rs. 45 
lakhs on other works of development 
of the town.

(c) A note is placed on the Table 
of the House. [See Appendix XVm« 
annexure No. 12.]

(d) 2,395.
(e) Nearly all the houses m  

occupied- About 400 have been 
temporarily allotted to Government 
servants engaged in port development 
schemes.

(f) Yes. Some industries ha\’e been 
started by the Corporation and dis­
placed persons.

<g) Yes.
(h) per cent
Shii Sldhya: Sir, arising out of the 

answers to parts (d) and ^e). 'Hie 
hon. Minister has stated that out of 
2395 houses constructed, 400 have 
be«i allotted to government servants 
and tht rest to displaced persons. 
May 1 know if these displaced persons 
coiiisist of only Asali Sindhis or do 
they include also the Kutchi? who re­
side in Kutch?

Shri A. P. Jain: Among displaced
persons, 1 believe the cveiwhelming 
majority consists of Sindhis.

Shri Sidhva: May I know whether 
the Kut^h Hazrat Associalica made a 
representation to the hon. Minister 
about their having asked the Corpo­
ration for houses and theix getting a 
reply that the houses will not be 
allotted unless they purchasf^J shares 
money? Has the hon. Minister's 
attention been drawn to this 
representation of the t̂h Dererrbtf,
1950 and if so what has been the 
result?

Shri A. P. Jafai: I don*t rem&nber 
to have seen such a representatkm. 
But 1 know that houses are bong 
allotted to persons who ha /e not pur* 
chased shares with the Corporatian. 
OX course house sites are being allotted 
to persons who have purtiiasel shares 
of the Corporation and to others.

Shri Sidhvm: Sir, may I knew 
whether the hon. Minister is aware 
that 4,000 Kutchis who came from 
Karachi as refagees applied on the 
eth December, of which I have a copy 
with me and......

Mr. Speaker: I think it will be 
better if the hon. Member takes up 
this matter individually witn the hon. 
Minister.

Shri Sidhva: Sir, I have taken up 
this question and...

Mr. Speaker. May be. But the
Question-hour is to be utilbvê i the 
purpose of getting informatii^ 
general importance and n t̂ in tiKi>ect 
of individual grievanwce.



mm SidhT*: Sir, this is not an 
individual question as many as 4,000 
persons......

Mr. Speaker: May be, but 1 will not 
«01ow it

Slui SidiiTa: Sir, I want to pul an- 
•other question.

In part (f) of the answer it is 
stated that some indu?‘«:u's have been 
qsfMed. May I know how many 
Kutch refuge^ have be:m employed in 
these industries and h-.w ixiaiy of 
4bem are Sindhis?

Ŝliil A. P. Jain: Wb do niit k^p 
, We h
/  to we peT90Bis bav^ toen
hbilses' in Grandhidham. If my

___  friend wants to kncv/ the types
<of industries carried on there, I will 
‘certainly give him their naincs.

Slirl Sidhva: Sir are those employed 
4n these industries ir. >stly Kut*M 
Sindhis or do they iiiclude other 
n'/uirees from Sind?

Shri A. P. Jain; Tnis s c h i s  r.jt 
•confined to any particular set of 
persons. We have advcDcoJ some 
loan to the Corporatii)n but tlie general 
management of the rit*rdhidham is in 
ttxe hands of the Corporation. We can 
write to them, advisi* them anr! give 
them guidance, but *ac cann l order 
the Corporation to d:> a part '̂ular 
Thing unless it comes un':Jei the tenr̂ s 
of agreement

HTO THf:

fm  ^*TT  ̂ spt ^  ^  ^  qT ^  
^  irS ^

^  ^  r+d'fl t  ^
^  ^  ^  t?

[Lala Aehint Bam: WiJ the hon.
Minister be pleased to state the total 
•ailiotmt tiiat has betsi paid to the di»> 
placed persons at Kandla in the fonn 
o f loans. What ac  ̂ the m a :^ m  

fhf mliilmum ahiounls of such

lA ^  £%,<ao*
tW i fetT «mt f  aftt 3IW*
iW f w | i  arM

T̂Jj T ^ I
[Sliri A. P. Jain: Tne total ami unt 

o f  loans comes to 86.700 rupee.̂ . and 
this has been granted to 139 persons. 
These figures are up io "il st D^ember,
1950.]

fiBfti R. Ki Chaudburi: Sir. what are 
the industries that have been opened 
there and what is the number of 
refugees employed in these indtistries?

Shri A. P. Jain: There are two tyt>ee 
of industries opened there. One type 
of industries which have been open^ 
by the Corporation consist of the 
manufacture of hollow cement blocSi 
spun cement pipes, saw-mills, 
cf^rpoitiy shops, mechanical woik*̂  
shops etc. etc. The other industries 
are started by the displaced persons 
and they are such as grinding mill*,
oil jM®ssin  ̂ mtilSi UeBê tilWH* tite 

faptcx^  ̂ smltiKieSi handloom 
W0d̂ î ing; ice factories «id  aerated- 
w tl^  fAtfoî ies.

Shri A. r . GuIuk May 1 ____
whether this Cort^ation is a statutory 
body and what is the control of the 
Government over the finances of this 
Corporation?

Sbri A. P. Jain: It is a registered 
company and Government have no 
control over the finances of the 
Corporation. The company has been 
floated with a capital ot Rs. 2 rrores 
and Government have subscribed Rs. 
50 lakhs. Government ncminates the 
Directors according to the share capi­
tal. There is a land section attached 
to this Corporation and there the 
Government has a majority of one 
and therefore the controlling voice.

Shri Shiva Rao: Sir, are there any 
statistics to show the cost of buildings 
in Kandla? How does the cost com­
pare with that in similar tr.wnships 
elsewhere?

Shri A. P. Jain: The stipulation was 
that 4,000 houses will cost Rs.
1,10,00,000. Comparatively, I believe 
Kandla is constructing houses cheaper 
than, say Bombay and at least a good 
number of other States.

Shri A. C. Gttha: The hon. Minister 
said that Government have subscrib­
ed Rs. 50 lakhs for this Corporation. 
What is the amount subscribed 
private persons? Have Governmetlf  ̂
given any loan also to this Corporis 
Uon?

Shri A. f .  J»ia: I caimct give 
exttct amcntet o f  the < ^ ta l subsc _ 
ed privately. Roughly speaking It 
about Rs. I crore. GoveramenJ h w  
g i ^  a loan of Rs. 1,10,00,000 for m
4,000 houses. The Corporation has 
also asked for a loan of Rs. 50 lalAs 
foif hmises to be butlt on lands allotted 
to private persons.

fnwT «iRrt fm : w i
^  ^ ^  <IT,

^  f«n  ^



O m 'A tim n  sb ftjflftJfil »51  djW'A«fUrer» m

» s f ^  ilfi r w
^  ¥\ ftRnfl t  ^

[Lais AcUnt Ram: WiU the Tion. 
Minister be pleased to give reply to 
my original question as to what were 
the maximum and minimum amounts 
of the loans that have been granted?! 

^  ^
<fh^ ?rflf ^ WiefT

^  m  f»rt #  Ift #^*fr t, m
% ^  ^  F̂F9fT I
CSlnl A. F. Jain: I am unable to 

give you the exact figures. But the 
maximum of such amounts can be 
five thousand. About the minimum I 
cannot say anything.]

Shri Sidhva: Sir, is it a fact that 
when the hon. Minister went to Kutch 
Mandvi he promised to pay a sum of 
fo. 2 lakhs to the refugees of Kutch 
Hazrat Association and if so, what 
amount has actually been paid to 
this Association?

Shri A. P. Jain: Sir, I never promis- 
TO nor gave any amount to any 
i^ociation. I said some money will
^  given to the Chief Commissioner 
for helping the displaced persons and 
that money, so far as I remember, has 
been paid

T arget A chieving Committee

•2345. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce ajra 
Industry be pleased to stato whether 
any Target Achieving Committee was 
appointed during the year, 1950-51. if 

how many of them and in respect 
•f which industries?

amount of
•xpendittire incurred on such a Com­
m i t  and hfm far have the efforts of 

iuccessful inproduction?
(c) What Wis

* — iduction in the various IndustHet 
^ the siK m m

Committee and the total quantity 
value of production duri^ the six 
5pnttfs following the said appoint-

Wie M lA ^ r of CommeFce and 
Industry (Shri Mahtab): (a) A state- 
miasnt is laid on the Table of the House. 

Appendix XVIII, annexure No.

it is £̂ ot t f̂bpo^ed to cbnsti^te simî  
lar committees for 1951, because th« 
Development Committee for Industries 
set up on 1st December 1950 has be^  
ch a r^ , inter alia, with the task ol 
fixing targets, where necessary.

(b) No expenditure was incurr^ on 
these conmiittees. As a result of the 
efforts of these Committees, targets 
fixed in respect of certain iidustries 
have not only been achieved but 
exceeded in some cases. There was, 
however, a shortrfall in the nnMiiK̂ ttDii

(c) A statement is 6A the
of tbA House. £Se€ Appendix XVIIL 
tfimeitecr No. m

Paadtt M. B. BhargaTa: Sir, which 
of the Tari^t Achieving Committed 
are still working and which have been 
closed?

Shri Mahtab: No Target Committee 
is working at present, because the 
work has been entrusted to the 
Developing Committee recently s^ 
up in December last

Shri R. Velayudhan: Sir, may I 
know whether labour is included in 
any of these new Development Com­
mittees?

Shri Mahtab: Yes.
Fertilisers for Tea Industry

♦2346. Pandit M. B. Bhaigaya: WiU
the Minister of Commerce and Indasirf 
be pleased to state: -

(a) the total armual requirement of 
the tea industry in the north-east and 
southern regions of the Indian Union 
In respect of the chemical fertilisers 
like the sulphate of ammonia; and

(b) what was the total quantity of
such fertilizers supplied to the indus- 
to^durii^ the years 1948, 1949 and

The D ^ v ty  Minister e f G om m em  
and Industry (Shri Karmazknr); (mV

total ndrmai annual requirement 
o t the tea industry in respect oi 
chem i^ fertaisers is 5̂ ,000 tons tef 
North-East India and 8,000 tons for 
South India.

(b) The total quantity of chemieaj 
fertilisers supplied to the tea industrr 
during the year 194*7-48 and 1948-49, 
for the period from July to June, was 
34,850 tons and 36,358 tons i*espective!y 
and for 1950 it was 58,000 tons.

Shri ChaUba; Sir, may I know
whether the Sindri factory is going to 
be made over to a private manw^. 
m^nt as was announced the other day?
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ShH Kamatkar: I think my bon. 
mend may table a question to the 
proper quarter.

Stoi fiakwhiiiaaan* Sir, may I know 
H^ether there is any distinction 
observed in the matter of supplying 
fertilizers to food crops and money 
or cash crops? Is there any preference 
■hown to money crops?

Shri Kamarkar: No, both classes 
are equally important.

Shri Banuui: Sir, is it a fact that 
the fertilizer-mixing factories simp^ 
mix ingredients and no orga ^  
manures are mixed?

Shri Karmafkar; Sir, I wculd re­
quire notice.

T yres and T ubbs

•2347. Pandit M. a  Bhargava: (a)
Will the Minister of Cemmcfce and 
Industry be pleased to state the 
quantity and value of tyres and tubes 
import^ into India from the hard and 
soft currency regions during the years 
1948, 1949 and 1950?

(b) What is the quantity and value 
of tyres and tubes manufactured in 
India during the above three years?

(c) By isrtiich time is India expect­
ed to be self-sufficirat in respect of 
these articles?

Tbe Deputy Minister of Commerce 
Aad lidnrtry (Shri KanBirkar): (a)
and (b). Two statements giving the 
required information are placed on the 
Table of the House. [5̂ ee Appmdix 
XVIII, annexure Nq, 14.]

(c) India is self-sufllcient in regard 
to the requirements of Automobile 
and Bic3rcle tyres and tubes. Sfforts 
are being made to secure self sufil- 
dency as far as possible in respect of 
medal types of tyres and tubes used 
for tractors, earth movers and graders.

Shri M. V. Bama Bao: Sir, there are 
two other questicAs relating to the 
manufacture of rubber tyres. They 
are questions No. 2393 and 2394 in my 
name and they may also be answered 
along with the question Just now 
an.<rwered,

Shri Kantiarkar: We have no
Objection, Sir.

Price of Tmes
•2S93. Shri M. V. Rama Bao: WUl 

the Minister of Commeree aad ladiistry
be pleased to refer to the answers 
^ven to starred question No. 178S on 
frth February 1951 and state:

(a) whether it is a fact that the 
ftsfioittues of rubber imported Into

India during the years, 1949^ and
1950-51 (up to 31st December 1950) 
were 1200 tons and 1005 tpns respee-
tively;

(b) whether it Is a fact that the 
average price of rubber imported Into 
India during these years were Hs. 1,420 
and Rs. 3,517 per ton;

(c) whether it is a fact that 525 out 
of 1005 tons imported in the
year 1950, were imported during the 
early part of the year at prices far 
below the present prices;

(d) whether it is a fact that tyre 
manufacturers in India do not maintain 
large stocks of rubber; and

(e) whether the increased price of 
approximately Rs. 15,00,000 paid for 
imported rubber in tbe year 1950 by 
the manufacturers warrants the in­
crease of tyre prices by Rs. 150,00,000 
and if so, how?

Tbe Minister of Commerce and 
Industry (Shri Mahtab): (a) to (d). 
A statement giving tbe information is 
laid on the Table of the House. [See 
Appendix XVIII, annexure No. 15.]

(e) The increase in tyre prices was 
not given on the basis of the difference 
in the value of imports of raw rubber 
during the y e a r s  1949 and 1950. It 
was based on Uie increase in the 
prices of rubber expected to be import* 
ed by the manufacturers during the 
year 1931.

C3o9t or MAifurACTunnvc 
TmE8

Bubssk

*2391 Shri M. T. Bama Bao: WUl
the Minister of Ceuwree sad Intel- 
try be pleased to refer to the answers 
giv«i to starred qi»stlon No. 1785 on 
27th February IMl and state;

(a) whether there has b ^  an 
inquiry into the cost of manufacturing 
rubber tyres in India at any time and 
if so, when and by what agency;

(b) the quantities of Imported and 
indigenous rubber made available to 
manufacturers of tyres during the 
years 1948. 1949 and 1950;

Jc) the prices paid for imported 
[ Indian rubber during these three 
years;

(d) the size of rubber stocks held 
by the manufacturers of tyres in India 
dturing these three years;

(e) the prices of tyres manufac­
tured in India during these three years 
as compared with prices of similar 
tyres manufactured outside India; and
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, the quantity of tyres made in 
[ia purchased by or for Government 

and the quantity available to private 
ooBsumers during the three years 1948, 
1949 and 1950 and the respe^ve priw  
chargcid for them?

The Minister of Co
iBdiistry (Shri M M a b ): <a) No, Sir.

(b) to (e). A  statanent giving the 
information is laid on the Table of the 
House. [See A ppoid ix  X V m , annex- 
ure No. 16.]

(f) The information is being collect­
ed and wiU be laid on theTable of 
the House.

Shri M. T. Bama Bao: May I know
whether Government propose to insti­
tute an enquiry into the cost of the 
manufacture of rubber tyres in India?

Shri Mahtab: We discussed that 
yesterday afternoon and I said that 
when the Tariff Board’s recommenda­
tions would be received with regard 
to tiie price of rubber, then alone a 
case for investigation into the cost of 
the manufacture of rubber tyres \\x>uld 
arise.

Pandit ML B. Bhargava: Has there 
been a rise in the price of these import* 
ed tyres recently? If so. to what 
extent?

The Deputy M islster of Commtmt 
•ad Indiistry <Shri Karmazkar): Yes» 
there has b ^ n  a rise in tlie

Mr, Speaker: He wanted, 
extent?

to what

Shri Biarmaikar: I want notice.
In view of the fact 

that a fifteen per cent increase has 
been agreed to by the Government so 
far as tsnres and tubes are concerned 
in anticipation of the manufacturers 
importing about 5,000 tons of rubber 
from outside, what would happaa if 
the importers do not import that 
quantity as they did in the past with 
the result that the public are charged 
for that?

Mr» Speaker. Order, order. That is 
a hypothetical question at this ntage. 
The hon. Member is assuming sooie- 
thing.

Shri Poonacha: What would be the 
position if the importers do not imp<^ 
ihe expected quantity of rubber’

An Hoil Member: It is the «mme 
question.

Shri M. V. Bama Bao: Who prepar­
ed the estimates of the quantities of 
Rubber that are to be imported in
1951 and what is the basis on which 
those estimates have been made?

Skri Mahtab: The basis is the- 
capacity of the manufacturing firms. 
If the rubber is not imported then the> 
firms will cease to function, because: 
that quantity of rubber is neccssarjr 
to meet the manufacturing capacity o t  
the firms. That can be easily ascertain­
ed as it is done in the case of other 
industries.

Sardar Hnkam Singh: Is it a fact 
that licences issued for the import of 
tubes and tyres during the latter halt 
of 1949 and 1950 remained unutilised  ̂
and the goods were not imported, 
because the list attached to the licences 
relating to size and varieties exhaust^ 
ed all articles that could be used 
India?

Shri Mahtab: I shall have to look 
into that: the position is not dear.

Shri Poonaeha: How do the pricer 
of Indian-manufactured tyres com- 
paie with those imported from abroad?

Shri Mahtab: Our prices compare 
favourably with the prices of import­
ed tyres.

Shri BL Y. Bama Bao: May I know
whether the present term<? of reference 
of the enquiry by the Tarilf Board, 
ccmcerning rubber prices include any 
reference to the cost of manufacturing 
rubber tvrcs in India?

Shri Mahtab: It has no relation wiiik 
that Probably the hon. Member is- 
not aware of one fact, that rubber 
constitutes only 26.6 per cent, of the 
manufactured tyre. Therefore the 
cost of the manufacture of tyres wilT. 
depezKl on various other materials be- 
siteTrubber.

Skri M. V. Bama Bae: May I know
whether Government have any idea olT 
ihe cost of the other components tiiat 
go into the manufacture of tyres and' 
whether Government have carried out 
any investigation into the price> 
structure of those commodities?

Shri Mahtab: As I explained yester­
day all these matters have been, 
investigated.

SaHbur Hnkaai Slegk: Is the hon. 
Minister aware that an ordinary tyte- 
34X7 used for commercial vehicles 
which ought to be sold at Rs. 283 la 
now selling at Rs. 500 and more?

Shri Mahtab: It may be the cas^ 
The fact is that except in the case of 
cycle tubes and tyres the prices o f 
other tyres and tubes are not ccm- 
trolled.

Shri Bathoaswamy: Sir, there 1&. 
also another question in my name 
relating to ^ e  rubber industry, Q. 
No. 2396, which may be answmd 
this ccmnection. .



m

Removal o r  Co)tftROL8 oi  ̂ Ruiiiili

*2396. Skii SalliBaswaiiiy; WiU the 
Minister o l Conm eree sad In t a t r y  be 
pleased to ^ t e :

(a ) wfaetha* the attentkm o f Go^rern- 
has been drawn to the statonent 

o f  Mr. A. V. Thomas, Chairman o f the 
Indian Rubber Board on 21st February, 
m i .  at Bon&ay <tccordin« to P.T.I.) 
that tbit rubber fiictlBries in India 
f ia ^  be closed d < m  doe to ndft^er 
iktoAiegt fn

mtf' m rnm

Rubber
m  WhiQi^ il is it fli^ t^  of 

' Gove^ianei^ ta rmoVe all controls on 
raw rubbo*; and

(d) what steps Govexsimeot propose 
to take to alleviate the situation arising 

. out of rubl)er shortage?
The Minister of Comxaeree aad 

Indnstry (Shri Bfahtab): (a) Yes. Sĥ .
(b) The report of the T,iri(T Board 

has not yet been received by Govern- 
jnent.

s(e) No, Sir.
(d) Please see answer to part (a) of 

-st&rred question No. 1649 answered 
^on 22nd February, 1951.

D isplacbd Pbrsors nr A ndamahs

SliTi Bamaa: Will the Minis­
ter of BefaabilHatte be pleased to 
state:

(a) the number of agriculturists, 
viisans, professionals and business- 
nen among displaced persons rehabili­
tated in Andamans;

(b) the number amongst them who 
have become self-suppcortlng by tlds 
time;

(c) the amount spent on tta n ,« id  
W  amount of frants of loans diftri^ 

tlraWd amongst Uim so far?

5 ^  been seltM  as agriettlHiriatr anH 
T as artiMms*

(b) All of ttom hH\*e ba^^ma idif- 
«W rtto g .

amount(c) Total
11,13,0<>0.

Grants.—Rs. 8,94,000.
Loans.—Rs. 1,02,000.
flftti Bamaa: Does tl^ flî ure glv«n 

by the Minister include the last batdi 
whiich, according to newspap^ rieports, 

*̂ feft on Saturday last?

S l^  A. P. ^»la: No: it does not in­
clude the expenditure on those 
persons, because the question was 
about the persons who have been re­
habilitated. These persons have been 
sent but not rehabilitated yet.

flhrl Barmaii; Is the hon. Minis^^ 
in a position to say ^ a t  was the 
numb^ of families which were sent 
1 ^  and if sa how many families and 
of what professioii?

Shri A. P. Jala: M y Utest infdrrtia^ 
tion is th^t the Chiof Cooimis^ionar o f 
fhe ^
_____ ______________ ____ to be -
there and 47 have already reached 
Andaman islaad^

m  to rational^ 
our mnn power and in order to ttcploit 
the natural resources of the isla^s, 
do Government propose to cundiiet 
any survey of the natiirai rf ŝources 
there, so that we can rationalise our 
man power there and gî ê the people 
gainful occupation?

Shri A. P. Jain: Government has 
conducted several surveys there and 
there is a scheme imder consideration 
according to which 6,000 families of 
displaced persons are proposed to be 
settled in the Andamans in another 
five years.

Shri 0w ivedi: Is it a fact that 
certain families in the name of dis­
placed persons reached the Andumans 
and returned back after taking the 
benefits?

Shri A. P. Jala: Some displaced 
persons did go to the Andamnrts and 
then e^resied a desire to comc back. 
We could not retain thftm there and 
they were brought back. Their num­
bers are 21 families it̂  the first 
end second batches and 19 famiUcs in 
the third and fourth b;ili;hes. l*he 
last sixteen families came birk on 
the ground that conditions in East 
Bengal were far improved and so they 
wanted to go back there.

A iri B, K. D a r  Are we to under- 
stiuid ^ a t  the choice of persons c f  
d p m n t  c a te fo r te  it  iiladif oh Cba 
rec^laltion the autlKaitles thenT 
or the Government follows a defliM ^ 
plan in the matter o f their choice?

,  A. r . HMt The Chfcf Coiti- 
missioh^ ifidicat<% the n<sms thM . 
He knows the area of 1 jod on whidi 
the displaced persons can be re* 
habilitated. He also know^ the sco^  
for the rehabilitatlQa of \msimsmim 
and artisans and then be seods ua the 
requisition. We Invite applications 
ana out of them those who are con­
sidered to be most fit are seut to 
Andamans.
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ffltfi Bamuui; Since vast forest re­
sources, more than half, of the Andn- 
mitns are lying unexplciled up till 
now, has that fact been taken into 
oonsideratioD in chootdng fam£Ue» 
which will be most required there, such 
as artisans and carpenters?

Shri A. F. Jai»: Yes.
Sliri A, C. Oitha: At what rate is the 

Government intending to <;end these 
refugees—by batches of how vaoby' 
families and at what intetvals’

SOiri A. P. Jala: Tlie schems i» being 
Ofiit It has t&ot fin a lly  
It i* not for .jm  tb

give the figures asked fy f  the obiL 
Jklember.

nS49. Shri •mi Cmmmrnt wa4 
to state:

Wm the Minister 
iBtaHrtr be

(a) the Statewise production of 
cotton textiles during 1&49-50 and 1950­
51;

(b) whether there is an increase in 
the annual production of textile mills 
and the number of workers employed 
in this industry; and

(c) how many mandays were lost in 
this industry on account of strikes and 
lockouts (separately) in the last six 
months?

The Minister of CommfHrcc and 
ladiistry (Shri Afahtab) (a) A state- 
mfcnt is placed on the Table of the 
House. [See Appendix XVIII, 
annexure No. 17.]

(b) There has been no ino'ease 
either in production or in tlie nxiVnber 
of works's employed.

(c) It is not possible to give sepa­
rate figures for strikes and lockouts 
as it is dilficult to sepa»'ate out figures 
relating to strikes and lockouts be­
cause lockouts are often followed by 
strikes and tnce verso. The number 
of mandays lost due io strikes and 
lockouts during the period July to 
November, 1950, is 96,54*400. Figures

subsequent mouths ai<! not avail­
able.

^  WTW WIFhv ^
w  "ft

i IIrW ' wiw v r  TfT w  unwr

CHlirt MdnUtl: ttaa the deS-it In 
<Uoth mills increased or det'reased 
4ur^g this year as commred to the 
lat  ̂ year?!

Shri Midrtab: I don’t know to ^ c h  
year the bon. Membw is referring, 
but as I have said tdere has been 
practically no increase ih 
That is to say, productio.i has 
ed steady so far.

•ft ^

[Sluri Bahnfld: Has the numl>er o£ 
strikes in cloth mills increased or ^  
creased this year as ccanpaced to the 
last year?]

<qpm : ^
t  'ST iitlWT IPB

#m>r m  9B¥i isr ^  W

[Bktf ttiftlaK &  it
ti)< doth ittbaurtloii UrtftiU
«iis year; but I hove not got an the
figures with mte at this time.]

TT jn fK  ^  
#  ftRRT T]|r ?
[Shri Balmiki; By now much hM 

the average profits of the cloth it alls 
increased during this >ear as connpar- 
ecl to the last few years?]

Shri Mahtab: That I cannot say, but 
if the price of cloth taken into
account the same rate of profit is 
allowed as has been settled after tnc 
examination of the Tariff Board s 
report.

Shri R. Velayiidha*; Way I kr.ow 
whether there is any partictiJor reason 
for the difficulty of the common man 
m getting cloth today when the 
Minister specially mentioued that thfe 
year there would be no difficulty in 
the production of more cloth?

Shri Mahtab: As I said, it was 
because of the large expo!i which was 
allowed last year. Had there been no 
such export there would have been no 
shortage.

niakiir Krtehm S ^ h ; Is it a fact
that production has increased since 
January this year? If so. why donH 
we find any cotton textiles in Delhi 
pr̂ pferT

Sltfi Bbdrtab: ProdUcticm has
as I gave tlife MoiiS  ̂ Usr 

figures the other day, .Mnce Janu«>r 
and it is steadily ineteasing. Afl4 
aecoi*diiigly su{i|̂ lr ha^ ciib'
increased since January, thr̂ t is to 9̂  
supply in the month of January war 
better than that in the month (si 
December or November.

BM IW1>UST»V WoltKRflS (MlNXMtnttt 
Wsoss)

Shri J t o i  Ram: WiB ttie 
Minister of LalMnir be pleased to stale;

(a) the nam^ o f the States 
have fixed the rate of wages und^



Oml Answers 20 IIABCH 1951 Oral Answers I4ia

Minimum Wages Act for Labour in 
Biri Industry; and

(b> if so, what are the wages fixed 
hy the different States?

Tlie IMQnister o f Labour (hhri Jac< 
fiwtan Ram ): (a) Madras, Bihar, 
Madhya Pradesh and Ajmer.

(b) A statement giving the informa­
tion is laid on the Table of the House. 
[See Appendix XVIII, annexure No. 
18.]

Shri Jiuuii Ram: May 1 know bow 
many of the States have given effect 
to this Act?

Shri lagJiTaii Ram: As I said, 
Bihar, Madras, Madhya Pradesh and 
Ajmer. As regards the other States, 
tl]« number of employees in the States, 
of Punjab, Assam, Delhi and Coorg 
and in the Andaman and Nicobar 
Islands is less than 1000 and so the 
Act is not to be applied in those 
States. In Bombay and Lttar Pradesh 
they were finalising the thing and I 
think they must have finalised it by 
the 15th of this month.

W hii: WT

?>T 9  ^  f  fsPT qr atWT

[fflni Jaavde; WiU the ban. Mkiister 
of Labour be pleased to state the 
names of those industries e x c ^  the 
"Bi<H" Industry for which Govern­
ment have fixed the minimum wages 
fo r  the workers in Madhya P ra d eA ?)

w WW i TWf: ^
Prf^Fur Jo t  ^

firP m

EXVR fNirffcr
11

[Sliri JftgjiTaii Ram: If the hon. 
Member will take the trouble of 
studying the Minimum W a ^  Act, 
he will find that theie are several 
such indu^ies where minimum 
W4ges for workers have to be fixed. 
The Madhya Pradesh Government 
have fixed the minimum woge^ for 
workers in respect of these 
industries.}

Paadit Krisltta Chandra S ham a: 
What is the basis of fixation of mini­
mum wages in relation to production?

Shri lag jlvaa  Ram: 1 v;ill refer my 
hon. friend to the Rections of the 
Minimum Wages Act,

S t a t e  Mints

*2351. Shri Jnaal Ram: (a) WiU the 
Minister of Prodnctloft aitf
Smiply be pleased to state whether the 
Indian Mining and Construction Com­
pany, Bermo, have entered into any 
agreement with the Government of 
India for working out the State mines?

(b) If so, what are the terms of the 
agreement?

(c) What privUeges have been grant­
ed to the foreign nationals employed 
in the Company?

(d) How many Indians are holding 
Administrative posts of the Company?

The Minister ^  Works. Prodnetiim 
aad Supply (Shri Gadgil): (a) Yes
Sir.

(b) and (c). A statement contain­
ing the required information is laid 
on the Table of the House. [.See 
Appendix XVIII, annexure No. 19.)

(d) According to the Company* 
there are thirteen Indian nationals in 
administrative posts, such as Cart 
Accountant, Head Store keeper. 
Labour and Welfare Officer etc., but 
I do not think these can be called 
administrative posts.

ISiri Jaaai Ran: May I know what 
is the contribution of GovemmCTit to 
the share capital?

Shri Ga4gil: Hie issued capital of 
the company is Ks. 45 up
as under:

Share capital coQtributed by 
Messrs. Sir Liotdsay ParUo- 
son and Co. Ltd.—Rs. 23 
lakhs.

Contributed by Government of 
lndia.-~Rs. 22 lakhs. 

fiOiti Jaaai Ran: May 1 know what 
profit was received by the Govern­
ment larft year?

Shri Gadgil: All I can say is that 
the Company has been working satk- 
factorily. As regards the exact 
amotmt of profit, I require notice

Shri Jaaai Ram: Is it the poliqr of 
the Company to exclude Indians from 
administrative posts?

Shri Gadgfl: No, Sir, on the contrary 
I may be permitted to state ttiat SO 
Indian candidates have been sent to 
England to undergo training and as 
soon as they come they will replace 
the loreigii personn^ which numbers
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*2361 Shri B. Vdajvdham: (a) Will 
th« Minister of Commmt aad IadBs> 
try be pleased to state whether India 
is a member of the Oxnmonwealth 
£coBomic Ccsnmittee?

(b) What was the import of India in 
the years 1949 and 1950 respective 
under this Committee’s estimates?

The Deputy BDsiBler 4tf Coouncfce 
^  Industry (Shri Kamarkar): (a)
Yes.

(b) The hon. Member is presumably 
referring to the figures of total 
imports into India as given by the 
Commonwealth Economic Committee 
in their “Memorandum on Common­
wealth Trade in 1949” which was 
published in December 1950, If so, 
the figure for the fiscal year 1949-50 
is Rs. 6,017 million, llie correspond­
ing figure for fiscal year 1950-51 is 
not mentioned in the Memorandum.

Housing Schemes tu States

•2353. Slnri B. R  Bhagat: Will the 
Minister of BchabiUtatiiMi be pleased 
te state:

(a) whether schemes have beoi 
drawn up for providing housing ac­
commodation to squatters in different 
States; and

(b) if so, when and how they will 
be implmented?

The MfaUster af State for BehabilHa- 
tte  (Shri A. P. Jala); (a) iiid (b). 
As a result of the Rehabilitation 
Ministers* Conference held in New 
Delhi in December, last, the State 
Governments have been requested to 
make provision for all those who are 
without proper shelter during the 
course of the next financial year. It 
was recognised that where the size 
of the problem was large, the period 
for the completion of the programme 
may be longer.

ShH a  B. »iagat: May I know
whether it was decided in that Con­
ference to prepare a scheme for the 
different States in the ensuing year?

Shri A. P. Jain: Ves. Different 
States have been requested to intimate 
their housing requirements for these 
flSquatters and also the amount of 
construction which they can do 
during the next financial year. We 
shall allocate money to the different 
States after we receive those esti- 
ipates.

Skri B. B. Blttgmt: May I know 
whether any indication was given hy 
the diiferent States as to the financial 
implications of those schemes?

Shri A. P. laia: Yes. Some indloH 
tion was given, but final figures hav« 
not been worked out.

Sluri B. B. Bliagai: BHay I know 
whether any construction programme 
has been drawn up for Delhi States?

Shri A. P. Jaia: Yes.
Shri B. B. Bhagmt: What is the cost 

of that programme and how many 
squatters would be provided for by it?

Shri A. P. Jain: It is estimated that 
Delhi will require about oO.OOO houses 
and sh<^ for these squatters. During
1951-52, we hope to tackle about 50 per 
cent of this number.

^  Hi* <4 +̂1*1, ^
t ?

[Labi Achist Bam: Will the hon. 
Minister be pleased to state the num­
ber of such squatters in the diUerent 
States who are in need of houses, 
shops and the quota?]

ift IJo <fto ^

^  vm WTT t  fifr K^jOoo

^  t  ^
% jprr f  I ^  iP F ff
#  ap^nrr f  f r f  m  
mm 3Ti?nft ^  f  ^
^  ^ I

[Shri A. P. Jain: From the informa­
tion that I have gathered frum the 
various states, I have come to know 
that 56,000 houses and 10.000 shops 
are required for this purpose. But it 
has not been finally decided upon as 
yet Nevertheless it can be estimated 
from these figures that there are two 
and a half lakhs or quarter to three 
lakhs of such people who can be call­
ed squatters.]

W1W TW t w r ^
ft? arr f̂inff ^

ftrff fiT|| ^  ifVRf iftr pFTrff ♦  
^  WRf qW) ^  ^ 'dtfvp
fW* wr TfT
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#  ^  #  ^iTsnr % f e t  ^
i>«rT 3 ^  f ^ f  gsppT

’ETT ^  ^  ?r?3I?

r ^  AcUat Bam: WiU the hon. 
Minister be pleased to state whether 
aiy loans have been sanctioned to 
*et these people setUed in some sort 
erf profession In the same manner in 
Winch the question of their shcps and 
houses had been considered and the 

p a n i^ ; because without such 
help they cannot pull on with their 
business?}

^  ^  I 3T»fi

»T̂ PT fimr t  
!T^ t  ftr ?Tf t s

[Shri A. P. Jain; All of thern are 
settled in one profession or the other. 
It does not mean that the persons 
who have not been able to find 
houses for themselves are without any 
means of livelihood.]

ffliri A. C. Golia: »>oes the stdieme 
include West Bengal refugees? If 
not, have Government formulated any 
scheme for them?

Sliri A. P. Jala: This Conference 
had nothing to do with East 
refugees. It was a Conference of 
Rehabilitation Ministers from the 
Western region. What I stated does 
no* therefore apply to East Bengal 
r^gees.

Sliri Kamath: Are ^gures available 
as to how many refugees, who were 
forcibly e\>̂ icted by Government from 
the shelters which they h ^  built for 
themselves by their own efforts in the 
absence of Government aid for them, 
were thus compelled to become 
sqiiatters?

Mr. Speaker; Order, order. I think 
the question is full of insinuations. 
He need not use adjectives. It 
implies that the eviction U ‘‘forcible**. 
It implies that they were “compelled” . 
This question was discusiwd and full 
explanation given.

PROTOGfupmc Chemicals

€Hiri itti: Not for all States.
Thaknr Krifihiia Has there

been any plan for requisitioning 
houses in the towns for allottkig them 
to these people who have no JĴ uses?

Sliri A. P. Ja^: So far as our 
iniormation goes, the housing situa­
tion in the towns is very difficult and 
there is not much scope for requisition­
ing houses to accommodate DPs.

*2355. Shri S. C, Samanta: Will the 
Mmister of Commeree and Industry
be pleased to state:

<a) the production figures of varioiis 
photographic chemicals in India dur­
ing the first half of 1950;

(b) the names of such chemicals as 
are produced in India; and

(q) the quantity of the above chemi­
cals which falls short of total consump­
tion in India?

The Minister o f Comm«^ree and 
Uia«stiT MaMab): (a) and (b). 
Sodium thiosulphate.—198 tons.

Sodium sulphite.—78 tons.
Sodium bisulphite.—103 tons.
Hydroquinone.— One ton and 1.196 lbs.
(c) India is self sufTicient for her 

requirements of sodium sulphite and 
sodium bisulphite. So far a.s sodium 
thiosulphate and hydroquinone are 
concerned, our present production 
falls short of estimated annu^ 
requirements by 170 tons and 17 tons 
respectively.

Shri a  €. S a iM ta : May I know the 
chemicals the unport of which has 
been banned?

Shri Mahtab: There is no ban on 
in«)ort of chemicals.

Shri S. C. Samanta: May I know the 
^enucals that are not produced in inaia?

m id d leof 1950, India wan entirely dependent 
^  imports for hydroquinone, but 
*toce 'wen one firm is manufacturing 
a certain quantity.
,  8. C. Saaaata: May I know the
la ^ r l^  where potasMum bromide 

so^um bromide ire being manu­factured?
Shri Mahtab: The materials, the 

names of which I just now read out, 
are ^m g manufactured here and 

quantities are also imported. 
With regard to the two it jnis mention­
ed by the hon. Member, I am sorry 
mformation is not available just now.

Cmxs BEronE C o n c i l ia t i o n  Omanis
1 Singh: Willthe Minister of Labtfiir be pleased to

TMoi^^wteg^^ of the Hofiise a state-

(a) the number of cases of disputes 
^tUement before each 

OanciUaaon Officer (Central) at the 
beginning of the year 1950;
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,) the number pt Ire*h cases r e t « -
to them for settlement dunng the 

year;
(c) the total number of cases decid­

ed during the year (i) in favour of 
employees; and (ii) in favopr of 
employers;

<d) the total number of unsettled 
cases referred to Central Govemm«it 
for orders;

(e) the total number of eases still 
pending for disposal; and

(f) the dates of three oldest cases 
coming under parts (d) and (e) above?

The Minister o f Labour (Shri Jag- 
Jivan Ram ): (a) to U). A  statement 
is placed on the Table of the House 
giving the requisite information. [See 
Appendix XVIII. annexure No. 20.]

Babu GoQlnatfa Siogh: Wha- acUon 
has been taken by the Government in 
unsettled cases referred to it by con­
ciliation officers for orders?

Shri JagJivan Ram: In some cases, 
they have been referred to adjudica­
tion and in other cases, further efToi^ 
are being made to resolve the dis­
putes.

Baba Gopiaath Singh: Will the hon. 
Minister kindly have the figures 
placed on the Table ch e d ^  up and 
make himself sure if they are correct?

Mr. Speaker; They a.-e presumed to 
be correct. What is tl;e question? '

Babo Gopinatii Siagli: I am afraid 
the figures given in the table are not 
correct. So I want the hon. Minister 
to have them checked up again and 
l^ve correct flgures.

Mr. Speaker: Order, order! Next
question.

Disposals

»2359. Babu Gopluath Siagli: Will
the Minister of W oiks, Production and 
5um»ly be pleased to state:

(a) the total value of stores held by 
the Directorate General of Disposals 
which were awaiting disposal as on 
31st December 1950;

(b> the value of stores since 
p o ^  of; and

(e) the value of stores
■ of?

41#- 

still lyio#

The Minister o f Prodnctlom
and Supply (Shri Ga4^>: (a) Surplus 
•tores of the book value of Rs. 43*& 
crores were available for disposal on 
31st December 1950.

I

(b) Stores of the book value of Rs. 
5-96 crores have been disposed of 
during the months of January and 
JTebruary 1951.

(c) Book value ot stores available 
for disposal on the 1st March 1P5J». 
was Rs. 41‘O? crores.

Babu Gopinath Singli: Is it a fact 
that Gk)vemment promised last year- 

thi? Department would be wound 
up by March 1951?

Siiri Gftdgil: That wa3 our estimate. 
Sir. But there are still stores left 
with the Defence Ministry. ITiey are- 
declaring from time to time what is 
surplus to them. The House will Und 
that in the course of the last two 
months they have deolarsd Rs. 5v56 
crores worth of goods as surplus. That 
is the reason why we have to extend' 
the period.

Shri SidhTa: Wlien is it likely to be 
closed and may I know whethei? the 
regional offices are closed or do tJiey 
still continue?

Shri GadgU: I cannot give any esti­
mate of time. As regards the second 
point, I require notice.

WRITTEN ANSWERS TO QUEST1(»IS: 
P lo u r ^ u ll  W orkers iWhGwa)

*2354. Pandit Munisiiwar OnH 
Uvndlgrmy: (a) Will the Minister of 

be pleased to state the rates 
of wages fixed for the unskilled Uchit' 
miU workers from March. 1951 in 
different parts of Delhi?

(b) Is there uniformity in the rates 
of wages in different parts of Ddhi 
and if not, why not?

(c) fiow does it compare with un­
skilled labour in other industries in. 
the same locality?

The Minister of Labour (Shri Jag- 
#van Bam): (a) Rs. 07 per month or 
Rs. 1/14/- per day have been fixed as 
the minimum rates for all fiotir and 
Dtti mills situat^ within DelU a ^  
New Delhi Municipalities, as well as 
within the limits of Shahdara, Najaf- 
garh, Narela, Mehrauli and Yusuf 
Sarai; for other outlying areas, the 
minimum rate fixed is Rs. 51 per 
month or Rs. I-II-O per day.

(b) There Is no uniformity namely 
for the following reasons:

(i) the expenses of rural workers 
In respect of certain items 
such as rent. fire-wood, 
amusement, education and̂  
certain miscellaneous ex­
penses are less than those of ' 
the urban workers.
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(ii) the busioess of floor mills in 
rural areas is somewtiat re­
stricted as compared with the 
Flour Mills situated in urban 
areas.

( c )  The r a te s  c o m p a r e  fa v o u r a b ly  
'W ith th e  e x is t in g  w a g e s  a s  p a id  In th e  
s a m e  lo ca li t ie s  in  u n o rg a n is e d  
in d u s tr ie s .

T y p e -w r i t e r  M a n u f a c t u r in g  P l a n t

*2356. Dr. M. M. Dw: Will the Minis­
ter of Coomierce mad Indoatry be
pleased to state whether Government 
aave any information regarding the 
establishment of a type-writer manu- 
iacturing plant in India and if so. what
1* It?

The Minister of Commerce and 
Industry (Shri AlahUb): Yes. Two 
Bombay firms propose to establish 
type-writer manufacturing factories. 
One of them is liicely to go into pro­
duction during the course of tbi«
year. The other has not made any 
progress in the implementation of 
their scheme.

Rkhabilttation in  A ndamans

•2357. Dr. Bf. M. Das: Will the
Minister, of BeluU^tattM be pleased 
to state whether Government have 
received any complaint from the dis­
placed persons rehabilitated in the 
Andamans, that the bullocks supplied 
to them are so old and infirm that 
instead of being an asset to the dis­
placed perscms, they have become a 
fiability to them?
_  The MUafcto of 9tate for BehabOtta- 

(Shri A. P. Iain): Yes. A report
-was received in May. 1949, by tbe
Biixiistry of Home Affairs that 51 pairs 
43i  buffaloes supplied from Madras 
'Were of a very poor qiiallty.

G e r m a n  R e p a r a t io n  M achznbs

«23M. Balm Goplsaih Slitgli: (a)
wm  the Minister of Commeree u d  
bidastry be pleased to state what ex­
penditure has been incurred by the 
Government of India in connection with 
the selection and transport of German 
Rs^^tion machines from Germany

fb) What amount has been or is 
being spent on the storage charges of 
these machines, demurrage charges, if 
toy. pay of supervisory staff, and other 
staff employed in this connection and 
cost of repairs incurred. U any?

(c) What amount has been realised 
or is estimated to be realised by the 
*ale of these machines to Government 
departments and private parties?

(d) Have all the machines received 
been disposed of?

(e) If not. what potion has ____
d i^ sed  of up till now and when is 
the remaining portion likely to be dis­
posed of?

The Minister of Co rce
Indnstry (Shri Mafatab): (a) and (b). 
The required information is being 
collected and will be jaid on the Table 
of the House in due course.

(c) to (e). A statement is laid on 
the Table of the House. [See 
Appendix XVm, annexure No. 21.3

In d u s t r ia l  S u r v e y s

•2S61. Shri T. N. Singh: <a) Will the 
Minister of Commerce swd Indnstry
be pleased to lay on the Table of the 
H9use a statement showing the indus­
trial surveys undertaken dtiring the 
last three years under Government 
direction and their results?

(b) Which were the surveys for 
which foreign experts were employed, 
how much money was spent on them 
and what was the action taken by 
Government on their recommendations?

The Minister of Commeree and 
iBdiistry (Shri Mnhtab): (a) and (b). 
Two statements are laid cn the Tabts 
of the House. [See Appendix XVXZZ. 
annexure No. 22.]

W ork CKm nis

n m . Seth Gevted Das: WIQ
Minister of be
to state:

<a) the number of work centres for 
di^laced persons in each State start­
ed (Sovemment for (i) women; (11) 
children: and (iU) men;

(b) the number of persons working 
in each centre; and

(c) whether the number is proposed 
to be increased?

The of Stale lor Behabllltn-
tion (Shri A. P. Jain): (a) A state- 

Saving the number of work 
Ontres in differ^t States is
placed on the Table of the House. [5ee 
^pendix XVIII, annexure No. 23,] 

are no work centres forchildren.
(M A sUtement is placed on the 

Table of the House. tSe« Appendix 
XVm, annexure No. 24.]

(c) Yes. ,
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Earth M o ving  M achin£ry  (Purchase)

*2363. Seth Govlnii Das: WiU the
Minister of Works. Prodnctum and 
Suiiply be pleased to state:

(a) whether it is a fact that some 
time back tenders were invited by the 
Directorate General of Industry and 
Supply for the purchase of Earth 
Moving Machinery for Hirakud 
Project;

(b) if so, what was the total estimat­
ed price of the stores:

(c) whether it is a fact that only 
three Arms sent their tenders and in­
stead of accepting? the lowest tender, 
the Directorate referred all tenders 
the Ministry of Works, Mines and 
Power, and if so, why;

(d) whether it is a fact that the 
Ministry of Works. Mines and Power 
gave their preference on the advice of 
une of their foreign experts;

(e) whether it was ever brought to 
the notice of the Government that the 
adviser concerned had interests in the 
firm recommended by him to the Gov­
ernment; and

(f) if so. what action was taken o;t 
the adviser and the Directorate?

The Minister of Works  ̂ PruducitoB 
and Supply (Shri GadjirU); (a) Yes, 
Sir,

(Jb) Rs. 77 lakhs approximately.
<c) No, Sir, quotation were receiv­

ed from 12 firms. After examining 
these, the question was discusse<i witJi 
the Central Water-power, Irrigation and 
Navigation Commission  ̂ In actordance 
with th  ̂ usual practice of consulting 
this expert body, whenever considered 
f ĉsirabie. ,

(d> In respect of one item only 
where working conditions and operat* 
ing costs had to be taken into con­
sideration besides the price of the machinery.

(e) No.
(f) Does not arise.

(c) whether she also stressed China’s 
non-aggressive intentions in Korea and 
Asia; and

(d) whether a full text of her speech 
is available?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Yes.

(b) No.
<c> The Ambassador expressed 

views similar to those that I have 
expres.sed in this House and else­
where.

(d) The interview' '-vas impronr-ptu 
and no text of questions and answers 
was prepared.

iHDiAN N a tio n a ls  in  Busma

T e le v is io n  B roadcast by  Ind ia 's *
. Ambassador to  U.S.A.

Shri^Kamato: WiU the Frlnn*
Minister be pleased to state:

(a) whether it is a fact that om- 
^bassador to the U.S.A. made a tele­
vision broadc»j»t from Washingtcm on 1st January 1951;

(b) -if so, -whether she criticized
(c) H ow ^ n y  r f  W  h a ^  been 

369 P,S i » * a n d  are to be constructed in DelhIV

•2365. Shri Krishnaaand Rai: (a)
Will the Prime Minister be pleased to 
state how many Indian Nationals had 
to leave Burma during the last two 
years due to the activities of the 
insurgents and the orders of the Bur­
ma Government to di.schai^e Govern­
ment servants of alien nationality?

(b) What cost had the Government 
to bear to repatriate and re-employ 
such destitute Indians?

The Depaty Minister of External 
Affahrs (Dr. Keskar): (a) 54,393
Indians returned from Burma to India 
in 1949 and 21,918 in 1950. It is not 
known how many of them left Burma 
owing to the acUviti ĵs of the in­
surgents and how many as a conse­
quence of the orders of the Govern­
ment of Burma terminating their 
services, or for other reasons.

(b) About 13.411 destitute Indians; 
were repatriated from Burma at 
Government expense during the two 
years in question. The total expendi­
ture incurred on them during the year
1949-50 was about Rs. 5,60.000 and 
about Rs. 50,000 have been spent 
during the current financial year up 
to the 31st December, It*^.

Prefabricated Shops

*2S66. Dr. DeshmnUi: (a) WiU the 
Minister of Rdiabilltatlon be pleased* 
to state the number o| shops:

(i) prefabricated:
(ii) temporary; and
(iii) permanent

constructed out of funds of the Central 
Government all over India?

fb ) W hat is the num ber of each 
class s till rem ain ing to  be construct­
ed and where?
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(d) What is or would be the total 

expenditure under each of the classes 
referred to in parts (a), (b) and (c) 
above?

The Minister o f  State for  RehabUita- 
tioo (Shri A. P, Jain): (a) to (d). A 
statement is placed on the Table of 
the- House. [See Appendix XVIII. 
annexure No. 25.J

A m erican  Expert for T ariff  Board

*2367. Pandit Munishwar Datt 
Upa^iyay: (a) Will the Minister of 
Commerce and Industry be pleased to 
state whether the Government of India 
have engaged any American expert for 
the Indian Tariff Board in connection 
with its enquiry into steel prices?

(b) What are his qualifications for 
the job, wherefrom has he come and 
what will be the cost to the Govern­
ment of India?

The Minister o f Commerce and 
Industry (Shri M ahtab): (a) Yes, Sir. 
The services of an American expert 
have been obtained to assist the Tariff 
Bt^rd to assess the effect of technical 
and managerial efHcicncy on cost of 
production of the two producers, viz. 
Tatas and SCOB.

(b) He is the Manager of the 
M^Uurgical Department of Koppers 
Company, Inc. Pittsburgh, PA., one of 
the leading firms of Con.sulting 
Engineers in the U.S.A. This firm was 
also selected for the preparation of a 
project report on our New Steel 
Works. The remuneration payable to 
Koppers is still under consideration.

P erm its  for going  to Pakistan

‘ 2368. Shri Sidhva; (a) Will the 
Minister of Rehabilitation be pleased 
to state whether the attention of Gov­
ernment has been drawn to the recent 
announcement by Pakistan High Com­
missioner in India to the effect that 
persons willing to proceed to Pakistan 
must apply at least six weeks in ad­
vance to the Pakistan Permit-issuing 
authorities in India?

Cb) Have Government raised objec­
tion to this period;

(c) Has the Pakistan High Com­
missioner in India also issued orders 
that persons v/ho intend visiting 
ailing relatives should first obtiin 
certificates from the Civil Surgeon of 
the district in which the relation 
resides?

(d) Has any order been passed by 
the High Commissioner of Pakistan 
in India for relatives who intend 
vi.sfting Pakistan for funenl puspo- 
»ef?

(e) How much advance notice is 
required in that case?

The R o is te r  o f  State for  RehaWlitii- 
tkm (Shri A. P. Jain): (a) to (e ). The 
Government of India have of late 
observed increasing strictness on the 
part of the Pakistan Government in 
the adminis^ation of the Permit 
System. Wlvle the Government of 
Pakistan were averse, generally, to the 
grant of permanent resettlement per­
mits, in the matter of temporary 
permits also now. matters have become 
very difficult for Indian nationals. 
According to a Press Note issued 
by the Pakistan High Commissioner 
on 13th January 1951, a person going 
from India to Pakistan has to apply 
for a temporary permit at least six 
weeks in advance. The application, 
is. thereafter, sent lo Pakistan for 
pre-verification, only after which a 
temporary permit will be granted by 
the Pakistan High Commissioner in 
India. Persons intending to visit 
Pakistan even to see ailing relations 
are now required to attach a certi­
ficate from the Civil Surgeon of the 
district in Pakistan in which the ail­
ing relation resides, as proof of his 
illness. There is no special procedure 
for persons attending funerals in 
Pakistan, but apparently, they are 
also covered by the general rule re- 
ouiring six weeks’ time for a visit to 
Pakistan. The Pakistan Government 
are also reported to have recently 
withdrawn the limited exemption in 
the matter of production of Income- 
tax clearance certificates, which had 
hitherto been allowed to Indian 
nationals visiting Pakistan. It is,
thus, now not possible for an Indian 
national even to visit Paidstan for a 
sincle day without having to produce 
a Pakistan Income-tax clearance certi­
ficate.

The Government of India have
viewed this development of strictness 
on the part of Pakistan authorities in 
the matter of travel bett^een the two
countries with rrreat concern,
especially, as the Grovernment of India 
have themselves been consistently 
liberalising the rules, so much so that 
irt is now possible for almost any
person to visit India from Pakistan 
without let or hindrance. The Crov- 
emment of India have taken up the 
matter with the Government of
Pakistan through the High Com­
missioner for India at Karachi. T^e
ouestion was also raised ^ith the
Pakistan Government at the recent 
Trade Conference held In Karachi.

A conference was held recently at 
Delhi between PaVistan and

Indian reoresentatives to consider 
measures necessary for the successful 
implementation of the T »d «  Aynpt
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ment, as a part of ĵvhich facilities for 
travel to traders were also confiidered. 
During this conference, the Pakistan 
representative promised to take up 
with his Government the formulation 
of common rules for travel t>etweer 
the two countries and meanwhUe, to 
recommend to his Government the 
withdrawal of the recent restrictions 
imposed by it. The Government of 
India have not yet beard the views 
of the Pakistan Governtr.ent in the 
matter.

T anking  Industry

*23€9. Sliri SMavane: Will the
xMinister of Commerce «ad
be pleased to state what is the policy 
of Government to encourage and 
improve the cottage industry of tan­
ning’

The Afiaister o f Commerce and 
(Shri Mahtnb); Govern­

ment s policy is to encourage end 
develop all cottage industries Includ- 

re.'on’irMendation of the Cottage Industries ^ard, the 
cottagp industry of tanning is ^ing 
taken up for- special examination in 
consultation with State* Governments.

Purchase of K?uidi

Shrl DeogiHkar: (a) Will the 
MiniMer of Commeree asd lodustry
be pleased to state what was the 
amount spent by the Government of 
India for purchasing Khadi for theii 
requirements during the vears 1947 
48, 1948-49 and 1949-50? '

(b) What was the total amoiuit 
spent by the Government . f India 
for purchasing cloth for the seme 
purpose during the same period?
» ^  Commerce and

(a) Attention of ^ e  hon. Member is invited to the

STATEMENT
Year Amount.

Re.
1947-48 1^.65,489
1948-49 2.10.39.616
1949.60 3,07,79.173

Provident F und Collections from  
Co iL iw Y  Labour

he Minister ^  be pl«aaed to

state the amounts collected by indi­
vidual collieries towards the Provi­
dent Fund from their labour ucuier 
thfc provisions of various awards pricir 
to the application of Provident 
Act on 1st January 1950?

(b) How much and what percen­
tage of this amount has be^n refunded 
by the collieries to their workers, and 
how much and what percentage of the 
amount has remained unpaid?

(c) Where is this unrefunded 
amount kept and how do 'lovemment 
propose to dispose it of?

The Minister o f  Labour (81wi 
JagJiraB R a n ); (a) and (b^ A
statement is placed on the Tnble of 
the House. [See Appendix XVIII: 
annexure No. 26.]

(c) The unrefunded amount is kept 
with the collieries End wili be avail­
able to the subscribers or their nomi­
nees when claimed.

P ro v id e n t Fund C o lle c tio n s  from 
R a ilw a y  C o llie r ie s

*2S7Z, Shri R. L. Malviya: (a) Will 
the Minister of Labour be pleased to 
state the amount collected by each 
of the Government Railway Collieries 
towards the Provident Fund from 
their workmen under the provisions 
of various awards prior to the ®r pli­
cations of the Provident Fund Act on 
1st January 1950?

<b) How much and what percen­
tage of this amount has been refund­
ed by the collieries to their workmen 
and how much and what percentage 
of the amount remained unpaid?

(c) How do Government propose to 
dispose of this unrefunded imoimt?

The Minister o f Laltour (Shri 
Jagjiyan Ram ): (a) to (c). 1 woiUd 
invite the attention of the hon. Mem­
ber to the statement placed on the 
Table of the House todav, in rep ŷ to 
his question No. ?371. The pnsiticn 
regarding the State Ra lway collieries 
has been marked in asterisk.

I nvestment of I ndian Capital in  
P akistan  T e x tilC iNDUstRv

*2373. Shri D, S, Seth: Will the 
Minister of Commerce and Indo5try 
be pleased to state:

(a) the names of Indian Industria­
lists who are prepared to finance 
Pakistan’s Textile Industry, if any; 
and

b̂) whether the Government of 
India have been consulted in the 
matter and whether they propose to 
4II9W Indian Capital to be isv^tad 
abro#dt
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The Minister of Commerre and 
Industry (Shri Mahtab): (a) and (b). 
The Government of Iniia have not 
been approached by any Indian 
Industrialists with a proposal for 
investment of Indian capital in 
Pakistan.
A d m inistratio n  of Evacuee P roperty

•2374. Shri D. S. Seth: WiU the
Minister of Rehabilitatioii be pleased 
to state:

(a) whether Government have re­
ceived complaints from the All India 
Refugee Association Lo the eftect that 
increasing laxity is being shown in 
the administration of evacuee proper­
ty declared by authority constituted 
by law to be evacuee property taken 
over as such;

(b) what are the conditions for 
issuing permanent resettlement per­
mits to evacuees returning from 
Pakistan; and

(c) whether Government propose 
to exercise stricter control in issuing 
such permits?

The Minister of State for KehabiU- 
tation (Shri A. P. Jain): (a) . o.

(b) The oermit system was intro- . 
duc^ in July 1948. In September 
1948, a system of ‘No objection c*erti- 
ficates* was introduced under which 
an3' national of India visiting Pakis­
tan temporarily could iake an ii^emiiy 
certificate from the Deputy Commis­
sioner/Collector of his ciistrict in 
India, on the basis of whi '̂ii he could 
obtain a permanent reiun: permit to 
India. The difficulty ariser only in 
the case of those persons who went 
before the introduction of this fiŷ rterr:, 
and who had no intention of re-.Oly 
settling down in Pakistan. If after 
due investigation and verifteaticn tne 
Government of India are sat «̂fled 
that the person had Intention of 
migrating and that he was trapper’ in 
Pakistan on account of circumstan/es 
beyond his control, a permit for oer- 
manent resettlement is granted.

(c) The Qxiestton does not arise.
Em ploym ent  Exchanges (Registra­

tions)
♦2375. Shri BahnlM: WiU the Minis­

ter of Labour be pleased* to state: 
(a> how many persons were regis­

tered in the various 'Employment 
exchanges in the country in 1950-51;

(b) what sort of employment wss 
given* to them? .

The Minister of LAhoat JSVH U  
van R m ): (a) The

Exchanges registered 10,44,895 employ­
ment seekers during the year April 
iy4f) to March 1950 and 10,95,b99 
during the ten months April 1950 to 
January 1951.

(b) Vacancies in which applicants 
were placed covered a wide range of 
occupations. They included adminis­
trative and clerical posts, supervisory 
posts in industry, jobs for technical 
operatives in the engineering, building 
and other industries, vacancies for 
teachers and others belonging to the 
educational profession, for doctors, 
nur.ses, midwives and others belonging 
to the medical profession, and employ­
ment for domestic servant*! such as 
ayahs, cooks etc. Unskilled labourers 
were also placed in employment in 
large numbers.

L oans and Compensation

•2376. Lala Achint Ram: (a) Will 
the Minister of Rehabilitation be 
pleased to state whether it is a fact 
that small percentage of displaced 
persons from West Pakistan have 
been able to receive loans from the 
Rehabilitation Finance Administration 
and State Governments jibove the 
amount of rupees four thoi;sand or 
so and due to len^hy procedure and 
a number of restrictions, a general 
feeling of hopelessness has prevailed 
amonest the displar^ persons about 
the Rehabilitation Finance Adminis­
tration?

(b) Is it also a fact that the C.ov- 
emment of India have turned down 
the request of the Advisory Commit­
tee of the Rehabilitation Finance 
Administration for inviting fresh 
applications?

<c) Is it a fact that no compensa­
tion for the moveable nr immox'eable 
property has been paid to them out 
of the Muslim Evacuee property or 
bv the Pakistan Government e^n 
after three and a half years of their 
arrival in India?

fd) Are Government aware of the 
fact that most of the people have 
completely exhausted all their meagre 
resources as they had brought in the 
form of small ornaments c»r petty 
cash? . . .

(e) Have Government ever contem­
plated upon their plight and tiiought 
of pajnng only a part of their claims 
submitted twice to the Government 
of India, say three annas a rupee or 
so, as an advance immediately out of 
their own funds and deduct the same 
amount ax the time of actual oayment 
for tneir c^ims? . - *
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Regulations framed under the Reha- 
biiitauon Finance Administration Act 
permu the Administration to deal 
with uniy applications m which the 
amount of loan asked for exceeds Hs. 
5,000/- and loan applications for loans 
belov/ this figure are handled by the 
Staui Governments. The total num­
ber of loan applications from aispiaced 
persons Irom West Paicistan sanctioned 
up to the 31st December, 1950, was 
4d21 for an amount of Rs. 4 26 crores, 
i.e. an average of Rs. 9,900 per i.ppLca- 
tion, agamst which a sum of Rs. 1*71 
crores was disbursed during the 
period to 2072 applicants.

(b) The question regarding re-open­
ing of application lists in general as 
suggested by the Advisory Board of 
the Rehabilitation Finance Adminis­
tration is still under the consideration 
of the Government of India.

(c) No compensation has been paid 
so far. Maintenance allowance is, 
however, being paid out of income 
from evacuee property to some per­
sons who lived on income from 
immovable property in Pakistan and 
who have no source of livelihood in 
India.

(d) No economic survey has been 
made to enable Government to mswer 
the question with precision. But 
Government do not accept the sweep­
ing implications of the question.

(ey The matter was considered but 
any interim payment has not been 
found feasible.

m  (anufw)

^  ftr:

(«?) 'PI# ^  ^

?WT ^
«rraT t :

( * )  w i arift uror
4" PtfiRT ^  f w  ^  ^Ri?n I ;  5rei 

{ ^ )  WT a«jT
fSlJrig- ^  atRf) ^  t  

Leather Goods (Import)
[*8377. Shri JTanede: Will the Minis­

, i^mmeTCe aod Industir be pleased to state:
(a) the quantity of leather goods 

imported from foreign 
countries and the price paid for ft;

(b) whether these goods cannot be 
manufactured in India as yet; and

(c) whether India exports hides and 
skins to foreign countries?]

The Deputy Minister of Commeiee 
and ABautfury {;snn Itazmarear): <a>
A Statement is placed on tne Table 
of tne House. i:>ee Appendix AVIU. 
annexure No. 27.j

(b) Imports mainly consist of in- 
dusuiai xeauier gouus wiucn axe not 
yei made in tne country m sausiac- 
toiy quauty.

(c) Yes, Sir.
CORRESiONDEKCE WITH FOREIGN 

VjrOVJiRr4M£î TS
*2378. Shri lUtiiAaswaDiy: Will the 

Prime iViiumter oe pieased to stale; »
(a) wnether it is permissible for 

the ataie crovernments to voriespond 
duect with loreij^ Governiaents;

(b) if so, in what subjects they 
cairied ou direct correspoiidence; and

(c) whether it is a fact that the 
Govermiient of India have instructed 
tne btaie Governments to ^oirespond 
witn loreign btates tnrough Uie iioKter- 
nai Axlairs Ministry of the Govern­
ment ol India '

The Deputy Minister of External 
Aftairs (i>r. Kcsku): (a) to (cj. 
Ail correspondence with foreign 
Governmeuts snouid normally taice 
place tnrougn the iVlinistry ol »:vWnqi 
Anairs and atate Government’s should 
not correspond directly with foreign 
Governmeats or their representatives. 
This is the normal diplomatic prac­
tice. State Governments have, now- 
ever, been permitted to carry on 
direct correspondence with represen­
tatives of foreign Grovernments in 
India on routine matters such as a 
request for factual information of a 
non-confidential nature on technical 
subjects, and sometimes in connection 
with the investigation of speciflc 
crimes of a non-political character.

In regard to our dealing with 
Pakistan, the following exceptions 
have been made:

(i) The partitioned Provinces of 
Assam, Bengal and Punjab 
have been authorised to cor­
respond on partition matters 
directly with their counter­
parts in Pakistan.

(ii) The Tripura Government 
have been authorised to (Hjr- 
respond directly with the
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— w- Bengal Govemmeut 
regarding co-operation bet­
ween police forces, detecUon of 
crintjes, etc.

(iii) Exchange of correspondence 
between the State Govern­
ments in India and the Pro­
vincial Governments in 
Pakistan on exchange of 
publications, of seeds and of 
information of a technical 
and scientific nature has â so 
been permitted.

C o t t o n  E x p o r t  

2̂379. Shri Kia-----TriiMiliii:
(а) Will the Minister of CoouBetee 
aad M ostry be pleased to state the 
quanUty, if any, of cotton that was 
permitted to be exported during the 
year 1950?

(b) What was the number of ex­
port licences granted for the export 
referred to In part (a) above?

(c) To which countries was the 
export made?

export duly notified 
lo trade and if so, when and in what 
way?

'^ D e p a ty  Biiateter of Commerce 
w d  laAistry (fflni KMmaikar):(a) A
quantity of 1,53,605 bales of raw 
wtton was allowed to be exported 
dunng the year 1950.

(b) 974.
(c) The countries to which txp«>rt 

was permitted are:
(1) France,
(2) Belgium.
(3) U. S. A.
(4) U. K
(5) Australia.
(б) Italy.
(7) Japan.
(8) Holland.
(9) Switzerland.
(10) C^ada.
(11) Germany.
(12) New Zeland,
(13) Thailand.
(14) Denmark.

in reply to Shri Kannamwar*s ques­
tion No. 708 answered on the 0th 
December, 1950.

A rea  b e t w e e n  In n e r  l in e  an d  M ac  
M o h an  L in e

Sliri J. N. Hastffka: will the 
Prime Afiidster be pleased to state:

(a) the distance in miles between 
the Innerlme and the MacMohan line 
on the North-East of India;

(b) the estimated acreage of liie 
area between the lines;

(c) tte estimated (approximate) 
population thereof; and

(d) whether the population thereof 
will be entitled to any kind of rep/e- 
sentation in the Parliament of India?
* ^  ExternalA l lt o  (Dr. K e s ^ ) : (a) The tlist«n- 
w between-toe Inner Line of the 
North East Frontier Agency and the 
MacMohan Line varies a great deal 

a'^erage of 64 miles in Mish- 
mi Hills to 120 miles in Abor Hills as 
the crow flies.

(b) As there has been no prcmer 
survey of the extensive mountainous 
area between the two lines an esti­
mate of the acreage is not available.

(d) The popuIaOon o f the area is 
represented in the Parliament of Ind̂ ia.

E x p o r t  o p  Co a l  t o  B r it a in

♦2381. Sliri Battmaswamy: Will the 
M mi^r of W o ^  PiodaeiiMi aad 
»«PPly be pleased to state:

(a) whether U is a fact that nego. 
iiaticms with Britain have been c o ^

export of coal to

(b) if so, of what variety and what 
i£ the quantity to be so exported;

countries towhich India has been expwting coal 
since the last two years; and

(d) what is the total quantity pro­
duced in India during the last ^ o  years?

^  Mbriiter «t Woriu, PtMlwstiaa
Sir. this has only been an enquiry.

(b) Does not arise.

rhinl Burma. Ceylon.

W ) >»<»................ 31,490,470 tOM.
1*5®.................31.9»S,M3 ton*.
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W a st e  C ot t o n

/  Siiri RjUUielal Vyas:
^ ^ \ S l i r i  K. K. Vyas: WUl the 

Minister of Commetce aad ladtislry
be pleased to state:

(a) the quantity of waste cotton 
exported during the years 1948, 1949 
ana 1950;

(b) the selling prices of ordinary 
and waste cotton which were preva­
lent during these years in Ixidia;

<c) the countries to which the waste 
cotton was exported and the quantity 
exported to each country; and

(d) the selling prices of ordinary 
and waste cotton in those countries 
liuring this period? -

The Minister o f Commevce and 
Industry (ShH M ahtab): (a) and (c). 
A statement is placed on the Table of 
the House. [see Appendix XVIII. 
annexure No. 28.]

(b) Statements showing the prices 
of cotton fixed for the years 1348,
1949 and 1950 are placed on the Table 
of the House. [See Appendix XVIU. 
annexure No. 28.]

The information regarding the selling 
prices of cotton waste for internal 
consumption are not available because 
the prices of cotton waste are not 
controlled. The selling prices of 
waste cotton exported are mentioned 
in the Statement placed on the Table 
in reply to part (c) of the question.

(d) The information is not aviiil 
able.

S ale  o f  F ood G r a in s

■"2384. Shri Saajivayya: <a) Will 
the Minister of CcMnmerce sjmI Isdns- 
try be pleased to state the States in 
which foodgrains are sold by mea­
sures and not by weight?

(b) Do Government consider the 
desirability of having one system 
alone in all the States?

TOe Mtototer of Commcne and 
Industry (Shtl MaMab): (a) The
information is not readily available 
but it is understood that in some 
parts of the country foodgrains are 
sold by measure.

(b) The question of standardising 
weights and measures is under consi­
deration.

S u p p l y  o f  Y a r n  to  H a n d lo o m s

•2385. a r t  A. Joseph: V/iU the 
Minister of Commerce mail Industry
be pleased to state the number of 
Handlooms that were supplied yam 
in each State in the years 1949 and 
1950?

The Minister o f Commerce and 
Industry (Shri Alahtab): The atten­
tion of the hon. Member is drawn to 
the reply given to part (a) of Starred 
Question No. 6*89 put down for reply 
on 8th March 1950. These were the 
figures supplied by the various States 
and it can be assumed that yam on 
pro rata basis was supplied to all of 
them by the State Governments.

D ir e c t o r  o f  E x h ib it io n s

*2386. Sltri Jagaanath Das: (a) Will 
the Minister of Gomsia«e and Indus- 
tey be pleased to state the strength of 
the stall attached to the Director of 
Exhibitions expenses incur­
red during the years 1949 and 1950?

(b) What are the functions of the 
office of Director of Exhibitions?

(c) What are the qualifications o f 
the pr^ent Director?

(d) Was he selected by the Union 
Public Service Commission?

The Deputy Minister o f Commerce 
and Industry (Shri Karmarkar); ^a)
to (c) . A statement is laid on the 
Table of the House. [See Appendix
XVIII. annexure No. 29.]

(d) No, Sir, but bis appointjnent 
has since been approved by the Com­
mission.

M in is t r y  o f  C o m m e r c e  and  I n d u st r y  
(S t r e n g t h  o f  O f f ic e r s )

*2387. Shri Jagaanatfa Das: (a) Will 
the Minister of Commerce and Indus­
try be pleased to state the number of 
Secretaries; Joint Secretaries. Deputy 
Secretaries and Under Secretaries 
attached to the Ministry of Commei'ce 
and Industry at present?

(o) What was the number of these 
officers when these two ĵiiaistries 
were functioning separately?

H ie Minister o f Commerce and 
Industry (Shri M ahtab): (a) and (b). 
A statement is laid on the Table of 
the House. [See Appendix XVm, 
annexure No. 30.]

E x p e n d it u r e  in c u r r e d  o n  P l a n n in g  
Ck>MMI85ION

•2388. Sbri Jagannath Das: Will the 
Prime Minister be pleased to state the 
expenditure incurred on the work of 
the National Planning Commission for 
the year 1950?

The Prime Minister (Shri Jawahar- 
lal Nehru): Rs. 5,43,217.
D efence o f  N o r t h  F r o n t ie r s  o f  N e pal

•2389. Shri Krtshnanand Rai: (a) 
W ill the Prim^ Mialster be pleased to
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state whether any treaty or agreement 
existed before the 15th August, 1947. 
between the Governments oi Nepal and 
India for joint defence of the northern 
frontiers of Nepal?

(b) If so» does any such agreement 
still exist?

(c) If not, do Government propose 
to have any such agreement with th« 
Government of Nepal?

T te  Minister o f E xten al
M a lls  (Dr. Keakar): (a) to (c). No. 
There has however beep an imdor- 
standing tor mutual consultations in 
the event of any foreign aggression.

P o m p  F a c t o r ie s

Slin Balwattt Slalu Mehta:
(a) Will the Minister of Commerce 
aad ladnstry be pleased to state whe­
ther the application for permission to 
start a pump-factory in India with 
their own capital submitted by Messrs. 
Johnston International as stated by 
the hon- Minister in reply to i>art (g) 
at starred question No. 965 answered 
en the 18th December 1950, has been 
considered by Government?

(b) If the answer to part (a) above 
be in the affirmative, is the permission 
granted or not?

(c) Did Government consider the 
present capacity of indigenous pximp 
makers l>efore granting the permission?

(d) Were there no Indian firms to 
Stan such factor^?

(e) What special stipUiations for 
making use of Indian personnel and 
energy by the foreign firm have been 
entered into and do they form part of 
the permi^ion given by Government?

The Afialster o f  Commeree and 
Indastry (Sini M ahU b): (a ) and (b). 
The firm’s proposal has been accepted 
by the Government. Formal safû 'tion 
will be issued shortly by the Control­
ler of Capital Issues.

(c) Yes. Str.
(d) No, Sir.
(e) The American firm have under­

taken to impart the requisite technical 
training to Indians and they propose 
to establish a training school for 
technicians required fur pui^ insta)ia* 
tion and maintenance. T^ey will 
make eveiy endeavour to utili^ the 
indigenous resources of raw mate­
rials to the greatest extent possible 
and negotiate with other local firms 
for the manufacture and ^ p p ly  af 
various component*.

A i . lo t m e n t  o f  M, Ps. B u n o a l o w s

*2392. Sliri Sivaprakasam: Will the 
Minister of Worfci, Prodoetloii and 
Jinpply be pleased to state:

(a) the number of bungalows avail* 
able for allotment to Members of 
Parliament: and

(b) whether there are any over-due 
arrears in respect of these bungalows?

The Minister o f  Works, Prodnotion 
and Simply (Shri GadgU): (a) There 
are 108 bungalows meant for allot­
ment to Members of Parliament. All 
of them have been allotted.

(b) Yes.
E x p o r t  o r  G RouN D iorr K e r n e l s

♦2395. Shri M. V. Rama Eao: Will 
the Minister of Commerce and Indus' 
try be pleased to state;

(a) the quantity of groundnut 
kernels exported from India in the 
years, 1949-50. and 1950;

(b) the countries to which groundnut 
kernels are exported by India;

(c) the value of the export trade in 
these years;

(d) if the answer to part (a) above 
is that groundnut kernels are not 
exported from India at present, the 
reasons therefor; and

(e) whether it is propc^ed to revive 
the export trade in view 61 the Budget 
proposals, which envisage an income 
of li  crores of rupees from the levy of 
export duty at Rs. 80 per ton?

Hie IVUni êr ^  Commtiiee am) 
Industry (Shri M ahtah): (a) to (c l  
I lay on the Table of the House t% 
statement containing the required 
information. [See Appendix XVin. 
annexure No. 31.]

(d) Does not arise.
(e) No general resumption of ex­

ports of /jrounduuts m contemplated 
at present.

F o r e ig n  F i r m s

♦2396, Dr. Deshmokh: (a) WiU the 
Minister of Commerce and jin d t i i^  be 
pleased to state the conditions under 
which foreigners and foreign drms can 
carry on trade and business in India?

(b) Are there any rules governing 
the matter?

<c) If $0, do Government propose to 
place a copy of Rules on the Table of 
the House?

The Deputy Minister o t  Commerce 
and Industry (Shri Karmarfcar); (a)
and (h). No conditions have been 
prescribed for the conduct of trade 
and business by foreigners and foreign
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arms in India nor have any niles 
been framed specifically for the pur- 
fKjse. I would> however, refer my 
hon. friend to the reply ^ven by !9l-ri 
K, C. Neogy to parte (c), (d) and (c) 
of his starred question No. 433 on the 
22nd February 19M.

(c) Does not arise.
F o r e ig n  F ir m s

•2397. I>r. Deshmakh: (a) WiU the 
Minister of Commerce and Imtostry
be pleased to state the number of 
foreign firms now carrying on business 
in India?

(b) What is the number of foreign 
firms which have started business in 
India since 1st January l^fl^

(c) What was their number in each 
of the years, 1948, 1949 and 1950?

The Deputy Minister o f Commerce 
and Industry (Shri Karmarkar); (a)
to (c) . No up*to-date information 
is available. But the position on 30th 
June, 194B was as foDows:

Number of controlled partnerships, 
i.e., firms registered and operating in 
India, whose partners abroad had pro­
prietary rights of control was 36.

Number of companies, incorporated 
outside India, having branches in 
India was 465. In addition, there 
were 663 Indian Joint stock compa 
nies, which were either subsidiaries 
of parent companies Incorporated 
abroad or were managed by foreijra 
controlled Indian Joint-stock compa­
nies or a substantial portion of 
whose shares was owned abroad.

The number of foreign firms granted 
permission to set up industrial under­
takings was 24 in 1948 and 44 in 1949 
and 47 in 1950. .

CoTTAci: I n d u st h ib s  EMPORnTM. N e w  
D e lh i

*̂ 2399. Shri Kamaswamy Naidu: (a) 
Commeree and

^  leased to state whether
SfiM Emporium inDelhi acts as an agent for sale of 
exhibits sent or does it buy the goods?

(b) What was the value of ?irticles 
sent to or purchased by the Emporium
1950^1? 1949-50, and

(c) What was the total soles in those years?

(e) What is the cost of the establish- 
^mt, rent and other expenses  ̂ per

» Minisler of Commefce ani 
(ShH Maktab); (a) The 

janiwrium generally acts as an agent 
foi the sale of goods on a commission 
basis It also buys goods to a limited

(b) Articles received Articles 
on coqaigmnent pureliaaed 

for sale outright
1948-49 Nil Nil
1949-50 R«. 2,90,000 Ra, 22,418-12.6
1950.51 R*. 2,50,000 R«. 44.845-11.3

(upto Feb. 
*51)

(o) 1948.49 
1949-50 
1950.51

Kn
Rfl. 1 .̂635.1441 
lU. 1»92«494.9.9

(d) The rate of commission vari«^ 
l^tween 6 pies and 4 annas per ruoee 
The total earning was: ^

1948-49 . KH
1949.50 . Ra. 12,968-10.3
1960-51 . Jta, 17,720-10.3

(uplo F*%b.
51)
(̂ ) 1948-49 - 8-6.0

1949-50 - 41,258.14.0
1950-51 . R». 56,170-8.0

EIx p o r t  op So ft  W ood to  Pa k is t a n

Skri Eamaswamr Naida: (a)
Wili the Minister of uommeree and 
M ostry be pleased to state whether 

Government have
t o ^ s t a n ? * ” "*

Cb) What quantity was exported in 
tte y ^ r  1950-51, and what quantity 
wm be exported in the years 1951 and

j^(cK^t^varieU es of soft wood wiU

n ie  Deputy HUarter o f C u uB elee  
Y^. KMtmmrkaty. (a)

(b) Separate sUtistics of export of 
soft wood to Pakistan duriniB tlie 
year 1950-51 are not available. Infô .̂ 
malwn regarding total quantity of 
timber exported to PaJusten during 
Uie ^<><d Apfil-Septemher I9S0 fcns 
already beeu laid on the Table of the
UOJ by Shri A. C. Guha on the Mh 
Febniray 1951. The quantities fixed
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under the recent Indo-Pakistan Trade 
Agreement for export to that country 
are 5,000 tons during the period 26th 
February 1951 to 30th June 1951 and 
20J)00 tons during the period 1st 
July 1951 to 30th June 1952.

(c) The variety of soft wood agreed 
to be exported to Pakistan is jungle- 
wood from Malabar, Assam ctc.

Prihteb’s Ihk

Shri S. V. Nalk: Will the
Minister of Wmrks, Prodoctkm aad
Sapply be pleased to state:

(a) what quantity of the annual 
requirements of Printer’s Ink is pro­
duced in India ;

(b) what arc the producUon and 
import figures for the years 1949 and 
1950; and

(c) whether any self-sufficiency 
programme has been chalked out in 
this respect and if so. what is it?

The Minister o f W ofks, Prodoctioii 
and Sappiy (ffluri Gadgfl): W
(b). About 1.000 tons of Printer’s 
Ink other than Rotary Newsprint Ink 
was produced in India in the
1950. The production figures for ihe 
year 1949 are not readily available. 
The figures of annual consumption aie 
also not available but the indigenous 
production does not cover India’s 
total requirements. The value of 
imports of Printer’s and Lithographerf 
Ink during the years 1949 and 1950 is 
as follows:

1949— Rs, 18,2 1,000.
1950— Rs. 14J24.000.

(c) No, Sir.

C losubc o f  Jute Muxs on the H oogly
•84*5. Shri N a iin id^  Ahm^: Wffl 

the Minister of Commetw 
iBdsstry be pleased to state:

(a) whether all the jute mills on 
the "Hooghly” were cUwed from the 
9th to the 18th March, 1951;

<b) whether this was due to short­
age of raw jute; and

(c) when this state of affairs came 
to the notice of Government?

n e  IXepBty M b M tt o f  Commeroe 
asd  M t i 0(ry  (Sbri Karm arloir): (a )
Yes.

<b) Yes.
(c) Government had been aware of 

the difficult stock position for scwoe 
time before decontrol.

Permission to Government Officials 
OF Pakistan to Visit India

*2403. Shri Sa«livayya: Will the
Minister of RehablUtatkn be pleased 
to state:

(a) whether Government permit 
Government Officials of Pakistan to 
visit their wives or near relatives in 
India periodically; and

(b) if so, what arrangements have 
been made to check their activities 
while in India?

The Minister o f State lor  BebabUi- 
totioB (Shri A. P. Jain): (a ) Yes.

(b) The normal rules for temporary 
visitors to India are applicable a\so in 
the case of Pakistan Government 
Officials visiting India otherwise than 
in their official capacity.

Movable Property of Displaced 
Persons Sold in Pakistan

•24«4. Shri Hussain Imam: (a) Will 
the Minister of Rehabilitation be 
pleased to state whether it is a fact 
that the Custodian of Evacuee Pro* 
perty, Sind and Federal Capital of 
Pakistan, has forwaixied, to the High 
Commissioner for Jndia in Pakistan, a 
statement of evacuee movable property 
sold by him? ~

<b) If so, what was the value of the 
property?

(c) What amount ha.s been paid to 
the H i^  Commissioner for India in 
Pakistan?

(d) Have the Government of India 
paid to displaced persons conc^ned 
the amount received from Pakistan?

(e) Have the Government of India 
furnished any such list of vropertie:; 
of evacuees to the Government of 
Pakistan And has any payment been 
made?

Tbe Minister o f  State for  Rebabitf> 
tatkm (Sbri A. P. Jain): The infonna- 
tion is being collected and will be laid 
on the Table of the House.

(i?) WTOT ^  fliW t #  m m  ^  
arrsf ^  ftiWr m  ^
?WT ^  Pilaff
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(4t) sfrlftiri’ VTR

^  VWr ^  W  fTFPT 
3TT^ f̂t  ̂ *rjf?r ^  aAvfvit

) fwuft *1 ^  wi^vfsv
lifW N f ¥) in»r ?

M b u c in e s

t*Z4%S, Shri KlispM de: W ill the
Minister o f C om m em  awd fsdratry
be pleased to state:

(a) the value of foreign medicines 
are imported into todia from forei«(n 
countries and how much worth of 
Indian medicines are exported:

(b) the number of foreign Arms in 
India, that manufacture medicines and 
the number of Indian firms, that are 
at present manufacturing medicines on 
Ayurvedic system; and

(c) the demand per year for Ayur­
vedic medicines of India in foreign 
countries?]

The Minhrter of Commeree asd 
ladnstry (Slul Mahtab): (a) A state* 
ment is laid on the Table of the 
House.

(b) Number of foreign and Indian 
firms manufacturing medicines on 
organised basis is 21 and 40 res­
pectively.

Information regarding the number 
of Indian Arms manufacturing medi- 
rines on Ayurvedic system is not 
available.

(c) I am afraid this information Is 
not available.

STATKMiOT

Imports Ex]port8
1948^9 886 12 80 95
1940.fiO ?50*88 80.60
1950.51 718<« 75-08

(April to DcMsember)

«T ^  
aft <n<if; ^  finW

:
{%) W w f ^ 

ammr fls# ii# ^  <f| irnrr
^  !iw ;

nw V ^  C ?

( ^ )  JiftC ?rr ?ir vaif w sfir 
^  i jm ; gi t̂ 

(#1) 3!T TfRff ^  5TW ai^ ^

Keroseki On.

[*S4M. Shri Kkagu«e: WiU the
M m i ^  of W orin. rradnctlM  ami 
Samly be pleased to state:

(a) the quantity of kerosene oil 
imported frc»n f<Ĥ ign counti ies In the 
year 1950 and the names of the ex- 
P<Mting countries;

(b) whether there are kerosene oil 
wells m India also:

(c) if so, the quantity obtained per 
year from these wells; and

(d) the names of Stotes where thê ' 
are found?]

TJ»e Mtadsto of Work*, Prodoctio* 
Soiyly (Shri GadcO): (a) S07,0tH) 

tons of Kerosene were imported dur­
ing the year 1950. from Iran, Bahrein, 
Saudi Arabia and Sumatra.

(b) Yes,
(c) A very smaU pn^rtion of our 

requirements.
(d) Assam.

Paym ent o r  CAJknmR

;2407. Giaai G. S. Mnsafir: WiU the 
Minister of Rehabfltfattoa be pleased to state:

(a) the approximate date by which 
C^vernment prc«>ose to make payment 
^  urban claims verified under the 
Displaced Pers<Mis Claims Act, 1990; and

(b) the percenUge or ratio in which 
Government propose to make the pay­
ment of such claims?

H ie Minister id » a t e  fer  Behabifl. 
tatiiMi (Sliri A. F. JTala); (a)

Member iii
1^^}?®? to my reply on 14th August 
i ?  oi^ ^  starred Question
No. 3*0 by Sardar Bhopinder ^n gh  
Man. G ow n m en t are not in a posi- 
thb definite at
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^  w m  : («^) ^  W
iN1 ^  ^  FTT ^

^ i w  <rfWf ^  w r ^ 
fWT f%?nfV t ’ ^

(^t) « f i r ^  franfT
îTTTT ^  ^

?m  f w  ft>  ̂ ^  5̂F*OT
f ;

I* girr fip?r  ̂ ^  ^  
^  t  •

( ^ )  fUT TRT ^  <n fw  ^  pS\ 
f  ^  ^  *nW f H fiFTO ^
F̂T*r *l»T̂  F̂Tcft ^ ?

( ^ )  Pn̂ r fiPT TW ^

mfOT ^  t  ^
Mill Workebs in Madbya Pradbsh

t’ 2 m  ^ r i  Khaparde: (a) WiU the
Minister of Laboar be p le a ^  to ^ t e  
what is the number of mill workers 
in Madhya Pradesh and how many 
^mong them are women?

(b) How many Welf îre Centres 
are being run and at what places for 
these mUl workers by the mill owners 
or by Government, what are their 
names and what is the number 
workers utilising them?

(c) Are night shifts also run and do 
women also go to work in the mght 
shifts?

(d) In which mills there are nij^t 
shifts?]

The Mislsler of Labour (Sliri UfS^
van Bam): (a) to (d)* The infomia- 
tion is being obtained from the State 
Government concerned and will be 
laid on the Table of the House in due
course.

Mmcines
*249B. Manlvl Wa|ed AU: WUl the 

Minister of Comineree and Indtislry be
pleased to stete what st£?ps Govern­
ment propose to take to fmprove the 
supply petition of medicines and in­
jections imported from U.S.A. and 
other hard currency areas?

Tiie Deputy Minister o f  Commerce 
mnd indostry {Shri Karmaricar): The
irttention of fhe hon. Member If

invited to the Press Note issued by 
the Ministry of Health on 2nd Fehpi- 
ary 1951. Since then certain other 
essential drugs have been included in 
Open General Licence tndc Grovem- 
ment of India. Ministry of Commerce 
and Industry Notification No. 11-lTC/ 
51, dated the 13th March 195L It has 
also been decided to allow import of 
preparations of the drugs ard medi­
cines mentioned in the Notification 
under Open General Licence unless 
such preparations have been specifi­
cally excluded. The question whetimr 
any further liberalisation in the licens­
ing of druj^ and medicines is 
necessary is Being examined in co n­
sultation with the Ministry of Health.

REHABILrTATION IN BIHAB

139. Dr. Bam Snbfaag Siufrli; WiU the 
Minister of RehabUltatlon be pleased 
to state the number of displaced agri­
culturist and non-agrieulturu.*t families 
settled so far in the State of Bihar?

The Minister o f State for ReliablU- 
tation (8bri A. P, Jain): The informa­
tion is being collected and will be 
placed on the Table of the House in 
due course.

E ducated U n e m p l o y e d  P e r s o n s

140. Pandit M. B. BliarsavaT (a)
Will the Minister of Labcmr be pleased
lo state whether Government arc in 
possession of statistics of unemployed 
educated persons in India?

(b) If so. how many matriculates, 
non-matriculates. under-graduates, 
graduates and post-graduates are un­
employed at present?

(c) Has there been an Lncrease In 
the niunber of unemployed persons 
duri^ the last two years?

(d) If so. how do Government pro­
pose to Uckle this problem?

The Bfinister ^  Labour (Sbrt Jagfl- 
▼an Bant): (a) No such statistics are 
available.

(b) Does not arise>
(c) It is difficult, in the absence of 

statistics, to say if there has been 
any increase in the numbet* of unem­
ployed persons. The num)>er of 
regbtrants at Employment Exchanges 
whn were unemploy^ at the end of
1950 was 3.30,743 as against 2J5.S33 
at the end of U>48.

(d) The problem of employment is 
intiniately bound with the general 
economic activity in the coimtiry and 
it has always been the aim of fhe 
Government to so formulate their 
poUcy as to maintain such economic 
activity at the maximum possible 
level.
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T w b u w a l  p o r  E k q u ir y  niTO Im p o s t
C o n t r o l

141. Shrf Sanjivayya: Will the Minis­
ter of Coamterce and Indiistry be
pleased to state:

(a) whether Government intend to 
set up a tribunal to enquire into the
complaints made with regard to the 
import control as recommended by
the Estimates Committee; and

(b) if not, why not?
The Minister of Camiaeree and 

Industry (Shri Mahtab): <a) and (b).
The procedure for dealing ^ith com­

plaints within the Chief Controller’s 
Organisation, has b#?eu tightened up 
and improved. Complaints received
are carefully scrutinised and reports
are called for from the Chief Con­
troller of Imports wherever necessary'.
All the complaints are personally
scrutinised by senior officers, and m.‘st 
of them by me or the Deputy Alinisier.
There has been a considerable im­
provement since the Estimates Com­
mittee examined the estimates of the 
Commerce Ministry and Government
consider that, at this stage, it is 
neither neceisary nor practical to
appoint any speciaj trlbuual to exa­
mine complaints.
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PA RLIA M EN T O F IN D IA
Tuesday, 20th March, 1951.

The House met at a Quarter to 
Eleven of the Clock.

[ M r . S p e a k e r  in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-45 A.M.

PAPERS LAID ON THE TABLEJ
R e p o r t  o f  D e l e g a t io n  t o  E c o n o m ic  

AND S o c ia l  C o u n c i l  o f  U.N.
The Prime Minister and Minister of 

External Affairs (Shri Jawaharlal 
Nehru): I beg to lay on the Table a
copy of the Report of the India 
Delegation to the Eleventh Session of 
the Economic and Social Council of 
the United Nations, 1950. [Placed in 
Library. See No. II-C. 1 (d) (91)].

ELECTION TO COMMITTEES 
S t a n d in g  F in a n c e  C o m m i t t e e

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move:

“That this House do proceed to 
elect, in such manner as may be 
approved by the hon. the Speaker, 
sixteen Members who, along with 
the Ministers of State for Finance 
and for Parliam entary Affairs, who 
shall be ex officio Members, shall 
serve under the Chairmanship of 
the Finance Minister on the Stand­
ing Finance Committee for the 
financial year 1951-52.”

Mr. Speaker: The question is:
“That this House do proceed to 

elect, in such manner as may be 
approved by the hon. the Speaker,

5 P.SJD.
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sixteen Members who, along with 
the Ministers of State for Finance 
and for Parliam entary Affairs, who 
shall be ex officio Members, shflll 
serve under the Chairmanship of 
the Finance Minister on the Stanr* 
ing Finance Committee for the 
nancml year 1951-52.”

The motion was adopted.
C e n t r a l  A d v i s o r y  C o u n c i l  f o r  

R a il w a y s

mie Minister of States, Transport •
and Railways (Siiri Gopalaswami): I
beg to move:

“That this House do proceed to 
elect, in such m anner as the hon. 
the Speaker may direct, twelve 
Members to serve on the Central 
Advisory Council for Railways fo r' 
the year commencing 1st April,
1951, along with the eleven Mei^- 
bers of the Standing Finance Com­
m ittee for Railways, the Minister 
for Transport and Railways, the 
Minister of State for Transport 
and Railways and the Minister of 
State for Parliam entary Affairs aU 
of whom shall be ex officio Mem­
bers.”
Mr. Speaker: The question is:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, tw el\c  
Members to serve on the Central 
Advisory Council for Railways for 
the year commencing 1st April,
1951, along with the eleven Mem­
bers of the Standing Finance Com­
m ittee for Railways, the Minister 
for Transport and Railways, 
the Minister of State for Transport 
and Railways and the Minister of 
State for Parliam entary Affairs 
all of whom shall be ex officio 
Members.”

The motion was adopted.
S t a n d in g  ^ ’in a n c e  C o m m i t t e e  f o r  

R a il w a y s

Shri Gopalaswami: I beg to move: 
“That this House do proceed to 

elect, in such manner as the hon.
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[Shri Gopalaswamil . 
the Speaker may direct, eleven 
Members to serve under the 
Chairmanship of the M inister for 
Transport and Railways on the
Standing Finance Committee for 
Railways for the year commenc­
ing 1st April, 1951. The M inister 
of State for Transport and Rail­
ways and the Minister of
State for Parliam entary Affairs 
shall in addition be ex officio 
Members of the Committee.”
Mr. Speaker: The question is:

“That this House do proceed to 
elect in such m anner as the hon. 
the Speaker may direct, eleven 
Members to serve under the
Chairmanship of the M inister for 
Transport and Railways on the
Standmg Finance Committee for
Railways for the year commenc­
ing 1st April, 1951. The Minister 
of State for Transport and Rail­
ways and the M inister of State 
for Parliam entary Affairs shall in 
addition be ex officio Members 
of the Committee.”

The motion was adopted. 
Standing Committee for Roads

The Minister of State for Transport 
and Railways (Shri Santhanam): I
beg to move:

“That this House do proceed to 
elect, in such m anner as the hon. 
the Speaker may direct, fifteen 
Members to serve, under the Chair­
manship of the Minister for Trans­
port, on the Standing Committee 
for Roads for the year commenc­
ing from the 1st April, 1951. The 
Minister of State for Transport 
and the Minister of State for Par­
liamentary Affairs shall, in addi­
tion, be ex officio Members of the 
Committee.”
Mr. Speaker: The question is:

“That this House do proceed to 
elect, in such manner as the hon. 
the Speaker may direct, fifteen 
Members to serve, under the Chair­
manship of the Minister for Trans­
port, on the Standing Committee 
for Roads for the year commenc­
ing from the 1st April, 1951. The 
Minister of State for Transport 
and the Minister of State for Par­
liamentary Affairs shall, in addi­
tion, be ex officio Members of the 
Committee.”

The motion was a4opted.

connection with the following Com­
mittees, namely:

Date for Date for 
Nomination ElectioD

(1) The Standing
Finanoe CJom- 
mittee. .

(2) ' l ^ ^ n t r a l  Ad
Coun

oil for Rail
^ a y s . ,

(3) The Standing "i
Finance Com- ' 
m ittee for 
Railways.

(4) The Standing
C o m m it te e  fo r  
R o a d s .

h 3-4 61 6-4-51

6-4-51 9-4-51

The nominations for these Commit­
tees will be received in the Parlia­
m entary Notice Office up to 12 N oon 
on the dates mentioned for the pur­
pose. The elections, which will be 
conducted by means of the single 
transferable vote, will be held in the 
Assistant Secretary’s Room (No. 21) 
in the Parliam ent House between the 
hours 10-30 a.m . and 1 p.m .

Mr Speaker: I have to inform hon. 
Members that the following dates have 
been fixed for receiving nominations 
and holding elections, if necessary in

DELHI AND AJMER-MERWARA 
RENT CONTROL (AMENDMENT) 

BILL
. Mr. Speaker: The House will now 
proceed with the further considera­
tion of the motion:

“That the Bill further to amend 
the Delhi and Ajmer-Merwara 
Rent Control Act, 1947, be taken 
into consideration.”

Shri Sidhva (Madhya Pradesh): I
was stating yesterday that among the 
various control Acts and laws, if there 
is any popular Act it is the Rent Con­
trol Act. This Act, Sir, has brought 
immense blessing to large numbers of 
people in this country. No doubt 
there are good and reasonable land­
lords. Equally there are a very large 
number of very good and reasonable 
tenants. But if you take the percent­
age of unreasonableness, it is to the 
credit of the landlords—they are great­
er in number. There are many reason­
able landlords who would not like to 
harass their tenants and accommodate 
them under the existing conditions. 
But it cannot be denied that tenants 
in several respects are at the mercy 
of the landlords despite the existence 
of the Rent Control Act. Invariably 
tenants have to suffer when unscrunu-
lous landlords try to eject them, cut
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water-supply and electricity, do not 
white-wash the house or attend to the 
essential repairs.

Yesterday the hon. Minister stated 
that 9,000 cases are pending in the 
Delhi courts. He has not enlightened 
the House by whom and why these 
cases have been filed. I am sure, Sir, 
th a t a large number oL them m ust 
have been filed by the lanalords. Some 
m ay perhaps be by tenants who have 
been served with notices of ejectment. 
If there are instances where tenants 
have failed to pay rents for over three 
months, I entirely agree th at they 
should not be spared.

My hon. friend Mr. Deshbandhu 
-Gupta said that the boot is on the 
other leg and that the tenants are at 
fault. I do not want anybody to be 
unreasonable. If the tenant is to re­
m ain he has to pay rent regularly. 
A t the utmost you can make allowance 
for three n\pnttis’ arrears. Beyond 
that if a tenant does not pay, surely 
th at tenant does not deserve any 
sjmipathy. I am quite positive from 
my experience of the working of the 
Rent Control Act not only in Delhi, 
bu t in other parts of the country, that 
the tenants are the worst sufferers at 
the hands of landlords, in spite of the 

existence of this Act. I, therefore, con­
tend that an Act like the Rent Control 
Act has to remain on the Statute 
Book for a very long time. No sane 
or reasonable person would deny the 
necessity for a Rent Control Act if 
we have to face facts. My hon. friend 
Mr. Deshbandhu Gupta gave an illus­
tration of how lakhs of people are 
today huddled together and are with­
out houses. That very fact shows that 
there are a large number of persons 
who could not get houses. I know 
that not only poor men but men who 
have influence over the Ministers 
could not get houses. I can say that 
with my experience in Delhi and 
several other places. The Minister or 
^ e Government officials would be an­
xious enough to provide houses, but 
there are no houses. Favours there 
m ay have been here and there, I do 
not dispute. But taking the question 
as a whole the point is whether a 
"house is available either for a com­
mon man or a lower middle-class man 
or a middle-class man or even a rich 
man. I will tell my hon. friend Mr. 
Deshbandhu Gupta that a house is not 
available even for a rich man. Of 
course pugrees are there. My friend 
Mr. Deshbandhu Gupta quoted yester­
day that I along with other friends 
was .very enthusiastic about the in- 
“Corporation of the provision relating 
to pugree in the Act but that not a 
-linirle case has been found out and

prosecuted. For th at the Police De­
partm ent may have to be blamed, but 
for my friend to say th at there is no 
pugree in Delhi is not correct

Shri Deshbandhu Gapta (Delhi): I 
said that pugree is rife but nothing 
is being done.

Shri Sidhva: B ut th a t has nothing 
to do with Rent Control. You have 
ra ther to ask the Home M inistry to be 
vigilant in this m atter. The trouble 
in my opinion is th at there is no pub­
lic opinion in Delhi on this question. 
In Bombay I  know public opinion is 
so great in this respect th a t the m o­
ment pugree is demanded the tenant 
has merely to go to the Development 
Officer or even to the Minister. Even 
if Rs. 10,000 are demanded, immedi­
ately the Minister or the Government 
supplies the notes, hands them over 
to the C. I. D. and the m an is caught.
I know that in Bombay a num ber of 
people have been caught, and men of 
public repute have been prosecuted 
and sentenced. If it is lacking here 
I would ask the hon. Minister to see 
that effective measures are taken.
I do not believe that there is pugree 
in Delhi. But it seems the landlords 
are so influential here that they do 
not allow the poor tenants to go to 
court and they probably settle among 
themselves. My friend cannot forget 
the fact that not only is the police 
responsible for not being vigilant in 
this m atter, but the landlords are also 
responsible in arranging compromises 
with the tenants by not allowing them 
to go to a court of law. But pugree 
is there. These are the hardships of 
a tenant today. But among all per­
sons, for my friend Mr. Deshbandhu 
Gupta to say this I cannot understand.
I have a very great regard for him. 
He has also sympathy for the common 
man. But in this respect he has gone 
too far and shown sympathy towards 
landlords only and blamed the Govern­
ment that they have done nothing.

An account was given of the number 
of houses built. 21,000 tenements have 
been built during the two years by 
Government. You must at least give 
some credit to the Government for 
this.

Shri Deshbandhu Gupta: They were 
for rehabilitation purposes.

Shri Sidhva: W hatever it may be.
We criticize Government on many occa­
sions. I also criticize. But when there 
is something good done we must ack­
nowledge it. For building 20.000 
houses for the refugees or anybody 
they do deserve cisdil.. Ant} they 
have built 3.500 house^s for their o>vn
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employees. Even if the pre-fab bous­
ing factory had come into existence 
it would not have produced more than
5,000 houses a year. Then, is this not 
creditable? W hat has been done 
is not a small thing.
12 N oon

I was stating yesterday that it will 
take twenty-five years at least in my 
opinion, if you take a realistic view 
of the situation, to solve the housing 
problem. 1 'was asking what is the 
use of bringing this measure every 
year or every two years before the 
House, w asting . public time and 
money. Why should not Government 
straightaway be frank and say, “This 
law should remain and there should 
be no limit for it” just as they look 
provision in the Income-tax Investiga­
tion Commission Bill, and whenever 
they do not w an t the measure it can 
be repealed. Why do they not do it 
that way? I would like to ask the 
hon. Mr. Gadgil, is  he sure that within 
two years the housing problem will be 
solved? If that is not so I want to 
tell him straightaway that he is not 
discharging his duty to the country, 
because again after two years theie 
will be the same performance. Two 
years ago my friend Mr. Deshbandhu 
Gupta repeated the same thing, and I 
am also repeating what I said tvro 
years ago. And the situation is 
worse. Therefore, why should (tOV- 
ernment in this respect, when they 
feel it is a fact, hesitate to make it a 
perm anent measure? We are going 
to support this because fact is a fact, 
and whosoever may be having sym­
pathy with the landlords, when billions 
of people are suffering for want of 
houses, which of the Members will 
ask you to remove this rent control?

The Minister of Works. Production 
and Supply (Shri Gadgil): Nobody
has asked.

Shri Sidhva: But the whole speech 
for about H  hours of my friend was 
for the landlords. He said “You re­
move this, you remove that”. Of 
course I will come to the other point, 
namely, about new buildings. But 
I would request my friend Mr. Desh­
bandhu Gupta that under the exis­
ting circumstances in which we are 
sulYering he must not lay stress on 
that po in t The Landlords’ Associa­
tion has started saying that war has 
been over since five years but there 
is still the trouble of control up>on 
their heads. But they forget that the 
suffering comes after the war. Du­
ring the war we did not really realise 
the difficulties: we had sufficient food 
durinR war, and had even a fair 
number of houses during the war.

I t  is the after-effect of w ar 
th a t we feel, not only in India 
but throughout the world. Todays 
there is the refugee problem in. 
Europe, five years after the war. 
Houses are today being built even in 
Europe. It is the after-effect th at is 
greater than  during the existence of 
a certain calamity. The representa- 
tiA ês of the Landlords’ Association 
came to me. I had to speak to them, 
frankly and I said “I am not going 
to support your cause”. I said  
“Listen to me” : they listened to me, 
they discussed everything with me fo r 
half an hour and I told them  “No­
thing of the kind, I am not going t a  
support you, you m ust remember the 
other side of the case”. They agreed 
and said, “AU right. Would you not 
support us on the question of sub-let­
ting?” To that I said “I am w ith 
you”. And on this m atter I would 
ihave moved ah amendm ent m yself 
but for a technical difficulty, because 
this Bill is only for the amendment 
of one section. But if I am allowed 
I shall bring it, or if the Government 
brings that amendment I shall sup­
port them. As I was saying the re­
presentatives of the Landlords’ As­
sociation may not have been pleased 
in th d r  hearts, really speaking, but 
’there was t3ie indication th at they 
T '̂ere pleased with my conversation 
with them. So it is a question of 
approach. If my hon. friend Mr. 
Deshbandhu Gupta, who has a very 
great, influence over landlords, had 
made an approach to them in a like 
m anner I am sure his influence would 
have carried much more weight than 
the approach of myself or anybody.
I feel that we should not play with 
the feelings of a small class of people. 
He said that they are realising only 
I per cent, or 1* per cent, and that 
they are suffering. If he will excuse 
m e.......

Shri Deshbandhu Gupta: I never
mentioned 1 or U  per cent.

Shri Sidhva: I thought he said that 
they are not realising much interest 
on capital invested. If he did not 
say so, then I take it that they are 
realising a good percentage.

Shri Deshbandhu Gupta: I never r e ­
ferred to it at all.

Shri Sidhva: I do not say one per 
cent. If anybody says that these land­
lords are realising one per cent, or 2 
per cent., they forget the appreciation 
of the value of the land and the buil­
ding after the war and during war. 
What was the value of a building in 
1937 and today? It is 400 per cen t 
more, that is to say if I purchased a 
house in Delhi say for Rs. 100 in 1938, 
I can get today Rs. 1,000. My friend 
will not deny th a t  What becomes oi
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the profit of Rs. 900 th at I have made 
over Rs. 100, although the realization 
by way of rent may be small? In 
Bombay they get nearly between 3i to
4 per cent. Sir, therefore.......

Shri Deshbandhu Gupta: In Bombay 
the re n t comes to 8 per cent. That is 
th e  evidence given by the Chairman of 
the EEousing Board.

Shri Gadgil: The law provides 6 per 
cent.

Shri Sidhva: The point that I v/as 
stating was that I gave the most con- 

4servative figure and the landlords 
themselves admitted in Bombay that 
■they do not realize more than 4 per 
cent. After all you cannot consider 
Delhi to be a greater city than Bom­
bay. Bombay is a big industrial town 
with a big population. I do not know 
the latest figures but G reater Bombay 
is  estimated to have a population of 
30 or 35 lakhs.

Shri Deshbandhu Gupta: May I ask 
my hon. friend what objection he has 
to the extension of the Bombay Rent 
Control Act to Delhi? That is all 1 
-ask for.

Shri Sidhva: I am coming to that. 
If he had only said that in his speech 
of 15 minutes, I would have dealt 
with the matter, but he dealt with so 
many matters. Of course that is be­
fore me and it is one of the most im­
portant points. I do appreciate it and 
I shall give an answer to that.

It was stated by my friend, Mr. 
Kapoor also that the Government 
machinery is moving too slow for the 
purpose of providing houses in this 
City, and that unless that problem 
is solved, this Act is not going to help.
I have said sufiEicient to prove that 
even with the new construction, the 
problem of housing is not going to be 
solved. You may give any kind of 
concession to the landlords; you may 
give any kind of facility and some new 
houses will come up but I refuse to 
believe that as if by magic within 3 
or 4 years this diflficulty of the hous­
ing problem will be solved. It is not 
possible. I do appreciate his anxiety 
that the houses should be built in 
larger numbers but to blame the Go­
vernment that they have not done any­
thing is incorrect. He propagated a 
new theory yesterday and said: Why 
does not the Government nationalize 
the houses? I do not kno,w what he 
means by ‘nationalizing’. Does he 
mean that Government sould take away 
by force all the houses built in Delhi 
or give them some compensation and 
take them over? He has not made 
clear what that ‘nationalization* is. 1 
am sure if his proposal is accepted, 
there will be clamour frgm the land­
lords.

Shri Deshbandhu Gnpta: If the hon. 
Member would give way I would like 
to explain this point. By ‘nationali­
zation’ I mean, let Government be­
come the proprietor of all the houses 
and also undertake the obligation of 
giving shelter to everybody.

Mr. Speaker: Let there be no piece­
meal arguments.

Shri Sidhva: That means there is no 
compensation. I shall be glad if the 
landlords are forthcoming to hand 
over the buildings w ithout any kind 
of compensation. My hon. friend’s 
nationalization is peculiar and w hat­
ever compensation there m ay be, it is 
not practicable on the face of it. We 
were oUt for nationalizing agricul­
tural land and we have not succeeded. 
One would wish that every one should 
get a house, but it is not a prac^ca) 
proposition. Our Constitution pro­
vides that some compensation has to 
be paid and if the compensation is to 
be paid crores of rupees is required 
and therefore this is an unthinkable 
proposition. He made the suggestion 
because he had to find out some way 
of doing it. My hon. friend has not 
made any practical suggestion as to 
how these 7 lakhs of people who re­
quire shelter today could be provided 
houses within 2 or 3 years. He has 
never shown a programme for thax 
nor has he said where the money 
ought to come from. My friend, Mr. 
Kapoor stated that the Rehabilitation 
M inistry was thinking of a proposal to 
ask an Insurance Company to build 
houses. I know of that scheme and 
the latest information with me is that 
last week an insurance company has 
started with a capital of Rs. 50 lakhs 
in Delhi. The terms of that proposal 
is rather very stringent. Even though 
the houses will be provided for the re­
fugees, those who run the concern 
would always like to have some pro­
fit. As I studied the proposal I felt 
there is nothing to give an incentive 
to a capitalist to invest his money, to 
enable him to get a good return. I 
wish there could be patriotic people 
who even under extraordinary circum­
stances would not like to have a profit. 
They can start on a no-profit, no-loss 
system, But we are wanting in such 
kinds of patriotic capitalists to come 
forward and build the houses.

The other day we had a discussion 
with the hon. Minister for Health 
under whose charge this pre-fabrica- 
ted factory is. I made a constructive 
suggestion to her that I am not going 
to remain content with smaU blocks 
that are being manufactured there, and 
although they may be giving 5 or 10 
per cent, profit. I told her: Get the
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[Shri Sidhva] 
factory going. I am in favour of 
running the factory. Immediately take 
steps to see that the factory is put in­
to operation. I  am not satisfied with 
the output of some blocks even though 
you may get a profit of 5 or 10 per 
cent. I put a short question and she 
actually promised that a Committee 
will be appointed. Although the Mul- 
gaonkar Committee report is not before 
us, she stated that it is still secret. We 
do not want to embarrass the Govern­
m ent in that respect. But are we not 
entitled to know what is going to hap­
pen, whether an Engineer is going to 
be imported from some foreign country 
to find out whether this factory is going 
to produce the houses or not? You 
were good enough to admit the short 
notice question, but she refused to ans­
wer it. That is the position. I had a dis­
cussion with her and she stated that she 
will give reasons in her answer but the 
Secretary of the Ministry has stated 
that the hon. Minister refuses to even 
answer and then my question is not 
even included in the ordinary questions. 
She promised me that she would make 
a statem ent very soon. I do not know 
when that statem ent would be forth­
coming. The statem ent should be made 
as early as possible. I again make a 
suggestion. Sir. I have great respect 
for engineers in India for their intelli­
gence but it is just possible that for 
this kind of work which we have s ta rt­
ed for the first time in India, there 
may not be an engineer who will be 
able to tell us what is the defect and 
whether the houses of the type origi­
nally contemplated could be manufac­
tured. Let Government get some ex­
pert from Europe or England or wher­
ever they may be and get their opinion 
and start the work. If this is done our 
80 lakhs capital which has been invests 
ed would be saved and the great hous­
ing problem will be solved also. At 
least we shall get 5,000 houses per year. 
If the hon. Minister feels that this pre­
fabricated factory has been th rust up­
on her and that it does not properly 
belong to her, then let the Government 
instead of having a dual system of 
housing manufacture, have one agency 
for the purpose of providing houses in 
the city. I can tell my friend Rajku- 
m ari Amrit Kaur that I happened to 
go to Faridabad last week and to my 
great joy, I found an electric power 
machinery being installed there.

TMr. Deputy-Speaker in the Chair.]
On my enquiry, I found that this 
Power House was imported from re­
paration machinery from Germany and 
was lying for a number of months in 
the Calcutta Port. Engineers after 
Engineers examined that and said that 
It was not good and they rejected i t

I do not know how much demurrage 
we have paid to the Port T rust autho­
rities; it remained there for a num ber 
of years. Some good man from the Re­
habilitation M inistry came and said 
that he would like to make an experi­
m ent and try  th at machine. He sug­
gested that an Engineer from the place 
from which the machine came m ay be 
called. An engineer was brought on a 
six months’ contract on a salary of a 
paltry sum of Rs. 2,000—I deliberate­
ly use the word ‘paltry’ because in the 
Damodar Valley Corporation, we have 
brought an Engineer on a salary of Rs.
12,000 a month. That gentleman has 
erected that m achinery in Faridabad. 
Let me tell you, Sir, that they are going 
to supply electricity not only to Farida­
bad, but to Delhi also through this 
power house. Thirty lakhs of rupees 
would have been wasted by our Gov­
ernment if that intelligent Engineer had 
not been brought in. This is the way 
in which our machinery is being wast­
ed. I put a definite question to the 
hon. Minister; but the hon. Minister 
was not prepared to give a straight 
answer; he took shelter under m any 
other things. I m ust say with all due 
respect, the Ministers do not know 
these things. If I ask a question 
whether the Minister understands the 
working of this machinery, perhaps, to 
save his respectability, he says, *Yes\ 
But, I am sure, he does not know. 
Therefore, Sir, I contend that the hon. 
Minister should find out in which coun­
try  in Europe, or England such a fac­
tory was working, and call for an 
Engineer from there. Do you mean to 
say that we will grudge the expendi­
ture of a few thousands on this ac­
count? We have spent 80 lakhs on a 
bad bargain; we want to make the 
best use out of it. It is stated that 
some legal points are being examined.
I do not want anybody to play a fraud 
upon us. My hon. friend says that it 
should be wound up. But, I would re­
quest the hon. Minister Rajkum ari Am­
rit Kaur to take all the hon. Members 
of this House to that factory. Let them 
see the factory. When I was going to 
Faridabad, I showed the factory to 
some of the Members and they were 
very anxious to see the factory. There­
fore. I say, let the hon. Minister make 
arrangements for the Members to see 
the factory. Then, they will realise 
what work could be done by the fac­
tory. When we make constructive sug­
gestions, the Government is not pre­
pared to consider them. It is said that 
tlie Cabinet is considering the whole 
question. My point is: the hon. Minis­
ter may not be able to make a State­
ment in the House; but even when I 
was talking to the hon. Minister, she 
Js not prepared to take me into her 
confidence. That is our position. I do



4830 Delhi and Ajmer-Merwara 20 MARCH, 1951 Rent Control {Amdt.) BiU 4831

not know whether she regards me as 
her colleague; I consider th a t I am 
part and parcel of this Government.

Shri Kamath (Madhya Pradesh): 
Government? Coming events cast.......

Shri Sidhva: Yes; I do think we are 
part and parcel of the Government. 
When we make constructive sugges­
tion?, Government m ust take us into 
their confidence and tell us what is hap­
pening. The Mulgaonkar report is not 
forthcoming. I do not blame the Gov­
ernment for that, because there are 
some legal points involved and we do 
not want them to publish it now. That 
argument is understandable. This pro­
blem of housing has a bearing on the 
question of rent control. My hon. 
friend Mr. Deshbandhu Gupta wiU 
clamour for ever if this problem also 
is not solved. Therefore, this problem 
has to be solved.

The other day, during the discussions 
I stated that some foreign firm, which 
has a representative here, is making 
a good offer to the Government to pro­
duce houses. The hon. Minister did 
not say this; but that gentleman told 
me. Because we are public workers, 
some people come to us. I want to 
know what the difficulty is in the w a y  
of getting this factory in a proper work­
ing order, for the original object for 
which it was intended. The  ̂ original 
object with which the factory was es­
tablished was to build houses. 1 
not be satisfied even if the factory is 
able to work on a profit of 5 per rent, 
by producing some building materials.

The Minister of State for Transport 
and Railways (Shri Santhanam); May
I know if this Factory is the mzdn 
topic under discussion now?

Shri Sidhva: My hon. friend Mr. 
Santhanam has always the habit like 
Jack-in-the-box, of getting up and rais­
ing a poinj: of order. He was absent 
yesterday; he has now come.

Mr. Deputy-Speaker: Construction ol 
houses is only an incidental m atter, to 
avoid continuation of the Rent Con­
trol Act. As to how it should be v/ork- 
ed, and all that, there is a lim it.. There 
are other Members also who are an­
xious to speak. It may be relevant at 
one stage. But, continued repetition 
becomes irrelevant.

Shri Sidhva: I was only saying, Sir, 
that housing has a bearing on rent con­
trol. We have got a certain machinery 
for the production of houses. I was 
only saying that the work in this factory 
should be expedited. My hon. friend 
sitting by the side of the M inister ' 
should give sound advice rather than

put obstacles in the way. Knowing 
the hon. M inister well, as I do, I am 
sure she will consider my constructive 
suggestions sympathetically, and will 
not take the advice of my hon. friend 
Mr. Santhanam.

Coming to the proposal of my hon. 
friend to apply the Act to new houses, 
which was one of the points made in 
his speech, I wish to point out that 
there are Acts in other parts of the 
country where some relaxation in rent 
control is made in respect of new 
houses. My hon. friend put me the 
question whether I had any objection 
to have the U.P. Act applied in D elhi 
If he is anxious to have the Bombay 
Act applied to Delhi, I have no 
objection. He is under the m istaken im­
pression tiiat in the Bombay Act there 
is no control in respect of new build­
ings. The position is this. There is a 
provision in the Bombay Act by which 
the landlord and the tenant are allowed 
to fix amongst themselves the rent of 
the new buildings. But, if the tenant 
feels that the rent is high, he has the 
right to go to the Small Cause Court in 
Bombay and the Judge of the Small 
Cause Court fixes the standard rent. If 
this provision is acceptable to my hon. 
friend, I am for it. I do not know 
whether the hon. Minister is agreeable 
to this. That would give encourage­
ment to builders of houses. He will 
feel that although he may not be able 
to get a certain percentage of rent, still, 
he would be able to manage to get a 
certain rent and if the tenant does 
not go to the court, he will continue 
to enjoy that rent. Let me tell for the 
information of my hon. friend that 
there is another facility given by the 
Bombay Act. If those landlords who 
have built only the ground floor, want 
to add five or six storeys Government 
will have no objection to aUow the 
ejection of the tenants, on the condi­
tion that when the building is complet­
ed, those very tenants should be pro­
vided the same accommodation. If my 
hon. friend is agreeable to this, I am 
for it. This would give encouragement 
to the landlords to build.

Shri J. R. Kapoor (U ttar Pradesh): 
That is exactly what I have suggest­
ed.

Shri Sidhva: My point is, there Is
difference between the landlords of 
Bombay and the landlords of D elhi 
My hon. friend cannot forget tiiat. 
Further, the Bombay Government 
have given an assurance that sufficient 
building materials like cement and 
steel wiU be made available for the 
people who wish to build new houses. 
I am sure the hon. Minister can issue 
such orders if the landlords are forth­
coming.
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Shrl Deshbandhu Gupta: U my hon. 
friend will allow me to say so, I am 
all for the Bombay Act in toto to be 
extended to Delhi.- 

Shri GadgU: But, the Bombay land­
lords are different from the Delhi land­
lords.

Shri Sidlrva: Even without the hon. 
M inister coming to my rescue, I have 
held that view for a long time that 
there is difference between the land­
lords of Bombay and the landlords of 
Delhi.

V  "  '
[Babu Ramnarayan Singh (B ihar); 

W hat is the difference?]
Shri Sidhva: ZTf |  ^

% WKI t '  (The difference
lords of Bombay are more patriotic).

I hope the hon. Minister will consi­
der this proposal. For the purpose of 
building new houses, some encourage­
ment is needed. But I do want some 
kind of rent control. I do not v/ant 
absolute de-control in the m atter over 
the new houses. My friend Mr. 
Kapoor wanted absolute ^a-contrbl 
over the houses which are built now. 
That should not be. When you give 
relief to the landlords, there must b^ 
some relief to the tenants also. Those 
houses built after 1947 are under con­
trol and if the proposal is that for the 
new houses there should not be an> 
rent control. I will oppose it tooth and 
nail.

Shri J. R. Kapoor: I shall be con­
tent with half a loaf, if you caonct 
give me a whole bread.

Sbri Sidhva: My hon. friend Mr. 
Gupta made out a good case about 
the Improvement Trust and the slums 
in Delhi. I would suggest that if the 
municipality and the Improvement  ̂
Trust are all amalgamated, that will* 
be the best arrangement. What has 
this Improvement Trust done? Apart 
from improving some areas outside 
Delhi, has it done anything to deve­
lop Delhi city? It is the duty of an 
improvement trust to examine the 
areas, demolish houses where neces­
sary and clear the slums, broaden 
the roads and sell new plots under bet­
term ent clause which will bring greater 
revenues. What has been done in 
Bombay? Sir, we know th at they 
changed the old road which was only 
25 feet broad and c h an g e  it into a 
fine road 125 feet broad—I maan the 
Sir Pherozshah Mehta Road—one of 
the finest avenues in th at city. What 
is the position here in Delhi? Go 
to Chandni Chowk ard  see tl\e condi­

tion there. The road there is 100 ft. 
wide and on both sides there are tram  
lines and by the side of rails some peo­
ple there use the space on the road 
as motor garage. Anyone going through 
Chandni Chowk can see cars covered 
with tarpaulin  sheets standing on the 
roadsides, and they block the traffic on 
the road.

An Hon. Member: Who is responsi­
ble?

Shri Sidhva: Well, the police or the 
municipal authorities or the landlords 
are responsible for keeping the roads 
clear. But then the landlords or the 
persons concerned approach the autJio- 
rities and probably bribe them  and 
therefore this state of things conti­
nues. But we should not aUow such 
encroachment on a public road. The 
result is that Chandni Chowk is very 
congested. It has been made a one­
way road or a road with one-ivay 
traffic. Still the congestion is there. 
Sir, the Improvement T rust should 
amalgamate with the Municipality and 
the relevant laws should be properly 
framed and modified if 'lecessary. 
The roads should be widened. Old 
buildings which require to be demo­
lished should be demolished and the 
whole place made less congested and 
made hygienic and sanitary. Sir, I 
do not accept the proposition of my 
hon. friend Mr. Deshbandhu Gupta 
that Delhi is the worst ^lum city in 
India. There are slums here, I admit, 
but I have seen equally bad slum cities 
in other parts of the country. B u t ' 
these slums in Delhi can be cleared 
and the general housing situation im- 
proveri and the whole problem solved 
by adopting the proper measures. This 
will take time, and according to me 
it will take about 25 years.

Sir, I do not want to take more lime 
of the House, though I have a lot more 
to say. My hon. friend referred to cer­
tain figures of cost and said that at the 
rate of 100 sq. ft. for a man it will 
require so much for getting the land 
for the houses and so on. But I feel 
that all his calculations are rather 
imaginary and designed only to show 
that the work will require so many 
crores of rupees and nothing has yet 
been done. But I must give credit to 
the Government for doing what it has 
done, though much remains yet to be 
done. They have done something, 
that m ust be admitted. The Rehabili­
tation Ministry, and the Ministry of 
Works. Mines and Power, have cons- 
structed nearly 30,000 tenements. It was 
said that 6,000 houses were built by 
private agencies. But I have not been 
able to see any such large number of 
houses either in Delhi or in New Delhi, 
as I do in Bombay. But I will not dis­
pute the figures by Mr. Gadgil. But
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one thing I m ust refer to. Have we 
heard of building sites being sold by 
acres? Does that happen anywhere. 
In Delhi land for houses has been sold 
in the past by the acres. In other 
cities housing sites are sold by square 
feet or at the most square yards. But 
this is what has happened in Delhi. And 
on Curzon Road which is l i  miles long, 
on one side you find eleven houses and 
on the other thirteen bungalows. And 
each bungalow consumes a few acres. 
Why did not the landlords construct 
more houses on these lands and thus 
remove congestion and also go a little 
towards solving the housing prob­
lem in Delhi? Is there any restriction?

Shri Deshbandhu Gupta: That is ex­
actly what I am saying. Restrictions 
have been put by the Government in 
the way of landlords who want to cons­
truct multi-storeyed houses or addi­
tional houses on their lands. Unless 
the additional ground rent which 1 
have referred to is paid, they would 
not give the permission.

Shri Sidlfva: The hon. Member did 
not say any such thing. He may re­
read his speech. He wanted every­
thing to be given to the landlords. If 
the bye-laws require modifications, 
necessary steps have to be taken to 
change them. My hon. friend wants 
us to follow the example of 
Bombay, but he will not follow the 
example of Bombay himself. I feel if 
the Bombay Act is applied to Delhi 
with certain modifications, then the 
problem is solved. If my hon. friend 
also agrees, then I hope he will witJi- 
draw  all his opposition and agree to 
the giving of this small mercy to the 
tenants that the hon. Minister is show­
ing. Of course, I would not fay  that 
he is doing any great or distinct ser­
vice to the citizens of Delhi by bring­
ing forward a Bill to extend the Act 
for another two years. The Govern­
ment, I say, must be firm and should 
follow a good plan. If it is weak and 
likes to play to the galleries, theii that 
Government will not function proper­
ly. I would like to hear from the hon. 
Minister what he has for solving chis 
problem which according to me, v'ill 
take about 25 years. I have an amend­
ment asking that the law may be ex­
tended to 10 years time.

Shri Gadgil: The comprehensive Bill 
proposed will have no time-limit.

Shri Sidhva: I am glad to hear that. 
Then I will be content. I do not believe 
in giving any time-limits. As in the 
case of an investigating committee, it 
is no good giving a time-limit after 
which it has to be wound up.

Sir, I feel th at the Government have 
done weU and I hope th a t  they wiU do 
better and I support this small mea­
sure intended to extend toe Act for two 
years. I hope my hon. friend Mr. Desh­
bandhu Gupta’ and also Pandit 
Bhargava will also support it. This 
provision deals also with Ajmer- 
Merwara. The provisions contained in 
this are not confined to Delhi only. 
Government have not taken stringent 
action: they have been too lenient. Let 
us be fair to all and not only to a class 
of the landlords. Take im partial view 
of the whole problem where millions 
of people are affected. It seems to me 
that after hearing my speech he w-ill 
see that there is no difference of opi­
nion between him and me. He said 
that the Bombay Act m ay J je  applied 
here and the hon. M inister said that 
he is going to bring a comprehensive 
Bill with provisions to suit the purpo­
ses of this City. Therefore. Sir, with 
these words I whole-heartedly support 
the motion.

TO
^  ^  STRTT

^ ^  ^  ^ I «ft

^  3TFT |XT ^

^  ^

^  ^  TTFTTr I ^  ^

ftrsTTi ^  ?
^  ^  ?ff ^  ^
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% I ^  fifT «tV

qf I  fq rr % feq" t  aftr ^
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: A ^  «TT P f 3nq 
% 3rr??ft 11  

^ i r r s p R T
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(English translation of the above 
speech)

Babu Ramnarayan Sinjirh: Sir, I
have been coming to and residing in 
Delhi for the last so many years. 
Shri Deshbandhu Gupta has observed 
in the course of his speech that those 
who have come to Delhi from outside 
are also to a certain extent deemed to 
be residents of Delhi. He is justified in 
raising that plea and it would be in- 
gratitute not to concede it. I, for one, 
would concede it. Our Shri Sidhva 
found many things in Shri Gupta’s 
speech which macle him feel as if what­
ever had been stated therein had been 
in support of the landlord’s case. I 
should say, on the other hand, that al­
though I would not vouch for every 
word in that speech it was on the whole 
a plea for justice and that what he 
wants from the Government is nothing 
but justice.

Shri Sidhva: I took you for a man of 
the masses.

Babu Ramnarayan Singh: Hence T 
lend my full support to what he has 
stated. Our friend, Shri Gadgil, has 
come forward with the reply that the 
Government is responsible for provid­
ing houses for Government servants, 
in the first instance, and then for our 
unfortunate refugee brethren. As for 
the rest, Shri Gadgil is of the view that 
our Government is not responsible. 
This is his frank reply. May I, then, 
on behalf of those other people, ask 
a frank question, “What else is the 

Government meant for?” For, such
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people m ight well ask that question and 
it would make no difference to them 
whether this Government remains or 
ceases to exist. It is a fact th at our 
friend, Shri Gadgil, is a patriotic 
person and a very intelligent man. He 
can very well foUow the argument that 
he does not exist for those whom he 
does not serve. He should be able to 
concede that point. I was very much 
surprised to hear the speech of Shri 
Sidhva who was giving praise to the 
Government although there was no 
particular cause for doing so. Not that 
I  would never give praise to the Gov­
ernment. I am also prepared to praise 
them but only when I see a befitting 
occasion and then my heart leaps with 
joy, as, for instance, when I heard thai 
the Government has built twenty thou­
sand houses. The Government today 
holds all the power and the resources 
and if the Government does more than 
it is expected to do it certainly deserves 
our praise. But it is not enough to 
say, ‘Well, they have done something, 
after all and let us praise them for it.’ 
We must not flatter our Government 
that way. Let us give aU possible 
praise to the Government. In fact, it 
is our duty to do so in cases where it 
has done more than it could be expect­
ed to but where it has failed to do as 
much as it might have done it should 
bQ censured and taken to task. For, 
what, after all, is a Government meant 
for?

Now, what is the idea behind the 
laws that we enact? As a m atter of 
fact they are designed to resolve tiis- 
putes. A law is made in order that a 
right be made to vest in one to whom 
it lawfully belongs. This is what it 
should aim at. Is it not a m atter for 
shame for me, for this Parliam ent, and 
for this Government that there are at 
this time about nine thousand cases 
pending in courts which arise out of 
this control? Why should this be so? 
A law should be simple and straight­
forward. Shri Gadgil has of course 
stated that he is going to bring for­
ward a comprehensive Bill but who 
knows when that Bill might come up. I 
would, however, suggest that it ought 
to possess the aforesaid virtues. It is 
true tc say that I can in no case side 
with the landlord but so long as he is 
there and you admit his status you 
shall have to do justice unto him. 
W hatever rent might be fixed by yon. 
you shall have to see that he gets it at 
the proper time. In so far as the ques­
tion of the liquidation of landlordism 
goes I would shed no tears if the land­
lord is divested of all his rights and 
there is nationalization. If the Govern­
ment were to deprive landlords of 
their houses I would not cry over it 
but would rather be pleased. But, un­
til you do that and so long as you

recognue the rights of the land*
lord it stands to reason and is 
only fair that he is treated with 
justice, and the law should be so  
simple that it should be possible to 
punish any one who does anything in  
contravention of it. I t  is right and 
proper that it should not be possible 
for landlords to realize excessive rents 
from tenants or to raise the amount 
subsequently, but they m ust be paid in 
time whatever ren t has been fixed, and 
if a tenant fails to pay the rent at the 
appointed time he m ust be held to 
blame for this and should be e je c t^  
and also punished.

Ch. Ranbir Singh (Punjab): T he
landlords receive the rent but do no t 
give a receipt for the same.

Babu Ranmarayan Singh: In th a t
case, he should go and deposit- tiie 
amount with the co u r^  I hope th at 
kind of law is there and in pase it is 
not it should be provided. My own 
observation in regard to this peculiar 
law is that both the landlord and the 
tenant are crying against it. I have 
found them all crying and none happy. 
My submission is that the law should 
be very plain and simple so that there 
might be an end to disputes, for these 
disputes tend to make people dishonest, 
m utual dissentions multiply and prove 
harm ful to the country. -

Shri Sidhva has remarked about the 
landlords of Bombay that they are ex­
tremely patriotic. I was much pleased 
to hear this. But, then, as suggested 
by Shri Deshbandhu Gupta, why not 
make the Bombay law applicable here? 
May be, that law has some such virtue 
attached to it as suffices, ipso facto, to 
turn a person into a patriot. Possibly 
there is some m erit in that law that 
Shri Deshbandhu Gupta would have 
it made applicable here.

I want justice for all. But when I 
hear people talking of controls I am 
scared for I have sufficient experience 
of them. He says that of all the (!on- 
trols that are extant this one is the 
most popular. I do not care who wants 
controls and who does not but I would 
pray to God there were some organisa­
tion in this country which might con­
trol this Government of ours.

Shri Gadgil: We are being controlled 
by this House.

Babu Ramnarayan Singh: I am glad, 
for a voice comes from somewhere that 
this control is being exercised by the 
Parliament. My own observation, how­
ever, is that it  is the Government that 
is controlling the Parliament. I t  vail 
be a happy day for us when the o ther
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[Babu Ram narayan Singh] 
thing happens. Swaraj, to me, would 
begin from the day the Parliam ent 
s ta r ts  controlling the Government. But 
I  must confess with a sense of pain and 
^hame that today it is the Parliam ent 
that is being controlled by the Govern­
ment.

Sir, I would urge upon Shri Gadgil 
and  through him, upon the Govern­
m ent th at whatever else they imght do 
they m ust do something for th ^  city 
of Delhi, just to give a proof of their 
efficiency. Delhi being this country s 
capital you must give it the best of 
your time and attention. Let all 
to  evolve a magmflcent administration 
for Delhi which should be free from 
the least vestige of injustice, where 
none dare accept a bribe or c a i ^  
harassm ent to anybody, h e t  G o v o t-  
ment of India check all sorts of dis- 
Dutes and even if a dispute occurs u  
should be possible to settle it through 
a Panchayat, without any expense, i  
would say that the Government m ust 
do something of this kind. Let it be 
with the help of this law or of any 
Sther law, if necessary, but let us pro­
vide Delhi with a fine adm in^teation 
which we might be able to call by the 
name of Ram Rajya, or Swarajya or 
which might be given any other attrac- 
live appellations. Let this 
of our efficiency and of the efficien^ 
of our Government. If we c a ^ o t  
achieve even that much 
to admit that we are not fit for toe lob. 
If, however, we succeed m e s tab lish i^
such an administration m a ^  part M
the country, especially
sure this would evoke the admiraUon
of the whole country.

With this, I support the but I 
w ant that in this connecUon ^ e  motion 
of Shri Deshbandhu Gupta that ^  
Bill he referred to a select committee 
should be accepted. Let it t e  so refer­
red and let it come back m M  
even more refined form 
there may be no more <^sputes 
in Delhi. Let it help m making 
the country happy and P*‘° s p e r ^ .  
With this I support the motion of Shri 
Deshbandhu Gupta.

Shri GadgU; I  am g r a t e ^  to the
hon. Members who have participated m 
the discussion over this motion as it 
has provided an ample opportunity tor 
them as well as for me to survey the 
entire problem of accommodation in 
Delhi. Sir, I am particularly grateful 
to my hon. friend. Shri Deshbandhu 
Gupta, because in his wide survey of 
the entire position he has stated vhat 
Government has not given any thought 
to this great problem, that the Gov­
ernment had never had any idea as to

the extent of this problem, and th a t 
whatever the Government did was too 
little in view of the big demand which 
we were faced with.

Now, Sir, I want to have your in­
dulgence to preface my remarks, in a 
chronological order, with w hat the Qov- 
em m ent hds been doing and how tlie 
situation developed from time to time 
and went beyond the control of people 
in charge of Government. In 1947, 
when the original Act was passed, the 
problem was not so great and as sta t­
ed by my hon. friend, Shri Desh­
bandhu Gupta, it was a question of ac­
commodating a t the most a lakh and a 
half of people. In the 1947 Act, no 
doubt, some provisions were improvis­
ed in order to meet the situation that 
would arise as a result of the particu­
lar Ordinance expiring, but after six 
months it was discovered that so fa r as 
new constructions were concerned the 
landlords did not behave well with the 
result that Government was forced to 
bring in an amending BiU which on 
enactment by this hon. House brought 
the new constructions within the pur­
view of the provisions of the Rent Con­
trol A ct

In 1947 in the months of September 
and October, as every Member of this 
House knows, thousands and thousands 
of refugees from West Punjab came 
down and settled in Delhi. There was 
no opportunity then—in fact, it would 
have been unwise to do so—to fix any 
target for our efforts as weU as for a 
plan and finalise things. It was only 
towards the end of 1948 that the situa­
tion somewhat stabilised when we could 
think that we could put a particular 
target towards which all our efforts 
should be directed. The construction 
period was really the two years 1949 
and 1950 and in these two years, as I 
have stated 25,000 houses have been 
put up. I do not mind if the credit 
for 21,000 goes to my colleague the 
Minister for Rehabilitation, and credit 
—or discredit as was suggested by Mr. 
Kapoor— f̂or 3,500 goes to my Ministry, 
but it might interest the House to know 
that all the building is done by the 
Ministry over which I have the honour 
to preside. But that is only a small 
matter. The point I was making was 
that it was towards the end of 1949 
that we had some idea as to the target 
we should fix and the enormous le- 
<!ources necessary to attain that target.

Now in 1947 the position was not so 
acute, but as a result of partition and 
our brethren coming over from West 
Puniab to this side and about six lakhs 
of them making Delhi their place of 
residence, the whole thing assumed 
Quite a different aspect. I want to tell 
the hen. HoiMe wbst vteos were taken
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by the Government. It will be easily 
appreciated that if we had not passed 
the Rent Control Act of 1947 then, 
things would have become, I should, 
say, overwhelmingly disastrous by the 
months of September and October. The 
old tenants would have been thrown 
out campletely, there would have been 
.a huge scale pugri operation because 
many of the refugees coming over were 
very anxious to have some sort of 
shelter, and the situation would have 

l>een exploited, as has been e x p lo it^  
in many cases, by landlords in Delm. 
Therefore, there was complete justifi­
cation in the month of March 1947 to 
have an Act of this kind on the statute- 
book.

It is true that after six months the 
provisions of this Act were extended 
to  new construction. In doing so,
directions were issued that in arriving 
a t  the standard rent liberal aUowance 
should be made for the price of pur­
chase of certain building material, and 
th a t has been done. I for one cannot 
understand the thesis that there should 
be no rent control over new construc­
tions when the standard rent is fixed 
-according to certain well-defined and 
well-laid principles. After all. how
much return does a man want on his 
<!apital or investment? If the Govern­
m ent has been giving all along a little 
over 6 per cent. I think the capitalists 
o r the investors ought to be satisfied 
with that, and, in fact, if I had tlie
jnoney I jvould have taken less be­
cause here was an opportunity for me 
to show my patriotism, my magnam- 
mity, my nobleness of mind. But I ^^ve 
to say very regretfully that the difn- 
culty of the population has become the 
opportunity of the landlord and even 
now that is the outlook with which the 
landlord is looking at this problem. It 
is the same attitude which has been 
expressed by some representatives of 
the landlords in this House. I want 
to know for whom Delhi exists: is it 
for the 100 or 200 Raises and Raizadas 
who want to dominate the entire 
position in Delhi or is it for 4 or 5 
lakhs of people who are without houses 
and the other 3 or 4 lakhs who have 
come over after partition? I just want 
to have an answer to this simple but 
very important question. I can weU 
understand that there are landlords and 
landlords. There are big landlords
and small landlords and middle­
sized landlords. It is because ol 
this that I stated when moving for 
the consideration of this Bill that Gov­
ernment have been watching the situa­
tion and they want to do justice to
both the landlord and the tenant. It
is for that reason and for removing 
many other defects which we have 
noticed as we have been workmc this 
Act for the last four years that it be­

came evident that we should come out 
with the present measure. It is not 
enough to ask: ‘Why don’t you apply 
the provisions of the Bombay Act? I t  
is not so simple. If that was so, then 
there would be one Rent Control Act 
for the whole of India and there would 
be no scope for a variety. But everj^- 
where the problems differ. I t  is be­
cause the problems differ that we have 
different State and Local Government 
bodies.

My bon. friend Shri Deshbandhu 
Gupta charged us with absolute negli­
gence about this problem. I want to 
tell him the position, as I said., chrono­
logically. In the month of October 
1947, the Ministry in charge of this 
subject called a Conference :̂ f 
the authorities responsible for 
the different functions in conn^tion  
with the housing problem. We then 
decided that there must a Greater 
Delhi Plan. My hon. friend said that 
Government are proceeding absolutely 
without a plan. I want to tell him 
that a Greater Delhi Plan which would 
accommodate about 20 lakhs of people 
was drawn up in December 1947 or 
thereabouts. In that Plan we have 
made provision even for a Press 
Colony. Different neighbourhoods have 
been fixed up and in implementation 
of that Plan all these 25,000 houses 
have been built. It is not, therefore, 
that we have not got a plan. The 
Plan is there. The townships and 
neighbourhoods have been fixed up. The 
arteries of the cities, that is to say, the 
high roads, have also been fixed up. 
The playgrounds have been fixed up 
and all other amenities which go to 
make the life of the citizen a litUe 
more pleasant have been also consider­
ed and provided for. I agree with my 
hon. friend Shri'Sidhva that more than 
two years are necessary to give com­
plete satisfaction in the m atter of 
accommodation for a population of 14 
or 15 lakhs. That also has been taken 
into consideration. In fact, we have 
gone further and visualised that the 
population wiU grow on account of 
natural causes and also abnormal _̂ cau- 
ses. Therefore, the Greater Delhi Plan 
includes also what are known as Subsi­
diary towns beyond the ‘Green be lt\

The point I want to make out is tliat 
even outside the editorial office of a 
newspaper, there exist people who 
think about this problem. (Shri 
Deshbandhu Gupta: I wish they do.) 
And they also try  to execute. They 
construct and not merely criticise. 
They erect and not merely write edi­
torials. Therefore, we should in all 
honesty accept that Government have 
been going ahead as much as possible 
in spite of the handicaps.
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[Shri QadgU]
Towards the end of 1947 the Greater 

Delhi Plan was completed and we 
found, as I said, that the situation has 
been changing every now and then and 
becoming worse in 1948. A Coordina­
tion Committee was' established to 
coordinate all the activities and all the 
aspects of the housing problem in 
Delhi. It was attended to by the vari­
ous authorities in Delhi as also the 
representatives of the citizens of Delhi.

Mr. Deputy-Speaker: It is now 
1 o’clock. The hon. Minister may re­
sume after Lunch.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock.

[lyiR. D e p u t y -S peak er  in the Chairl
Shri Gadgil: I was referring to 

the measures taken by Government to 
meet this ever-rising accommodation 
problem in Delhi. I referred t 9  the fact 
that a plan for Greater Delhi, which 
would house about twenty lakhs of 
people, with the necessary amenities, 
such as good roads, adequate supply 
of water and a proper system of 
drainage was planned. Now 1 want to 
inform the hon. House that certam 
decisions were taken in 1949 and in 
implementation of the same a big 
scheme of water and sewage is already 
under construction, costing Rs. 35 
lakhs. In order to secure adequjite 
supply of water reservoirs are under 
construction in the various sectors of 
the City.

But something which is far ipore 
interesting to the hon. House is that 
the Ganges water is now being made 
available to parts of New Delhi popu­
lation. This wiU be news to many ql 
the hon. Members. When we conji- 
-dered this plan about eighteen months 
ago we found that even for the ^ r -  
get of 20 lakhs the water-supply that 
we used to have from the Jum na was 
not adequate. I then thought that I 
should divert the Ganges water from 
Gurmukhteshwar to Jum na and take 
up that water from our water-works. 
It was found that this was too costly. 
Therefore we decided and we have 
carried out that decision to some ex­
tent viz. that water from the Ganges 
canal is taken into the River Hinden 
and the River Hinden empties into 
Jumna near Okhla. For the last 
many months Ganges water is coming 
to Jumna near Okhla and part of 
New Delhi is being supplied with 
Ganges water. What Bhagiratha 
could not do quickly. I think we have 
been able to do! The lighter part of 
the theme apart, what I what the hon.

House to appreciate is th a t we are 
not sitting quietiy in the Secretariat. 
We are constantly a t the problem, re­
vising 01^  ideas in the light of experi­
ence gained and accumulated. We 
sent special officers to England and 
negotiated for the machinery for 
Alteration of water. P a rt of the 
machinery for generation of electri­
city has also arrived.

Only a month ago when we found 
that the target of 20 lakhs would be 
exceeded, not from natural causes, out 
from abnormal circumstances, I call­
ed a meeting of the Greater Delhi 
Coordination Committee. We decided 
two things to provide adequate facili­
ties for a population of 30 lakhs and 
since saturation point would then be- 
reached it was decided that fu rther 
rehabilitation, would be beyond the 
proposed Green Belt. Many hon. 
Members, who have occasion to ga 
about would have noticed that seve­
ral roads are being witiened. It is 
not as if it is the brain-wave of an 
engineer to go and widen a particular 
street. It is not so. It is in terms of 
a plan.

The problem of transport for the 
Greater Delhi has been studied with 
care and caution. At one stage we 
thought we could have an under­
ground railway. But when the cost 
was worked out it came to Rs. 7 cro-
res. So we gave up that idea. Then, 
we thought of having a circular rail­
way. That is under consideration. 
Meanwhile we have decided to in­
crease the number of buses by about 
125. I understand that orders have 
been placed and that very soon those 
buses will be plying on the roads.

Now. Sir, town-planning in Delhi 
IS different from town planning in 
Bombay. In Bombay expansion can 
be vertical and must be vertical be­
cause Bombay is a small place and 
also because the climatic conditions 
are suitable for vertical expansion of 
that type. In Delhi, Sir, we cannot go 
much beyond two storeys, or three 
storeys for the simple reason that 
occupants will find it difficult unless 
you have a huge air-cooling arrange­
ment for every little unit of accommo­
dation. If we have two-storeyed 
buildings the occupants of the ground 
floor can during summer sleep in the 
open grass lawn or compound in front 
of the house and the occupants of the 
second storey on the terrace. But if 
we have three storeys then the occu­
pants of the second storey will find 
It very difficult.because they cannot gd 
up nor can they come down. There­
fore. there are certain^ limitations With 
regard to this. At the same time we 
have decided, so far as the business 
sectors of the City are concerned, on
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a plan of urbanisation and the lirst 
construction will be on the Parliam ent 
Street where the buildings will be 
iive-storeyed. There will be very few 
residential flats and most of the pre­
mises will be used for business pur­
poses. The point that X am making 
is  that aU along we have been mak­
ing every effort in the m atter of con- 
•ception, in the m atter of planning and 
in  the m atter of execution of the same 
Undoubtedly there are lim iting fac- 

"tors such as supply of building mate- 
xials.

During war-time and a f^v  years 
•after, txiere was great difficulty in 
-having coal for burning bricks. Gra­
dually  our transport position improved 
with the result that control on brick 
was removed by my Ministry. I want 
to urge that there is no question of 
being dogmatic either about control or 
non-control. Both are means to a 
certa in  end and if I have fourid that 
Jby removing control in one sphere I 
-am able to get better service I shall 
certainly do it. I have done that in 
th e  case of petroleum and its pro­
ducts. But I do not want to take any 
chance, because the tendency of our 
jmercantile community is to take ad­
vantage of any difficulty that may 
.^irise in the community^ If they 
were more patriotic minded, then, 
perhaps, one would have been justified 
in taking a risk.

Apart from what we have been 
^doing, we have been constantly look­
ing into the working of this Act, in 
o rd e r to know the public reaction— 
« p a rt from my contacts with hon. 

embers interested in this matter. Jti
1949, I had an informal conference 
^ t h  some of the building contractors. 
Some of their suggestions are being 
considered. But a bigger attem pt 
'Was made on the suggestion of my 
lion, friend Mr. Kapoor and I called 
-a conference in the month of March
1950. In that conference certain re­
commendations were made and they 
a re  exactly the recommendations that 
4iave been made in the interim report 
of the committee that was appointed 
to  go into the working of the Delhi 
Improvement Trust. After the Con­
ference to which I have just made a 
reference there were two meetings of 
the  various Ministries concerned, one 
in  April, that is immediately after 
th a t .......

Shri J. R. Kapoor; Could we have 
th e  advantage of a copy of those re­
commendations?

Shn GadgU: I will read both. On 
t t e  19th of March this Conference was 
held. In April there was a meeting 
because the problems concerned not
5  P.S.D.

only this Ministry but other Minis­
tries also. Another meeting was alao 
called on the 2nd of June, 1950. We 
came to certain provisiongil conclu­
sions which were to be recommended 
to the Government. Meanwhile th ^  
Committee was appointed in April 
and they made interim  recommenda­
tions on the 10th of September. The 
recommendations were as foUows. 
This is the last paragraph.

“10. To sum up, our recommen­
dations are as below:

(1) That no residential p re ­
mises constructed hereafter shall 
be requisitioned by Government.

(2) That the residential build­
ing constructed hereafter should 
be exempted from the operation 
of the Rent Control Act;

(3) That for putting up an addi­
tional building in the cbverable 
area in New Delhi the lessee 
should not be required to pay any 
additional premium;

(4) That the buildings bye-law 
should be so amended as to facili­
tate the creation of additional 
accommodation; and

(5) That the steel quota lo r 
the State of Delhi should be sub­
stantially increased.”
They are exactly on the lines of the 

recommendations made by the Con­
ference to which I just ma^e reference. 
Now I wiU tell you \^hat has been 
done. Even before these recommenda­
tions were received, the recommenda­
tions made by the Conference were 
under consideration, and as soon as 
these recommendations of the interim  
report were received we accepted re­
commendation No. 1 in toto, that is, not 
to requisition newly constructed pre­
mises. And in this I still have a feel­
ing of guilt that in accepting this I 
have not been fair to the general citi­
zen I want to make it absolutely 
clear. The second recommendation 
was about rent control which we did 
not accept then, but, as I said two 
days ago, if I am convinced that if 
I relax something there then great 
activity in the line of building wOl 
come up, I am prepared to consider 
it. Then as regards the recommenda­
tion that “for putting up an additional 
buUding in the coverable area in New 
Delhi-4;he lessee should not be requir­
ed to pay any additional premium**,
I have accepted it. All that I have 
done, is in the interests of the general 
tax payer. If I had not done what I 
had done it would have only m eant 
that the landlord would not have 
taken the fact into consideration th a t
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[Shri Gadgil] 
the price of land has increased and 
therefore he must not charge more 
rent but less. But he would not 
charge it, he would charge it accord­
ing to the present m arket position. 
Therefore the increase in the price is 
something in which the general tax­
payer ought to share and it is no good 
merely saying that the State has no 
authority in the increase or unearned 
income. Hence annual ground rent is 
fixed a t per cent, of the present 
m arket value of the sub-divided plcjt.

[M r . S p e a k e r  in  the Chair]

Greater Delhi has improved and it 
has attracted people not because of 
any efforts of those landlords who 
live on^ Curzon Road or nearabout 
Chandni Chowk. It has been done at 
^ c ia l  cost, in other words at the cost 
incurred by Governmenl representing 
the community. We have therefore a 
right in this.

Then there was the other recojn- 
mendation about building bye-laws. 
Even before this was made a Com­
m ittee has been appointed to go into 
it and liberalise the same and its re- 
oommendations are awaited. The in­
crease in the steel quota, as has al­
ready been shown by my hon. friend, 
has also been effected. But my hon. 
friend said that the Government ^ a s  
doing nothing, that this Committee re­
commended—as if this Committee did 
ftveryihing—and that their recommen­
dations were not even seen by my 
hon. colleagueT that they were not 
taken into consideration, this, that 
and the other. I have shown what 
has been ddhe. and immediately in 
the month of December when this hon. 
House wa.s discussing something about 
the Delhi Premises Act Amending 
Bill, I declared what the Government 
proposed to do. And a formal deci­
sion was taken in the month of Janu­
ary and a press communique was 
issued.

Shri Deshbandhu Gui^ta: Sir. may 
I  interrupt my hon. friend with your 
permission and ask a question? All 
that I said was this that these recom­
mendations were submitted but they 
did not reach the hands of the hon. 
Minister for more than a month. I 
want a specific reply to that question.

The Minister of Health (RaJkiimaTl 
Amrit Kanr): May I reply to that, 
5?ir? I think the recommendations of 
the Committee were made on the 10th 
September. On the 28th September 
they were circulated to all the Minis­
tries concerned, including the Minis­
try of Works. Mines and Power, and

L
sent a special personal copy to the 
>n. the Prime Minister who again

wrote and said that these recommenda- 
-tions m ust come up before the: 
Cabmet. i t  is a complete m isrepre­
sentation of iacts that the hon. Mem­
ber has indulged in.

Shri Deshbandhu Gupta: Sir, on a 
point of personal explanation. I w an t 
lo K now  whether tn e  hon. M inister 
did tell the Chairman of this Cum- 
mittes after about three weeks affer 
that that she had not seen the recom­
mendations and it was her office that 
had circulated the Ministries and not- 
she.

Rajkuiiiari Amrit Kaur: On ^he-
contrary I told the Chairman of the- 
Committee that the moment the re -’ 
commendations came in I had read 
them, that immediately I had circulat­
ed a personal letter to the Prim e 
M inister on them, and that I had' 
given orders to my Secretary to c ir-  
culc.te the papers to the Ministries^ 
concerned.

Shri Gadgil: Sir, in order to make* 
m atters abundantly clear I am quot­
ing from the speech of my hon. friend* 
delivered yesterday:

“And it is now more than six 
months since the report was sub­
mitted but we have not heard' 
whether it has been considered by 
the Cabinet, and what action, if 
any has been taken on its recom­
mendations”.

Now, Sir, I am quite prepared to b e  
blamed for what we have not done^ 
but ordinary canons of justice and* 
fairplay require that even if you do- 
not want to give credit for what little- 
we have done, at least you should not- 
m isrepresent us. That is I think a 
demand which will readily be accept­
ed by the hon. Members of this Houne^ 
As I said in my speech two days ago,, 
we have been constantly looking into* 
the m atter and we know that a cake, 
howsoever equitably it may be cut in­
to pieces, does not add to the quantity^ 
The solution to this problem, is more 
buildings, more buildings and more 
construction. That is something on: 
which there is no dispute. My hon. 
friend gave instances of Japan and 
other countries. If I know rightly, In' 
England the Government has been 
blamed for not doing as per expecta­
tion. I do not know what has hap­
pened in Japan. But if you take the* 
total number of constructions in the  
whole of the country I have no doubt 
that we are not behind any other 
country, perhaps we may be ahead o f  
a few. (An Hon. M ember: Question). 
In this small commissariat of Delhi i f  
during the last* two years Government 
has been able to build 25,000 houses^ 
I think in the circumstances in whidk
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Government finds itself today—there 
are shortages of a l l . kinds, there are 
prior requirements against the Gov­
ernm ent’s finances and so on—even 
this is not inconsiderable. My hon. 
friend, as I said, is very anxious to 
know why we have not been able to 
do something on the lines on whii:h 
the Government of Bombay has been 
acting. I want to read out from the 
Press Communique which has been 
issued by the Government of Bombay 
in the month of December 1948:

“After careful consideration of 
the representations made to Gov­
ernment by the owners of new 
buildmgs regarding the allot­
ments to be made in new build­
ings, Government have decided o 
declare the policy Government 
wishes to follow in approving of 
these allotments under the Bom­
bay Land Requisition Act. The 
landlords shall be at liberty to 
propose allotments for all tbe 
tenements proposed to be erected 
by them and these proposals 
m ust be sent to the oflfice of the 
Controller of Accommodation a t 
least one month before the build­
ing is ready for occupation. Gov­
ernm ent would not ordinarily 
interfere with these proposals but 
this would be subject to the 
following conditions:

1. The provisions of the Rent 
Act will continue to be in force.

2. There should be absolutely 
no element of pugree in any form.
If it appears to the Government 
th at any consideration in the na­
ture of pugree is involved. Gov­
ernm ent will be a t liberty to re­
quisition the whole building and 
the landlord will not be given 
option to propose any other alter­
native allotment:

3. The allottees must be resi­
dents of Bombay on the date of 
the allotments and must have 
been continuously residing in Bom­
bay from a date at least six months 
prior to 1st January  1949.” 
Satisfactory documentary proof of

their continuous residence would be 
necessary.

“The proposals of the landlord 
m ust contain full particulars, if  
he wants to rebuild then he 
should give the exact location of 
the old premises, rent, the name 
of the landlord, the date on which 
the premises would be vacant and 
so on.

“This concession is granted as 
an experimental measure for a 
year. If it comes to the notice 
of Government within the course 
of next year that this concession

has been abused, it would be to­
tally withdrawn and Government 
will consider the question of im­
posing full control over new 
buildmgs.”
Shri Deshbandhu Gupta: W hat l.as 

happened since then?
Shri Gadgil: You will know in course 

of time when I introduce a new Bill. 
As I said 1 was quite willing to consi­
der exemption of new constructioa 
lor a certain time, namely six month.s» 
till the new Bill is enacted by this 
House.

A part from this. Sir, what is tlie 
real grievance of the landlord? Is it 
because he wants to dispose it of to 
people whom he desires or is he only 
building to meet the needs of the 
society and for bona fide tenants? In 
that case what is proposed in tlie 
Bombay Act would be good so th a t 
there would be no element of pugree. 
He would have to give to those who 
come under that category. The sec­
ond concern, which is really the con­
cern of any investor m ust be: ¥That 
is the re tu rn  on the amounU invested? 
That is always taken into consideration 
under Schedule 4 of the Act which 
governs a t present. * However, as I 
said. I want to repeat it and I do not 
want to resile from that position that 
with respect to new construction. I 
am prepared to consider, provided I 
am convinced. But it does not mean 
that I wiU exempt new constructions 
completely from the provisions of the 
Rent Control Act. If I do. I will not 
be serving the cause of the poor and 
needy tenants.

Now, Sir, my hon. friend referred 
to nationalization. I do not know whe­
ther he refers to it more in sorrow or 
in anger but I am prepared to take 
him at his word.

Shri Deshbandhu Gupta: By all
means.

Shri Gadgil: When I requisition the 
houses, I find no bitterer critic than 
my hon. friend Shri DeshbandJiu 
Gupta. Requisitioning is the preli­
m inary to nationlization. 1 take nos- 
session and control the m anagem ent 
What a hue and cry he has been rais­
ing mostly out of season and partly in 
season when questions of this character 
are asked in this House! I  under­
stand that the landlords are not rea­
lizing rents, and therefore 9,000 suits 
are pending. That is fairly a correct 
statement. , Would the landlords hand 
over the management of their build­
ings to me? Consider it. I am pre­
oared to consider on behalf of the 
Government and I shall charge .25 
per cent, on the gross earnings and
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tSbri Gadgil] 
not a penny less for the management.
I am prepared to take over every­
thing and then my hon. friend would 
come and say; Instead of building, you 
have been requisitioning this, that and 
the othe.-. The problem of realizalion 
of rent from the tenant can be best 
solved thus. I am quite prepared to 
consider it but to go in for nationali­
zation here and now is something 
quite different. I do not know whe­
ther he had completely understood the 
implications of the same. In the r’rst 
place the Government will have defi­
nitely to accept the obligation viz., that 
every man who comes into Delhi must 
be given a house within 24 hours or 
he must be accommodated either with 
the Minister or the newspaper editors 
or the more charitable minded Mem­
bers of this House. ^

Shri Deshbandhu Gupta: Will the 
hon. Minister find out what are tJie 
arrears of rent every year in his own 
Ministry?

Mr. Speaker: It is not a proper way 
of proceeding.......

Shri Deshbandhu Gupta: I took your 
permission. Sir. »

Mr. Speaker: He did not wait for 
it. I was going to say “order, order.”
I cannot allow hon. Members to in­
terfere like that.

Shri Gadgil: In any scheme of 
nationalization of house property the 
control of the movement of population 
must be there. Then it is for the 
Government to choose who shall re­
main in Delhi and if I happen to con­
trol, I shall ask my hon. friend to 
walk out of Delhi. He will be found 
to be in sympathy with the right de- 
viationists. He will have therefore 
not right to remain in Delhi! This is 
all in lighter vein. Nationalization of 
house accommodation is something 
that we cannot think of at present. 
All that we can think of is that where 
any commodity or service is in short 
sujjply we should try  to distribute it 
in as equitable a manner as possible, 
at the same time take into considera­
tion hard cases, marginal cases, and 
provide for them. I am quite one with 
him that there are tenants who are 
abusing the position which they have 
got under the law. That is one of the 
reasons, as I said two days ago, why 
I am impelled to review the position. 
1 propose to have a conference, so that 
when I finalize the Bill, it will be oos- 
sible for even my hon. friend Babu 
Ramnarayan Singh, who normally is 
against the landlords but today some­
how O’" other he is not to be pleased 
With I t

Babu Ramnarayan Singh: Even to­
day 1 am not with the landlord.

Shri Gadgil: That is the greater 
reason for my ' surprise. How­
ever the whole object of this Bill, as 
I said, is to enable us to have a com­
prehensive Bill completely worked 
out and to meet the needs of the situ­
ation as far as possible. As I said 
in my . speech the other day, it is the 
intention of the Government to call 
into conference the landlords, tenants 
and the general public and then fina­
lize it. If the House is so keen, I shall 
expedite the process and before this 
session ends I shall introduce that 
Bill and move for a reference to the 
Select Committee.

This is all that I have to say with 
respect to the arguments that have 
been advanced by many hon. Mem­
bers. There are other points which 
better be left to be discussed when 
the comprehensive Bill comes up.

A point was made by my hon. 
friend, Mr. Kapoor that at present i t  
becomes very difficult for a landlord 
if he wants to add something to his 
old construction and the tenant stands 
in the way. Something should be 
provided for whereby the m atter m ay 
be judged on the merits and the land­
lord should be given an opportunity 
to add to the accommodation. All 
those points. Sir, as I said, wiU be 
taken into consideration. I want to , 
assure the House that this is not a 
Bill which has been brought with 
any mischievous intention or a 
fraudulent purpose. It is no doubt 
true t^iat this problem cannot be solv­
ed within 2 years. That is quite true  
and I agree with my hon, friend be­
cause of the huge cost. Even if the  
Government accepts the obligation to  
provide for everybody, the means a t 
Government’s disposal are not enough 
today, they will not be enough tomorrow 
of perhaps there may be something else 
day after tomorrow. Therefore there 
is a necessity for having a comprehen­
sive Bill without a time limit bu t 
power may be reserved in that BiU to  
withdraw the application of all or any 
provisions of the same in any area or 
in respect of classes of construction. 
Even in the present Bill, there is a 
provision that the Government can ex­
empt certain areas from the operation 
of the several provisions of this Bill. 
That is all I have to say and I hope 
the House will carry the motion that 
I have moved.

Mr. Speaker: There is a motion by 
the hon. Member, Mr. Deshbandhu 
Gupta for reference of the Bill to  a 
Select. Committee.

I ,shall first put this motion.
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3 P.M.
Shri Deshbandhu Gupta: Before you 

put this to vote, I would like to know 
one point. Yesterday, I wanted to 
know whether you would allow me to 
move the other amendment which 
stands in my name.

Mr. Speaker: I will state that after 
the Consideration Motion is taken.

Shri Deshbandhu Gupta: My point 
was, if you have taken a decision 
about that, I would not press this 
amendment. Otherwise, I may ask
the hon. Minister to accept this
amendment.

Mr. Speaker: I think it. is not pro­
per on my part to say as to what I am 
going to decide, unless the m atter 
comes actually before me. But I have 
given him an indication of the lines 
in  which my mind is working.

Shri Deshbandhu Gupta: In thax
case, I will not press this amend­
m ent.

Mr. Speaker: In what case?
Shri Deshbandhu Gupta: I hope

your mind is working favourably.

Mr. Speaker: I think my mind is 
working in favour of putting this 
motion to the House. The hon. Mem­
b e r may decide for himself as to whe­
ther he wishes to press or withdraw 

th is amendment.
Shri Deshbandhu Gupta: In the light 

of the assurance given by the hxjn. 
M inister that he is bringing a Bill in 
this very session and that that Bill will 
certainly go to a Select Committee, it 
will not serve any useful purpose to 
send this Bill which is not a compre­
hensive measure to The Select Com­
mittee. I withdraw this amendment.

The amendment was, by leave, 
withdrawn.

Mr. Speaker: The question is;

“That the Bill further to amend
the Delhi and Ajmer-Merwara
Rent Control Act, 1947, be taken
into consideration.’*

The motion was adopted.

Mr. Speaker: I will take the Bill 
now clause by clause.

Clause 2.— (Amendment of section 1̂  
Act X IX  of 1947).

Now. with reference to the various 
amendments that are tabled by hon.

Members, I find that, there are in all 
20 amendments and two more in die 
Supplementary List, 22 in all, of which 
one has been disposed of, namely, the 
motion for reference to the Select 
Committee.

Then, I should like to inform hon. 
Members as to the scope of amend­
ments on the present Bill. The point 
raised is as to whether certain amend­
ments, of which notice is given by 
hon. Members, seeking to modify or 
amend certain sections of the Delhi 
and Ajmer-M erwara Rent Control 
Act, 1947, as further amended, are in 
order, that is, whether they are with­
in the scope of the present Bill which 
is really a measure for the continuance 
of an expiring law.

The present Bill has only one clause 
which seeks to extend its period by 
two years. While doing so, it also 
seeks to delete the first proviso to 
sub-section (3) of section 1. This 
deletion is consequential on the lapse 
of time, during which Government 
was authorised by the Act to direct 
the extension of the Act by notification 
in the official GazAte. The amend­
ment sought by sub-clause (3) of 
clause 2 is purely verbal and conse­
quential on th e ' deletion of the first 
proviso. In substance, therefore, the 
Bill comes to nothing more than an 
extension of the Delhi and Ajmer- 
Merwara Rent Control Act for a fur­
ther period of two years from the 
24th March, 1951.

On these facts, it is stated that the 
Bill is in substance a re-enactment or 
an  enactment of a fresh law, though, 
in terms identical with the old law. 
But for this extension, there will be 
no such thing as the Delhi and Ajmer- 
Merwara Rent Control Act from and 
after the 24th of March, 1951. The pre­
sent Bill is thus, it is argued, in subs­
tance, one tor enacting the provisions 
of the old law, and therefore, the whole 
field of the old law is open, not only 
for discussion, but also for making 
sucb alterations and modifications 
therein a s  the House may deem pro­
per. Apparently, this plea is plausi* 
ble and carries its own appeal.

I approached the consideration of 
the amendments with a strong bias in 
favour of this plea. But, on a closer 
and mature consideration and a study 

‘ of the precedents in the House of 
Commons, which are based on ex­
perience, I have come to the conclusion 
that, broadly speaking, in cases where 
a Bill is brought to continue an 
expiring law, it would not be compe­
tent to move any amendments seeking
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[Mr. Speaker] 
to alter or modify the substantive 
provisions of the expiring law. To 
this general rule, there are some ex­
ceptions d?pending upon the nature of 
the continuing Bill which seeks to 
continue the expiring law. But, they 
are of a very limited and also of a 
procedural character; the v ital point 
being that, no expiring law sought to 
be continued can be taken as an 
occasion to amend or alter the subs­
tantive provisions of the law, which is 
sought to be continued.

May’s Parliam entary Practice, 14th 
Edition, states the rule as follows at 
page 523:—

“The operative clause of an 
Expiring Laws Continuance Bill 
prescribes that the Acts mentioned 
in the Schedule (or schedules) 
shall be continued until a specified 
date, and the amendments which 
mav be moved to such a Bill are 
subject to the following limita­
tions:

(a) An amendment is outside 
the scope of the Bill, if it 
seeks to %mend the provi­
sions of the Acts proposed to 
be continued, or to make 
permanent such Acts, or to 
include in the Bill a statute 
which has already ceased 
to have effect.

(b) An amendment may be 
moved to the operative 
clause of the Bill to alter 
the date to which the Act 
(or Acts) in the schedule 
(or schedules) are to be 
continued.”

Where the Bill providing for exten­
sion takes the form of having an 
operative clause with a schedule 
attached to it. specifying the various 
Acts, the procedure will have to be a 
little different, and May’s Parliam ent­
ary Practice states the procedure as 
under:

“The continuance of any Act or 
part thereof must be discussed on 
the schedule of the Bill, when 
that Act is reached there, and 
not on clauses of the Bill.”

Of course this will not apply here be­
cause there is no schedule and there 
is only an operative clause that we • 
have here.

“Thus an amendment may be 
moved to the schedule to exclude 
from continuance any Act or 
distinct provisions of any Act(s).”

1 am quoting only portions that are 
relevant and pertinen t

Though it m ay be argued that, in 
substance the continuation of an exist­
ing law is as good as enacting a new 
law, the m atter is not merely techni­
cal or procedural, so far as amend­
ments to the substantial provisions go. 
It must be borne in mind that, in case 
of a Bill to continue an existing law, 
the substantial priniciple of the legis­
lation had already been accepted by 
the House, when the law was passed; 
and that, therefore, though it will be 
competent to have a general and 
summary review of the way of its 
working or administration and to  
suggest improvements or point out 
defects, it will not be permissible to 
amend this or that section, treating 
the Bill, as if it incorporates in it 
every section of the expiring Act. 
The House has to accept or reject the 
proposed extension, with the option of 
altering the date to which the Act 
may be continued, and touching other 
amendments, if any, which are pro­
posed in the operative clause of the 
amending Bill. As pointed out by 
the Chairman of the Committee of the  
House of Commons on 30th July, 1874, 
on the question being raised in the Com­
mittee, “it m ust be remembered that the  
Bill is not to amend but to continue the  
Acts”. In the case of an Expiring Laws 
Continuance Bill before the House of 
Commons under discussion on the lOtb 
September, 1887, an objection was rais­
ed to a particular Act sought to be ex­
tended on the ground that the exten­
sion was sought without equalising the 
law as between England and Ireland. 
The objection was raised by an Irish 
Member, whose point of grievance was 
that, while the law was good for 
England, it was unfair that it should 
be extended to Ireland without equal­
ising certain provisions in view of the 
peculiar Irish situation. The Chair­
man then ruled:

“All that the Member could do 
was to move for the omission of 
the Act from the Schedule, or he 
may further move, if he so liked 
that certain sections of the Act 
sought to be included in the 
Schedule may be omitted, but it 
was not competent for him to 
move their extension or modify in 
any other fashion.”

I need not go into further precedents.

In the present case, the scope of 
the Bill covers two m atters— (i) the 
period of continuance, and (ii) the 
Central Government’s power to notify 
the areas in which the Act shall cease 
to remain in force. Amendments in  
respect of these two points are perfect­
ly competent.

In view of what I have already 
stated, it is competent for the House
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lo  reject the proposed Bill if they do 
not like the provisions of the expiring 
Bill. The proposal to continue is 
coming in the form of adopting the 
law as it is, and any attem pt to modi­
fy  this or that p art is not only not 
competent, but is also not desirable on 
general principles. I t  will be agreed 
that, if it is the desire of the House 
to have modifications in the substan­
tive provisions of the Act, it is neces- 

-sary that they should have the whole 
Act under review and examination, 
and then consider modifications, on 
consideration of the general and entire 
p ic tu re  of the legislation. An 
a ttem p t to touch this or that p art of 
^ e  original legislation is likely to 
“bring in undesired and also unexpect­
ed  results, without co-relation to all 
th e  other provisions of the expiring 
Act. I am saying this as a general 
proposition, giving my reasons as to 
why the precedents in the House of 
Commons appeal to me as proceeding 
on sound basis. Any attem pt to 

i»uch  this or that provision of the 
•expiring law will practically mean 
‘dealing with the revision or review of 
the expiring law in a piecemeal and 

liaphazard fashion.
One may ask as to what the House 

shou ld  do, if it wants improvement of 
th e  legislation. In that case the 
rejection of the Act is not a proper 
-coui Gc; the House may want to conti­
nue the legislation substantially and 
therefore may prefer continuance to 
absolute rejection, even thoufifh the 
modifications wanted are very im­
portant in themselves. I have no 
•doubt if the House expresses itself on 
th e  points in respect of which modifi- 
‘Cation is wanted, the Government, 
responsible as it is, will surely bring 
in a further amending legislation 
meeting the modifications required, or 
removing the defects pointed out. To 
allow  an amendment in the substan­
tive provisions of the expiring law on 
the plea that the whole legislation is 
under review, would be tantamount 
to  noenlng the flood-gates of contro­
versy  over and over again, on points 
already discussed and in respect of 
conclusions already arrived at. There­
fore, from the point of view of general 
convenience, as also better and more 
•expeditious work in the House, the 
practice prevailing in the House of 
•Commons is a sound one and I have 
no hesitation in following it.

I have already indicated above, 
the scope of the amendments to the 
present Bill. Following the above 
reasoning the following amendments 
seem to be in order:

Amendment No. 1: Reference to
Select Committee, which has already 
been disposed of.

Amendments Nos. 4 to 11 (No. 12 
being an amendment to No. 11) and 
amendment No. 13 seem to be In 
order.

I hope I am not committing any 
mistake in quoting the numbers of 
the amendments.

No. 2 is the same for all practical 
purposes, as No. 11, but it does not 
seem to be in order as it seeks to  
amend the provisions retrospectively, 
Amendihent No. 3 is out of order being 
a negative, and so also amendm ent 

No. 5 which though not negative in  
form, is so in substance.

I am doubtful as to whether amend­
ments Nos. 1 and 2 in the Supplement­
ary List—I mean the amendments of 
Mr. Kapoor and Mr. Deshbandhu 
Gupta— âre in order, in so far as they 
seek to vest an additional power in 
the Government with reference to  
class or classes of construction. B ut 
as the subject seems to be covered by 
the operative clause, I think, the 
amendments should have the benefit 
of doubt and I will hold them to be 
in order.

In this connection I might just state 
that I propose to divide the amend­
ments for discussion into two parts.

Amendments Nos. 4, 6, 7, 8, 9 and 
10, refer to the period to which the 
Act should be extended, some suggest 
one year, others two or five or six 
and so on. These come in a group 
and they can be taken together for 
discussion.

The other group consists of provi­
sions which authorise the Govern­
ment with regard to the application of 
the Act or the stopping of the applica­
tion of the Act, to certain areas. 
With reference to these, though I feel 
doubtful about No. 11 to which No. 12 
is an amendment again. I am taking 
as a  separate group, No. 13 along 
with Nos. 1 and 2 of the Supplement­
ary List.

If the two m atters for discussion are 
taken in separate groups that wiU 
avoid repetition of the same arguments 
and the overlapping of arguments and 
I would suggest to the House, that the 
amendments may be taken in the 
m anner I have suggested.

Now, I would like to know which 
amendments of the first part are 
going to be moved. I shall call out 
the names of the Members concerned 
and they may say whether they move 
their amendments or not.

That leaves two amendments, one 
by Mr. Kapoor and the other by
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defines premises:
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tM r. Speaker]
Mr. Deshbandhu Gupta. They are both 
practically the same.

Shri Deshbandhu Gupta: rose—
Shri J. R. Kapoor: .S»r, I do net

mind if Mr. Deshbandhu Gupta 
moves his amendment provided he 
accepts my amendment.

Mr. Speaker: Let both of them be 
moved and discussed together.

Shri J. R. Kapoor: I beg to move:
In part (iii) of clause 2, add the 

following at the end:
“and after the words ‘in such < 

areas’ the words ‘and for such 
class or classes of premises' be 
inserted.”
Shri Deshbandhu Gupta: I beg to 

move:
In part (iii) of clause 2, add the

following at the end:
“and after the word ‘areas* the 

words ‘and to such classes of 
construction’ be inserted.”
Mr. Speaker: Amendments moved:
In part (iii) of clause 2, add the

following at the end:
“and after the words ‘in such 

areas’ the words ‘and for such 
class or classes of premises’ be 
inserted.”
In part (iii) of clause 2, add the

following at the end:
“and after the word ‘areas’ the

words ‘and to such classes of 
construction* be inserted.*’
Shri CradgU: Sir, I am prepared to 

accept the amendment moved by Mr. 
Deshbandhu Gupta.

Bir. Speaker: In the same wording 
ar with any change in the words?

Shri Gadgll: With the same word­
ing, “and to such classes of construc­
tion” be inserted.

Mr. Speaker: The word “construc­
tion” in singular.

Shri J. R. Kapoor: Sir, I was
wanting to submit to the hon. Minister 
that if he heard me I am sure he 
would be prepared to accept my 
amendment. I am not very parti­
cular about the amendment but there 
are certain implications.

The word “premises” has been 
defined in the Act ’tself but the word 
••construction” has not been defined. 
May I draw the attention of the

“Premises means any building 
or part of a building which is or 
is intended to be let separately 
for use as a residence or for 
commercial or for any other 
purpose.”

So the word “Premises” is specificaUy* 
defined whereas the word “construc­
tion” has not been defined, though it 
has a set meaning. The word 
“construction” not being defined the 
difficulty will be that it will not: 
include a part of premises, whereas 
“premises” will include p art of the^ 
premises also. I would therefore request, 
the Minister to consider the acceptance 
of my amendment. It would b e  
permissible for a landlord to make- 
additional construction even on exist­
ing premises or make additions to an3T 
part of the premises. If that is the? 
Minister’s intention he would do well 

to have the word “premises” instead 
of the word “construction”. If in- 
the amendment of Mr. Deshbandhu. 
Gupta the word “construction” is  
substituted by “premises” it will satis­
fy me absolutely. So mine may be: 
taken as an amendment to Mr.. 
Gupta’s amendment.

Mr. Speaker: Will not the word' 
‘‘construction” include premises also?

Shri J. R. Kapoor: It would not 
include a part of the premises and  
that was the particular point which I 
want the Minister to consider- 
seriously.

Shri Gadgil: The definition of the- 
word “premises” includes garden^ 
furniture, etc. I do not think it is 
the wish of the House that I should* 
take power to do this. “Construc­
tion” is the best word which I an>. 
prepared to accept.

Shri J. R. Kapoor: I beg leave of
the House to withdraw my amend­
ment.

Amendment was, by leave withdrawn;. 
Shri Deshbandhu (iupta: Sir, tlie  

purpose of moving my amendment is> 
to give discretion to the Govemmentr 
even during the period at their dispo­
sal between now and the comprehen­
sive Bill which will be passed by th e  
House, to consider the desirability o f 
exempting new constructions fron* 
the purview of the Rent Control Act.
I am quite alive to the fact th a t 
temporary exemption is not likely tô  
^h iev e  the obiect of my amendment. 
The whole idea behind my amend­
ment, which I urged yesterday is this. 
The problem is a stupendous one. as m y 
hon. friend has admitted. We n e ^  
the resources both of the Government
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and private agencies to meet the pro­
blem, so that there may be more 
buildings and unless there are more 
buildings the rents would not be 
reasonable and we would not be able 
to solve the problem. That was the 
burden of my speech and it is the -> 
crux of the problem. The Enquiry 
Committee to whiqji reference was 
made has laid stress on this point 
because they would in no way favour 
buildings by private agencies in pre­
ference to building by government 
agencies. That is not the idea. 
When I said that about 85 crores 
would be required if we want to pro­
vide accommodation to the homeless, 
houses of a very moderate standard, 
the whole idea behind it was to make 
this House realise the magnitude of 
the problem, which was so big that 
Government resources alone would 
not be enough to solve it. There­
fore as my hon. friend has admitted 
every possible effort should be made to 
encourage private agencies and in 
private agencies it is not the private 
landlord alone that is included and 
to which reference is made by me. 
As a m atter of fact I wont co-opera­
tive societies to come into being and 
to play their' role in building thou­
sands of houses with the help of 
Government and encouragement 
received from the Government. That 
was the whole idea and I am sorry 
that my friend the Minister has 
missed the point which I made yester­
day. When I said I would even 
prefer nationalisation it was not that 
I made that suggestion. What I 

said was that Government cannot 
have it both ways. Let them take 
the responsibility of providing 
houses to each and every man and 
for that, if they consider necessary, 
they can even nationalise house­
building, just as they have done in 
the case of zamindari lands in U. P. 
But then that will throw on them the 
obligation to provide shelter to every­
body. If they are not prepared to 
do that then they should try  to en­
courage private agencies to build 
houses. According to me and 
according to the conferences held, to 
which reference has been made by 
my hon. friend, and according to the 
recommendations of the enquiry 
committee which was appointed by 
the Ministry of Health, it is an agreed 
thing that if we want private agencies 
to share the burden of providing 
more houses we will have to give 
them proper encouragement. Two 
obstacles whiqh stand in the way are 
the Requisitioning of Premises Act 
and the Rent Control Act. It was 
suggested therefore by the conference 
which my hon. friend convened, and 
by this enquiry committee, and then 
if my information is correct it was

supported also by the local Grovern- 
ment and by the Chief Commissioner’s 
Advisory Council, that in order to- 
overcome the difficulties which we 
face today we must give an incentive, 
an encouragement... ^

Mr. Speaker: I am afraid he is 
referring to the same arguments.

Shri Deshbandhu Gupta: I will not 
take long, Sir. So, my amendment 
only means that the House thinks in 
terms of exempting new constructions 
and the Government takes note of it. 
Therefore, instead of making it obli­
gatory by moving an amendment— 
which I think could be moved even 
according to the ruling which you 
read if the fourth schedule referring 
to new buildings is deleted, I leave it 
at giving the authority to Govern­
ment to exempt any class of houses. . 
From that point of view Pandit 
Thakur Das Bhargava’s amendment
would be quite in order, but in any-
case that is beside the point now-
because the Government is willing to 
consider the point and my hon. friend ' 
has an open mind.

I do not wish to take any more of 
the time of the House, but in moving 
my amendment I hope we will not be 
led by slogans, we will not derive 
pleasure by just branding people as., 
advocates of landlords or of tenants. 
All that we need is to bear in mind 
that this is a problem which has to 
be solved by the combined efforts of 
the Government as well as of private 
agencies. I hope my hon. friend and. 
the Government will have an open 
mind when the m atter comes up 
before the Select Conmiittee, and th ey ' 
will have a constructive approach.

Sir, with these words I commend 
my amendment to the House.

Shri Naztmddiii Ahmad (West" 
Bengal): I desire to say a few words. 
Sir. I have doubt as to the lejsrality 
of the Bill itself. I do not wish to-- 
raise it by way of a point of order.

Mr. Speaker: I should like him t&* 
make his point clear. When he speaks 
of doubt about the legality of the Bill, 
does he mean the original Act or the 
present amending Bill?

Shri Naziruddin Ahmad: The amend­
ing Bill. I am doubtful about the 
legality of this amending Bill by which, 
we want to continue or revive.......

Shri J. R. Kapoor: On a point of
order. Can this question be raised' 
now?

Mr. Speaker: Let me hear the hon. 
Member for some time and see as to- 
what way he is going. He raises a-
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point on the legality of the measure 
and is not challenging the ruling of 
the Speaker—if he comes to that I 

^«hall certainly .stop him.
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Shri J. R. Kapoor: At this stage we 
a re  considering the amendment moved 
by Mr. Gupta. We have already taken 
up the consideration of the Bill stage 
by stage. The stage of questioning the 
legality of the Bill was I thought over.

Mr. Speaker: Here there is a peculiar
- situation. The Bill consists of only 
one clause and what is under discus- 

:sion  is clause 2 along with the amend­
ment of Mr. Deshbandhu Gupta. 

'Therefore, when he says legality of 
the Bill, it substantially amounts to 
legality of clause 2—there are no other 

'Clauses in the Bill.
Shri Naziniddin Ahmad: That is

'exac tly  what I mean—the legality of 
c la u se  2. Sir, the enactment of this 
Bill would revive the Act with effect 
from the 24th March on which date it 
would have been dead. My point is 
th a t to revive the Act would be illegal 
in view of the following considera­
tions. The original Act when it was 

/pa.ss jd  was certainly legal, but after that 
ou r ronstltution has been passed. By 
article 19(1) (f), every person has been 

. given the right to **acquire, hold and 
•dispose of property”. To this some 
condition is laid down in clause (5) of 
the article, namel:^  ̂ that “reasonable 
restrictions on the exercise of those 
rights” may be laid down. The point 
which I wish to raise is this, that the 
Act which we are going to continue 
places certain restrictions on the rights 
'Of owners of property to “acquire, hold 
and dispose of” property, namely that 
every owner of property is entitled to 
let it out at a rent which is fixed by 
agreement; if the rent is not paicl, to 

; sue for rent when it is overdue and 
after giving notice to sue for eject­
ment unless the right is extinguished 
by contract. The point is that the res­
trictions put by the Act on these rights 
would be “unreasonable” . Reasonable 
restrictions are laid down in the 
general law which is to be found in the 
Transfer of Property Act. The original 
Act was enacted at a time of emer­
gency when there was an extraordinary 
shortage of housing accommodation, 
and, therefore, as an emergency law it 
was justified on the ground of policy 
as well as on the ^ a u n d  of the 
state of the constitutional law then 
prevailing. .

Now the difficulty has been created 
by treating an emergency law as a 
permanent measure. What was 

"wanted was the erection of houses. 
The demand for houses overran the 

isupply, but instead of supplying houses

we are merely trying to prolong an 
emergency law. The question can be 
approached from two points of view. 
Firstly, that the restrictions put upon 
the rights of an owner of a house or 
^  property by the Act are unreason­
able, much beyond what is laid down 
in the general principles of law not 
only in this country but in other 
countries. Secondly, that the disease 
which is properly diagnosed is not 
being properly treated by this sort of 
a continuing m aks-shift legislation. I 
do not know what will be the character 
of the Bill that is to come, but it 
should take inlo account the question 
raised by article 1 9 (l)(f) of the Con­
stitution, as controlled by clause (5) of 
that article, as well as other relevant 
articles. Legal opinion should be taken 
in framing that Bill. The whole point 
is that we are tinkering with a pro­
blem which is essentially a problem of 
construction ol houses. The country 
needed accommodation bu t no accom­
modation worth the name was forth­
coming. This House wanted accom­
modation for the people. The hon. 
Minister has resourcefully told us, “We 
cannot give you houses, but we are 
supolying you with Ganges '^ ^ c r  
through a circuitous route. W hat 
was wanted was house and what is 
supplied is water. There is a saying 
in Bengali that a man was thirsty and 
wanted water. His friend quickly gave 
a basketful of bad . I submit that the 
erection of houses is not beyond the 
capacity of the Government.

Mr. Speaker: He is going into the 
merits of the case. It is not, I pre­
sume, part of the legality.

Shri Naziruddin Ahntad: I am now
going into the merits of clause 2. I  
oppose clause 2. I ask for its rejec­
tion. This continuing business is 
tinkering with the problem. The hon. 
Minister was charged with negligence 
and in reply he stated that he was 
scheming, planning and talking all the 
time. He said that what has been 
done is the maximum that could be 
done, but I submit that the resources 
of the Government are ample and if 
they were minded to erect sufficient 
number of houses and place sufficient 
money and call upon contractors to do 
their work or allow sufficient oppor­
tunities to owners of plots to build 
houses on suitable terms, much could 
have been done. No practical steps 
worth the name have been taken. I 
therefore submit that clause 2 should 
be omitted. In other words, the Bill 
should be thrown out.

Sir, my purpose is to draw attention 
to the urgency of the problem. The 
question as to whether the landlord is 
good or the tenant is good is absolute-
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ly immaterial. There are good land­
lords and good tenants, but in this 
case I find that tenants ha^^e taken 
tremendous advantage of the situation 
and good landlords find it difficult to 
realise their rent or eject the tenant 
in suitable cases. All these difficulties 
stare  us in the face and if the House 
:now passes the Bill and lets the old 
is revised the better. I hope the 
Act continue, the sooner the old Act 
pointe urged by me would receive the 
consideration of the Law Deoartment 
o f the Government. ‘

Mr. Speaker: So I am now putting 
the amendment to the House. The 
question is • ♦

In part (iii) of clause 2, add the 
lollowing at the end:

“and after the word ‘areas’ the 
words ‘and to such classes of con­
struction* be inserted.”

The motion was adopted.

Mr. Speaker: The question is:
“That clause 2, as amended, stand 

part of the Bill.”

The motion was adopted.

•Clause 2, as amended, was added to 
the Bill

Mr. Speaker: Before I put clause 1, 
the  Enacting Formula and the Title, I 
-would like the hon. Minister just to 
request the Draftsman, if he can malte, 
o r  thinks it proper to make, a slight 
amendment in the 't’itle. On looking 
up the House of Commons practice, I 
find that whenever a Bill is introduced 
to continue an expiring law, the Title 
o f  the Bill does not read “Amending 
Bill” or “Amendment Bill” but “Conti- 
Jiuing Bill” or “Continuance Bill”.

Shri Gadgil: That will be done.

Mr. Speaker: I do not say that it 
should be done. I am merely asking 
him  to consider whether it is possible 
to adopt that phraseology and if 
reported to me by the time the Bill 
goes for the assent of the President 
lh a t the Draftsman would like to adopt 
;a different phraseology instead of the 
•word “Amendment”,—whether it be 
■̂‘Continuance” or “Continuing”, what- 
'Cver might be chosen—that amendment 
►can be made in the final copy in print.
I  am bringing it to the notice of the 
House, because I would like to have 
th e  amendment carried out with the 
^concurrence of the House, if the House 
is  agreeable to that.

Hon. Members: Yes.

Mr. Speaker: That is all right then. 
The question is:

“That clause 1, the Title and the 
Enacting Formula stand part of 
the Bill.”

The motion was adopted.
Clause 1, the Title and the Enacting 

Formula were added to the Bill
Shri Gadgil: I beg to move:

“That the Bill, as amended, be 
passed.”
Mr. Speaker: Motion moved:

“That the Bill, as amended, be 
passed.”

Shri J. R. Kapoor: I have only one 
word to say and that is a word of con­
gratulation to the hon. Minister for his 
having summoned halting courage to 
accept Shri Deshbandhu Gupta’s 
amendment. He has also held out the 
assurance that he is prepared to con­
sider as to what reasonable concessions 
could be given in the m atter of new 
constructions, provided a pretty large 
number of houses can be built up. In 
this connection, I would suggest to him 
to make up his mind and fix a target 
and place it before the public of Delhi, 
so that insurance companies, bankers 
and other capitalists may know as to 
what number of buildings they should 
construct in Delhi so as to earn the 
concessions which the hon. Minister 
has in view. He may within a week 
or so call a meeting of these persons 
and place before them an idea about 
this. If he adopts that course, I am 
sure that a 1000 or 500 houses might 
be constructed within the next six  
months. I hope the hon. Minister will 
seriously consider this suggestion of 
mine. I am not making it in the hope 
and belief that capitalists would play 
the game. I am fully conscious of th e  
fact that even after these concessions 
they will not play the game. But my 
simple object is that some new houses 
may be constructed within the next 
few months. Let us leave the capita­
lists and their moral notions alone. 
Let us not worry much about them. 
They stand condemned and they will 
stand condemned hereafter. But if 
only our little purpose could be served, 
it would be a useful thing.

Pandit Thakur Das Bhargaya
(Punjab): I have to say something on 
this. While my hon. friend Mr. Kapoor 
stood up in the third reading to con­
gratulate the hon. Minister, I am 
sorry that I have to stand up to take 
back my congratulations, which I 
offered to him when he initiated this 
Bill. When he made his first speech, 
he said clearly that he would allow 
new constructions to be put up
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[Pandit Thakur Das Bhargava] 
w ithout this Bill aoplying to them. 
A fter two days, again he comes to the 
House and says ti’ia t he has not yet 
decided it. On that occasion, I con­
gratulated him for his changed opinion, 
b u t it so happened that after I had 
spoken two or three sentences the hon. 
Mr. Deputy-Speaker asked me to sit 
down because Shri Deshbandhu Gupta 
wanted to speak, with the result that 
I  could not continue my speech.

Now, Sir, in the chanf?ed circum- 
Htances I am afraid I cannot con­
gratulate the hon. Minister. If even 
afte r all these speeches, he cannot take 
a  decision as a decision has been taken 
in  Bombay and other places that new 
houses would be aUowed to be built 
I  do not know what this means. If 
this decision is changed, it means that 
the Government are not capable of 
m a tin g  the challenge which the new 
situation has thrown out. According 
to Shri Deshbandhu Gupta Rs. 86 
crores are required to meet the situa­
tion. I do not think that this Gov­
ernm ent can for a considerable time 
to  come find this money. At tiie 
same time, I must say that this figure 
of Rs. 86 crores is fantastic in this 
sense th a t it is not the Heaven-born 
citizens of Delhi alone that should be 
favoured. After all, the situation 
about housmg in the country is almost 
the  same as in Delhi. Therefore, my 
humble submission is that if the Gov­
ernm ent are incapable of providing 
houses, then the only course open to 
them is that they should encourage 
private house building activities. 
When the Government have not even 
made up their mind in regard to Delhi, 
one can only feel that the one way in 
which we can build houses is being 
closed. I would very humbly ask the 
hon. Minister as well as the Cabinet 
to consider this question from all points 
of view, because I understand that the 
hon. Minister has changed his view 
afte r consultations with the C abinet 
Therefore, my regret is all the greater. 
My humble submission therefore is 
th a t if a decision is not taken by the 
Cabinet and new constructions are not 
allowed in Delhi, I fear the oroblem 
will not be solved, at any rate, for a 
long time.

This is not the only thing. The hon. 
M inister at the time he initiated the 
original Bill in this House said so many 
other things. I do not know whether 
he now stands by them. One of the 
assurances he gave was that he would 
allow new constructions to be put up.

[ M r .  D e p u t y - S p e a k e r  i n  the C h a i r ]

I know of several cases in Delhi 
where people are put to considerable

inconvenience. A gentleman, a re tir­
ed officer from the Punjab, came to me. 
He has a fairly big building near the  
Railway station, built in 1860. That 
building is not able to take another 
storey. 'He is prepared to invest some 
money, pull down the whole building, 
and construct a new four-storeyed 
hoi^se. But he is not permitted to.- 
He does not want to harass any 
tenant, but wants to construct a big 
house for his own use and for use of 
others over an area of land w hich 
covers two kanals. Even that he is 
not permitted to do.

Another person who came to me* 
complained that he has got a house in . 
New Delhi, which he wishes to sell 
away. But as the house is requisition­
ed. it would not fetch even half th e  
P fic e . Such anomalies and hardships-- 
have been the result of this legislation.

This is not all. My hon. friend. 
Pandit Mukut Bihari Lai Bhargava: 
submitted to this House some of the- 
reasons why he was not agreeable to- 
this measure so far as A jm er-M erwara 
is concerned. I can add some more to  
them. I do not want at this late stage* 
to take up the time of the House. If a 
person wants a house for himself I fail 
to understand what reason there could' 
be for not allowing him to utilise it. 
for his own purpose.

It is quite true that the landlords^ 
may be greedy and creating situations 
in which tenants may not be able to  
live in their houses peacefully. To th a t  
extent such a measure is justifiable. 
I can understand that, because we know^ 
the m entality of capitalist landlords. 
In this connection I may quote an Urdu: 
quotation:

which means that the moustache is; 
longer than the beard. I know of in­
stances where tenants take possessioi> 
of the houses and get more money by­
way of rent from other persons to  
whom they sub-let it than the landlord 
himself. Government was compelled 
to bring forward a legislation in th is  
House known as the Delhi Prem ises 
Eviction BiU, by virtue of which they" 
wanted to take extraordinary powers- 
for its own properties. When the Gov­
ernment is unable to get possession o t  
their properties from ordinary people^ 
how can an ordinary man take posses­
sion of his houses from a tenants 
What actually happens is that an un­
scrupulous tenant never delivers 
possession of his house to a landlord. 
On the contrary, he takes pugree him­
self and gives possession to some other 
person, and that some other persoa 
hands it over to some other persozv
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^nd  this goes on. I know of cases 
where landlords have not been able to 
take possession of properties for 
^several years When, as the hon. 
M inister himself, admitted, about 9,000 
cases are before courts of law, there 
is something definitely wrong with the 
law. If Government wants to save 
their own properties from being 
trespassed upon, it is high time that 
they brought some measure by virtue 

o f  which the private landlords, who 
Jby vagaries of the present Act are un­
a b le  to take possession of their houses, 
"Will be helped.

I was a Member of the Select Com- 
jnittee on the original Bill. We 
-devoted a good many days to the con- 
•sideration of this subject and found 
<;ertain remedies for certain defects. 
I t  would be very wrong if these defects 
which have now been found out are not 
remedied now. I am glad Govern­
m ent has promised to bring in a 
•comprehensive Bill to remedy them. 
I n  this hope, Sir, I support the Bill, 
w ith a heavy heart, because I am not 
satisfied with this halting amendment.

Shri Deshbandhu Gupta: I am thank- 
iu l to the hon. Minister for having 
.accepted my amendment, although I 
Icnow, in view of his own assurance 
"Which he has given to the House that 
lie  would be bringing a comprehensive 
.3ill, that it is of little consequence. 
S ir, I want to remove one or two mis­
conceptions which my hon. friend has 
i n  the matter.

I must congratulate my hon. friend 
^or having taken pains to give in a 
chronological order the progress made 
by the Government in regard to build­
ings etc. He used three words—con­
ception, planning and building. I 
readily concede that so far as concep- 
“tion goes, he has been thinking and 
-thinking and thinking and he can 
readily take credit for it. But so far 
a s  planning and actual building is 
concerned, the achievement is not much, 
though it is far from me not to give 
him  credit for having put up 25,000 
iiouses in two years. We are very 
thankful to him for the same. ? u t  in 
view  of the magnitude of the problem, 
I  must say that it falls very short of 
"the requirement.

My hon. friend said that there is a 
'"master plan’. I must tell him that 
when I was referring to a survey or 
■master plan I had the slums of Delhi 
in mind. I want still to know from 
liim  whether he has got a master plan 
an d  whether he can say that there is 
a  master plan for the removal of the 
«lums. The evidence that came before 
xis is that there is no such plan and 
th a t there has not even been a proper 
survey.

My hon. friend said that if we wfere 
to compare India with other countries 
and take into account the total num ber 
of buildings put up in this country 
ours would be a larger number. He is 
obviously committing a fallacy in 
comparing India with a population of 
35 crores with Japan or United 
Kingdom with a population of 4 and 7 
crores respectively.

Then, Sir, I want to make one point 
quite clear. When I said yesterday 
that the hon. the Health Minister had 
not got the interim  report for a few 
weeks after it v/as submitted to the 
Ministry, I was relying on the words 
of no less a person, than the Chairman 
of the Committee. There are two 
other hon. Members of this House 
serving on this Committee, who win 
bear me out on this point. This is 
what-he gathered after a casual talk  
which he had in an evening party  
when he enquired as to what had been 
done on that Report. It may be th a t 
the Chairman dlJ not understand her 
aright when he told us that the Report 
had not reached the hands of the hon. 
Minister although it had reached ttie 
Ministry itself and the Report was 
circulated by the Secretary, without 
reference to the hon. Minister concern­
ed. to other Ministries. This was all 
that was told us and this is all that I  
repeated here. None will be happier 
than myself if that statement is not 
correct. I must accept the statem ent 
of the hon. Minister who has now said 
that she had seen the Report the very 
day it was sent to her. But I would 
like it to be noted that all that I had 
said was on the authority of the Chair­
man of the Committee, and there are 
two hon. Members here in this House 
in whose presence that statement was 
made.
4 P.M.

Then about rent collection, my main 
charge against the Ministry was that 
although it is four years and other 
Provinces have thought it fit to go into 
the working of the Act and then 
amended their Acts from time to time, 
here it has not been possible to do so. 
All that I wanted my hon. friend to 
agree to was that it was high time 
that we should have also amended the 
Act suitably—this way or that way 
does not matter. I would even today 
suggest to him that with regard to these
9.000 cases there should be a sample 
survey made and let him find out 
what are the reasons for such a large 
number of cases. He should have by 
now known what are the reasons. It 
is no use our proceeding on mere pre­
sumptions or my hon. friend Mr. 
Sidhva saying that they might have 
been cases filed by landlords. The 
whole point here is to understand tiie 
problem, so that when we are going
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. [Shri Deshbandhu Gupta] 
into the amendment of the Act we 
should know what type of complaints 
there have been against the Act. My 
own feeling is that there has been no 
survey and no effort on the part of the 
M inistry to go into this question in 
detail and then make up its mind as to 
w hat we are required to do now. My 
hon. friend said that he would be quite 
prepared to take 6ver the charge of 
collecting rent if he was paid 25 per 
cent, commission on that. Although I 
do not own a house, if I had one 
perhaps under the conditions I would 
have readily agreed—even though he 
demands 25 per 'ent. as collecting 
charges. Already he is taking 17i  
per cent, building charges which is 
raising the cost of Government build­
ings in Delhi. But I want to know 
whether my hon. friend is not ^limself 
in arrears of rents to the tune of 
lakhs of rupees.

Shri Gadgil: You are responsible for 
that. You wanted me not to be 
s tric t with regard to unauthorised 
occupants.

Shri Deshbandhu Gupta: My hon.
friend says that he is m arrears so la r 
his own buildings are concerned, yet 
he is prepared to undertake the res­
ponsibility of realising the rent for the 
whole city! Does he mean to say that 
he will not be faced with a problem of 
a  hundred-fold magnitude?

One word more, Sir. My hon. 
friend had made a statement, and he 
evidently misunderstood me when he 
said that, according to me. in 1947 
when my friend’s attention was drawn 
to the seriousness of the problem there 
was dearth of accommodation only for
150,000 people. That is a mistake. I 
bad referred to the year 1936 when 
Mr. Hume took charge and made a 
report. At that time the shortage was 
about that. It is not that because in 
1947 the displaced persons came and 
so  the shortage arose. and all was 
well till then. The point is that since 
1936 when the Improvement Trust was 
formed till 1947 there had been not 
much progress. That was my point.

In  the end I must say that my hon. 
friend has been a little unfair to me 
by suggesting that I was opposed to 
the substantive Act itself. At no stage 
did I question the desirability of con­
tinuing the Rent Control Act. Nobody 
in this House did. I had also support­
ed the Act when it was passed. As 
long as the shortage of houses 
continues the necessity for the Rent 
Control Act also will continue. No­
body denies that. All we wanted was 
how to meet the shortage. I am glad 
th a t after all, although hesitatingly as

my friend Pandit Thakur Das Bhargava 
has rightly described it, he has at least 
conceded the point that he is pre« 
pared to consider the exemption a t 
new constructions so that there may 
be some contribution towards solving 
the problem by private agency. Sir, 
with these words I support the motion.

Shri Gadgil: Sir, I have nothing to 
say in reply. I thank those who have 
criticized me and congratulated me» 
both.

Mr. Deputy-Speaker: Before I put the 
motion to the House I wish to say th at 
it has been brought to my notice that 
the amendment that was moved by 
Shri Deshbandhu Gupta and that w as 
adopted does not fit in except with a 
modification, which I shall suggest. 
The amendment was:

In part (iii) of clause 2, add the- 
following at the end:

“and after the word ‘areas’ the 
words ‘and to such classes of con­
struction’ be inserted.” .
The proviso reads thus:

“direct that it shall cease to be 
in force in such areas as may be 
specified”.

The amendment is to insert after the- 
word ‘areas’ the words ‘and to such 
classes of construction’. If it is adopt­
ed as it is, the proviso will read a s  
follows:

“direct that it shall cease to be 
in force in such areas and to such 
classes of construction as may be 
specified.”

It does not fit in. Therefore my  ̂
suggestion is to insert instead of the 
words ‘and to such classes of construc­
tion’ the words ‘and with regard to- 
such classes of construction*. I am 
further considering whether the word 
‘and’ may be there or- whether th e  
word ‘or’ would be better, so that it 
will read “direct that it shall cease tO' 
be in force in such areas or with regard 
to such classes of construction as may­
be specified**.

Shri J. R. Kapoor: ‘Or’ wiU be better.

Mr. Deputy-Speaken It m ust be only 
cumulative. I think it is necessary 
to make this amendment, even at th e  
Third Reading, as it is a formal and 
drafting modification. May I take it 
that in that proviso the words “or with 
regard to such classes of construction”  ̂
may be inserted in place of the words 
“and to such classes of construction”T

Pandit Thakur Das BharsaTa
If you do not mind, the words 
“or to apply to such classes o f 
construction will be better. O thers
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wise it will be that “it shall cease to 
be in force with regard to spch classes 
of construction”. This would again ba 
meaningless.

Mr. Deputy-Speakcr: It will read all 
right—“that it shall cease to be in 
force with regard to such classes of 
construction”. When the amendment 
suggested by me is adopted the proviso 
will read as follows:

“Provided that the Central Gov­
ernment may at any time by 
notification in the Official Gazette 
direct that it shall cease to be in 
force in such areas or with regard 
to such classes of construction as 
may be specified in the notification 
on such date as may be so 
specified”.
I will now put the amendment. The 

question is:
In the amendment moved by Shri 

Deshbandhu Gupta and adopted by 
the House, for the words ‘euid to such 
classes of construction’ substitute the 
words ‘or with regard to such classes 
of construction*.

Tire motion was adopted 
Mr. Deputy-Speaker: The question is:

“That the Bill, as amended, be 
passed.”

Tire motion was adopted

INDTAN TARIFF (AMENDMENT) 
BILL

The Deputy Minister of Commerce 
(Shri Karmarkar): I beg to move:

“That the Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consideration.”

As will be clear from the Statement 
of Objects and Reasons, this measure 
is brought before the House with a 
three-fold object. Firstly to empower 
Government to impose protective duties 
by a notification in emergent circum­
stances. secondly, to grant protection to 
certain industries and to extend 
the period of protection to certain 
others and thirdly to continue for 
a further period of 3 years the 
concessions agreed to under the general 
agreement of Tariff and Trade at 
Geneva. As the House is well aware, 
prior to the Protective Duties Act of 
1944, a protective duty like any other 
custom s duty could only be imposed 
by legislation. Now under conditions 
existing at that time industries were 
started and developed very gradually 
while they orepared to face the r e ^ l a r  
and  even flow of imports for which

they were already prepared. But, Sir» 
a new situation was created by the 
war and many new industries grew as 
a consequence of the shrinkage of 
imports from outside. As soon as the 
war was over, imports flooded the 
m arket and the nascent industries which 
had gradually risen and developed 
during the war were in danger of 
being submerged under this flood. It 
was realized that unless some action 
was taken with a view to protect 
these industries, it would later on be 
too late to help the industries to stand 
on their own legs. With that object, 
a solution was found to invest Gov­
ernment with the power to impose a 
protective duty by a notification in 
emergent circumstances, such action 
being followed up by legislation during, 
the ensuing session of Parliam ent. 
These powers were embodied in w hat 
is known as the Protective Duties Act 
of 1946. The measure was designed to* 
meet conditions which it was expected 
might be merely tem porary and aŝ . 
nothing like a permanent policy in 
respect of protection had been chang­
ed, that was initially given a life o f ' 
only three years. By the time the 
Act was about to expire, it was found 
that its provisions were necessary for 
a little longer and in 1949 it was ex­
tended for a period of another two 
years. That Act is thus due to expire 
at the end of this month. As the 
House is well aware, in respect of 
affording protection to indigenous in­
dustries, it has been our policy for a 
very long time—and experience has 
shown us that that policy has been a 
sound one—of imposing protective- 
duties by way of protecting the in­
digenous industries. There are other 
methods available. One of them being, 
for instance, subsidies. But th at is- 
not a practicable measure in all cases 
and to the fullest extent possible. 
There is also the remedy or weapon 
of what we know as quantitative res­
trictions, that is restricting by quantity 
the imports of a particular commodity 
in order to protect the indigenous in­
dustry. Now, Sir, that also has not 
been adopted because in the long n in  
it has not been found to be as a policy 
—^judging by other peoples* experience- 
—which is acceptable and of being 
followed. The Fiscal Commission very 
recently after a full consideration o f  
this nroblem has also advised us, as. 
the House ir> well aware, that protec­
tion by way of imposing duties on- 
imports is about the best way of giving 
protection to an indigenous industry 
and we have also introduced a measure 
known as “the Tariff Commission Bill**̂  
with a view to place on a firm footing 
a Tariff Commission in accordance- 
with the recommendations of th e  
Fiscal Commission. Now, Sir, we w ant



4880 Indian Tariff 20 MARCH, 1951 (Amendment) Bill 4S81

[Shri K arm arkar] 
to have those powers continued, which 
were given to Government originally 
by the Protective Duties Act. I am 
aware that wlienever powers are 
sought to be given to the executive, 
they are bound to be censored; they are 
bound to be subjected to scrutiny to 
see whether the executive is given 
powers more than necessary. The 
House is aware that in many of the 
advanced countries like the United 
Kingdom, for instance, the executive 
is endowed with powers of imposing, 
modifying or lowering the duties. It 
m ust be obvious in view of the present 
circumstances—where as a result of the 
impetus given during the war, indus­
tries are fast springing up, where in 
the  new impetus created under condi­
tions of national freedom, industries 
are anxious to develop in different 
fields. But in the old days when in­
dustries were slow in development, we 
could have been content with tardy 

'm easures of protection. In this new 
changed set-up, national as well as 
international, where on the one hand 
•every other country is very anxious to 
develoD its industry and to step up not 
only its production but also its exports, 
it has become necessary for us to be 
very vigilant about the measures to be 
taken for protecting our own industries. 
We cannot just say to ourselves: Well, 

Ih is  Budget session is ended. The 
autumn session is coming. It does not 

Tnatter what measure of protection the 
industry may need. In the meanwhile. 
*we had better wait. We are not living 
■at a time, when we can afford to be 
tardy  with any measure to protect our 
industries. Government would very 
much wish that this power be very 
freely given. The proposals as em­
bodied in the present Bill are very 
modest indeed and carry with them 
very sound safeguards. Firstly for 
instance, the conditions and limitations 
attached to the discretion th at is being 
given to Government are: firstly there 
•must be a recommendation by the 
T ariff Board. If there is an institution 
about which our country could very 
well be proud in the field of protection, 
It is the Tariff Board. As hon. 
Members are aware, the Tariff Boajrd 
has been functioning in respject of 
many industries. Its examinations 
have been sound. It has come to con­
clusions which in the end all of us 
found in the m ajority of cases to be 
acceptable. Whenever Government 
wants to exercise this power under th« 
provisions of this BiU there is to be a 
recommendation by the Tariff Board. 
T hat is the first precaution taken. 
Secondly, the protective duties propos­
ed to be imposed by a notification 
whenever necessary cannot under any 
circumstance exceed the amount re­
commended by the Board, that is to

say Government itself proceed on some 
judgment arrived at after m ature con­
sideration. It does not want to take 
powers to arb itrarily  increase the 
amount of duties to a larger extent 
than that proposed by the Tariff Bipard. 
The third precaution that has been 
taken is that whatever the Govern­
ment does or propose to do. must come 
as soon as possible, if it Jhas not 
already come, before the House, the 
m atter must come before the peoples' 
rapresentatives as early as possible. 
Therefore, Sir, it has been proposed 
that any such notification shall be 
followed by legislation at the earliest 
possible time and the object of issuing 
that is obvious and Government is 
most anxious to leave the rights of this 
House in all senses unimpaired. Final­
ly the very nature of the measure
under consideration or so far ss this 
part of the measure is concerned is to 
provide us with an instrument to be 
used in case of an emergency. When­
ever it is not possible for Government 
to place the whole m atter before the 
House, it is only under those circum­
stances that Government will take re­
course to these special powers proposed 
to be given by this measure. In so 
far as that aspect is concerned. Gov­
ernment, even after the introduction 
of this measure, have taken into full 
consideration all points that could be 
urged to keep the rights of this House 
intact. With a view to remove any 
anxiety in any quarter and to see that 
Government are not given any greater 
discretion than is absolutely necessary,
I propose, with your permission and 
with the permission of the House to 
put before the House an amendment, 
which, in effect will lim it the discretion 
of the Government to the minimum 
possible extent. For instance, we 
propose to move an amendment in 
respect of para (3) in clause 3A, which 
is the subject m atter of section 2 c l 
this Bill, namely, the portion which 
begins with “During the session of 
Parliam ent commencing after the date
of the notification...........” and which
provides for legislation consequent 
upon such a notification. . We propose . 
to move an amendment providing, 
firstly, that when the House is in ses­
sion. a Bill embodying the notification 
will be introduced within 15 days after 
the notification is published. If suc?.i a 
measure becomes necessary during the 
vacation, then, in the session 
immediately following the vacation, we 
propose to introduce a Bill within 15 
days after the commencement of the 
session. It may very well be said, th at 
it is always possible to introduce a Bill 
and see that the BiU is not passed. 
With a view to avoid any such doubt 
in any quarter, we propose to move 
an amendment making provision to the 
effect that whatever happens after a
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Bill is introduced, the particular notifi­
cation, under no circumstances will 
have any eifect after two months of 
the introduction of the BilL That, I 
think, goes a long way to m eet.......

Shri Goenka: What a concession!
Shri K arm arkar: I do not think it 

is a right conception that we in the 
Government are patrons or donors. We 
are here to meet the wishes ol the 
House to the fullest possible extent and 
to discharge a duty which we owe to 
the House. It is not a concession or a 
patronage or a donation. It is, in our 
opimon, absolutely necessary to see 
tn at the House is seized of the m atter 
as early as possible. I am not a t all 
putting it as a concession. I am 
putting it as a m atter of duty to this 
House.

Shri Goenka: Why was it not pu t In
the BiU then?

Mr. Depaty-Speaker: Let the hon. 
Minister go on.

Shri Karm arkar: I think I could
answer the hon. Member quite well; 
but it will be answering his own 
arguments and I may not proceed with 
the Bill.

Mr. Deputy-Speaker: The hon Minis­
ter may go on.

Shri Karm arkar: That is in regard 
to the first aspect of the m atter.

The second aspect is an easier matter.-^ 
It relates to the grant of protection to 
certain industries and the extension of 
the period in respect of certain other 
industries. The reports of the Tariff 
Board in respect of these industries 
have been in the library of the Parlia­
ment for a  considerable period. In 
order to .j(acilitate and refresh the 
memory of hon. Members, we have 
circulated to the hon. Members brief 
summaries of the contents of the 
reports of the Tariff Board. I will n o t  
therefore, repeat what is contained 
either in the notes or reports in 
support of our plea for giving protec­
tion and extension of protection to 
some these industr^s.

The first indVfetit^trught to be pro­
tected is Sago ^btJules and tapioca 
pearls. - Th^ second is Fine Chemicals 
(calcium lactate). Then, there are. 
Pencils, Fountain pen ink. Oil pressure 
lamps and Buttons, studs and cull 
links. All these have been very care­
fully considered by the Tariff Board 
in the light of the principles that have 
been decided by Government with the 
approval of the House. These 
principles, as the House doubtless is 
aware, are, first that the industry is 
established and conducted on sound
0 P.SJ>.

business lines and secondly, th at 
having regard to the industrial or 
economic advantages enjoyed by the 
industry and its actual probable coet, 
it is likely within a reasonable time 
to develop sufficiently to be able to 
carry  it successfully without protection 
or State assistance, and third, that it 
is an industry to which it is desirable 
in the national interests to grant pro­
tection or assistance and the probable 
cost of such protection or assistance to 
the community is not excessive.

There has been one point to which I 
might invite the attention of the House 
and it is this. What has been done in 
respect of the actual burden falling on 
the consumer as a result of this legis­
lation will not be any increase in the 
burden which he is already bearing. 
In all these cases what have been 
revenue duties before have now heen 
confirmed as protective duties. One 
might well ask, what is the difference 
and if you are already imposing a 
duty on imported goods of a like in­
dustry £ind if you are not going to 
mcrease the duty hereafter how are the 
industries bettered than before? These 
duties will be stabilised for a period 
of three years and two years as the 
case may be. There is a very great 
psychological satisfaction to the indus­
tries concerned that these duties will 
not be varied at the caprice of the 
Government. I t is recognised that 
these industries deserve protection and 
the conversion of the revenue duties 
into protective^ duties will be taken as 
an assurance by the Gk)vemment and 
by this House that these are industries 
which we will be anxious to p ro tw t 
The two industries to which protection 
is sought to be extended are Sericul­
ture and Grinding Wheels and 
segments.

Mr. Depnty-Speaker: You can also vary 
the quantum  of protection to suit the 
needs of the case.

Shri Karm arkar: I entirely stand 
corrected byjgou, 15ir. Th^*  ̂ point is 
that the wAdle ‘ decision is taken on 
merits.~^ In this case, it was not as if 
we are formally converting a revenue 
duty into a protective duty. On merits 
also, except in one case, ^h ich  I will 
indicate, that is in the case of calcium 
lactate, it was found that the duty
would have to be increased to the
extent of 111 per cent, to cover the 
margin between the landed cost of
foreign imTOrts and the prodctbtion
cost of the indigenous industry. 
Partly  for the reason th a t - such a 
burden should not be p la c e d ^ n  ihe  
shoulders of the consumer,' it h£is been 
reasonably anticipated t ^ t  during the 
next three years, this ilHirostry will be 
in a ' position, with this protection, to 
minimise the cost dZ production Iqr



4im rtU^an Tarig 20 MARCH 1951 (Amendment) Bill 4S86

[Shri K am arkai:] 
s^p p ip g  1 9  production asd  therefore 
in thi4 ease lO^o, it has been found 
ree^ohable to keep to the duty as It 
was before.

SiTr I  was on the question of Seri- 
euituie. Protecticm was accorded to 
Sericulture, as this House knows in 
1934 lo r a period of five years. During 
the  war, no enquiry was possible and 
the period of protection was extended 
from time to tmie» In April 1949, tiie 
Tariff Board recommended that pro­
tection should be continued up to 31st 
March, 1951. Meanwhile, action has 
been taken to extend the period up 
to 31st March 1961. With regard to 
Grinding; wtieels, protection, as the 
House knows, was granted originally 
in 1949. At that time, there were two 
manufacturing units. A t the present 
moment, one of them  has disappeared 
and only one remains: Messrs. The
Grinding Wheels Co. Ltd. This 
happens to be an important industry. 
Grinding wheels are used in a variety 
of ways. The main users are Kaii- 
ways, machine tool factories, automo­
bile and ship-building factories and 
foundries, o n e  of the conditions im­
posed by the Grovernment for the 
continuation of protection was that the 
firm should take steps to convert itself 
toto a limited concern. This has now 
Seen done. The existing protection is 
100 per cent, ad valorem. The Taritt 
B p ^  have reviewed the industry and 
rm m m ended  that the period should 
be extended by one year.

Th9re is another m atter which I would 
1|J^ to mention before the House. 
C ^v^nm ent have reached a decision, 
^ t t t  this Bill was Introduced, in re- 
^ d  to three industries, the protec­
tion to which is due to expire on the 
m si  M ^ ch  1951........

S h x i  akU m : W h i ^  industries?
Shri Karm arkar: 1 am naming them— 

firsliy pseserved fruits in which my 
Aon. Inend is very much interested, 
posaibiy, secondly, artificial silk and 
c c ^ n  and artificial silk mixed fab- 
sics, and thirdly pickers used in  the 
textile in d u ^ y . The Tariff Board 
has reviewed thes* industries and 
th e ir reports are under examination 
^  the G overnm ent Pending final de- 
idsion OB the recommendations made 
In thoae reports, it is considered de­
sirable to extend the protection piio- 
viakaaHy for a short period, that is, 
up  to 31st December 1961. Should 
any change in the duties be loimd 
necessary in respect of any of these 
articles, it could be made immediately 
by notification under section 4 (U  of 
# 1*  Indian Tariff Act. I  have^ as you 
knov . Sir, moved «e amaidB^ent in 

vpespect of m esa*

There iŝ  another subject c o v e j^  hy  
this Bill: that is what is ^ o w  
GATT, that is the General A g re ^ e n t  
on Tarift aod Trade, entere«d into firsWy 
in Geneva and then discussed at 
Anacere and Torquay. There is some 
contusion in regard to this in the 
minds of some people. Sometimes, we 
mix up Havana Cnarter with GATT. 
1 would liite to draw the attention of 
the House to the distinction between 
these two. What we are seeking to do 
now is not to bring before the House 
what is known as the Havana Trade 
C h a r t e r ,  tnougn botti the things are 
riinning paraiiel at the same time. I 
may say tor the information of the 
House that this Charter came up 
before the Government as early as 1946 
and it was considered at various meet­
ings and several economists discussed 
the m atter and advised the Govern­
ment on it. The first tangible step 
taken was in London in 1947. A few 
countries came together and India 
happened to be oiie of them. The ori­
ginal object uf what is now known as 
the Havana Trade c h arte r or the 
General Agreement on Trade and 
Taritt as it was conceived by some 
otticials in  the United States Govern­
ment was that there should not be a 
repetition of what happened in what 
is called the inter-war period where 
one country competed with another 
with a view to save and sustain its 
own industry and to this end they im­
posed um’easonable trade barriers in 
the way of foreign imports. That was 

't h e  original object out of which this 
m atter started. Now, we were not 
wh^t might be called an industrially 
advanced country, though we always 
refused to call ourselves an industri­
ally backward country—^we occupied a 
rather middle position, being an in­
dustrially developing country. Th^re- 
tore th e ' Indian Government all along 
did its be§t both in the provisions ..of 
the Havana Charter and in  the G ^ -  
eral A gr^m en t on Trade and Tariff, 
our representatives always struggled to 
see to it that just as it was n ^essa ry  
to avoid repetition of what happened 
in t l^  inter-war period in respect of 
trad /9 barriers, just as it was necessary 
to have free ^ow  of goods and to see 
that no unreasonable barriers are 
created, or are permitted to be created 
by the arbitrary  action of any country, 
so also it was equally necessary to see 
to it that the interests of the ecoi^o- 
mically undeveloped ccMintries are i;iot 
neglected. Both in En&Umd in
Geneva and at Havana there was a 
sort of perpetual struggle between the 
industrially advanced countries wlio 
were much more interested in seeipg 
that the trade barriers were rempved, 
and ttte undevetpp^ co^intri^ “  ‘ 
w m  keen on d n ^ o f ] ^  iim ‘ 
bdes. There w«9 pracUcally a
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gle between these two sections that 
in respect of what is known as quanti­
tative restrictions each party should 
have its own way. It is obviously in 
the interest of an industrially advanc­
ed country which is always interested 
in the export of its products to see to 
it that no other country uses restric­
tions curtailing the imports arbitrarily. 
And so they tried to see to it that 
quantitative restrictions was a m atter 
of the past. On the other hand the 
undeveloped countries struggled to re­
tain quantitative restrictions with a 
view to safeguard this weapon to ad­
vance their own case for economic de­
velopment. Ultimately it was decided 
that the industrially advanced count­
ries should concede this point and 
they made two very good and big ex­
ceptions in favour of the undeveloped 
countries. Firstly in respect of those 
industries which have been developed 
during the war time any country 
could adopt quantitative restrictions 
to protect its own industries. Second­
ly wherever raw m aterial is available, 
the processing industries arising out 
of that raw material should be there 
and should be free from the prohibi­
tive and quantitative restrictions. Ulti­
mately, as a compromise between 
these two groups an agreement was 
evolved and that is what is called the 
Havana Trade Charter. But there 
were difficuties in the way of bringing 
the organisations known as the inter­
national trade organisations into actu­
al effect. Rules were laid down regard­
ing the conditions under which the 
Charter would come into force. In the 
meantime those countries who realised 
the essential value of putting into effect 
the operative parts of the Havana 
Charter entered into multilateral 
agreements by means of intial bilateral 
agreements. Ultimately the conces­
sions available were made available to 
all the countries who were parties to 
these negotiations.

Now, there is a common misappre­
hension with regard to the GATT and 
the concessions involved in this agree­
ment. We are asked many a time 
what has been the loss sustained by 
Tadia on account of this GA.TT. Or 
in ’ other words, what ha'i;,. been the 
result of this trade agreement? 
have come io.'a. sort of agreerhen^ with 
ntlJer countries saying that in resoect 
of^ imports from them, we shall reduce 
oiir customs revenue by so much per 
cent, say 5 per cent or 10 per cent, 
whatever it may be. Doubtless we 
lose customs revenue on t^at. But it 
ia not as if some money is lost to somcr 
one else. It simoly means this that if 

\vere deriving Rs. 100 as customs 
in a pBrticular year We

to a' cfei-tkin 6:}rterif In 
year. If we made it

90 then we got 10% less from the con­
sumer and to the extent to which the 
Government loses to that extent the 
consumer gains. The advantage that 
the exporting country gets is this. If 
we red'^re the duty a little on, say 
motv.  ̂ cars or radios or something else, 
then it becomes much more possible 
for the consumer here to buy that a rti­
cle because it becomes cheaper. There 
is a possible step-up of the exports. 
This position is borne out by the in­
come figures and the expenditure fig­
ures. We have to consider that in 
such a case we have neither gained 
anything nor have we suffered any 
loss. In these bilateral agreements, 
as much as we lose so much we gai<- 
That is the principle on which we are 
likely to arrive at ultimately. Well, 
as I said they were all converted into 
multi-lateral agreements binding all 
the parties to the agreement. W hat 
happened?

We in India are now at a stage when 
we have ceased to be considered in 
terms of an exporting country, export­
ing only raw materials. We have now 
to think in terms of exporting our fi­
nished products as well. It is obvious 
that if our exports are to prosper, if 
our industries are to expand, then it 
is in our interest to see to it that it is 
made impossible for neighbouring 
countries or other countries who may 
be prospective customers to impose 
any quantitative restrictions. Sup­
pose country A to which otherwise our 
goods would have gone, says that it will 
not have a single item of this com­
modity from India which it can say 
if we are not members of this General 
Agreement on Trade and Tariff, what 
will be the position? Now as much as 
80 per cent of the world’s foreign 
trade is between the countries which 
are members of this organisation. And 
our future interests lie in extending 
our exports not in raw materials but 
in fmished products and therefore it 
is to our benefit to approve of it and 
see to it that it becomes difficult for 
any other country to impose quanti­
tative restrictions on your commodi^'. 
They will not say that if they want 
to continue as mefnb^rs of the brgani- 
.sation. I ’hat, to my mind, Is th6 prin­
cipal advantage of being d member xjt 
the GATT. It Is not exactly a ftione*- 
tary axivanta;ge, W cause the rhoftet'ai^ 
advantage is Hot very much. '̂61* ih- 
.<5tance the consumer of, say ted fn the 
U. K. will get tea a little cheaper than 
otherwise and some other di^cte 
will get some 5 or 10 per cent cheaper 
than before. That is what happens !n 
the GATT. Ultimately the real ad­
vantage is since we are a fast indus­
trially  developing ̂ o u n ^ ;,  our fnterert
.s to see that there a r t  no bair l g g ^ ^
:h« way of our ibctending W r  <
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Therefore it is to our advantage to be 
party to the GATT. That is the reason 
why the Fiscal Commission also ad­
vised us that it is in our interest 
and would benefit the nation.

That is what I have to say about 
the third aspect of the proposition.

These are the three principles upon 
which this measure is proposed. There 
are a few miscellaneous m atters seek­
ing clarification here or there or seek­
ing to remove a lacuna here or there. 
They are not very important and I do 
not "propose to take up more time of 
the House in referring to them in any 
detail.

Sir, 1 should say one word with re­
gard to the amendments. We have 
very carefully considered them. So 
far as amendments relating to conse­
quent legislation is concerned I have 
already placed before the House an 
amendment which I will move at the 
appropriate time. As regards the other 
amendments relatmg to formal altera­
tions in language, we have considered 
them very carefully and found that the 
public interests would be better served 
by retaining the present language. 
There is an amendment which says in 
respect of emergency action that it 
should be taken when Government is 
satisfied. The proposed amendment is 
“when Government is of opinion.” We 
do hold that Goverment should be 
satisfied on good grounds that 
emergency action is necessary. 
But the words “is of opinion” is 
very weak. After giving careful atten­
tion to all these amendments in res- 
oect of both form and substance it is 
my duty to tell the House that we do 
not find it possible to accept them. As 
regards my own amendments, one of 
them I have tabled and another I have 
the intention of moving and there is 
also a third one. The reason why 
this measure is not to be permanently 
nlaced on the statute book is that we 
rlepend on the reasonableness of the 
Parliament existing then and the 
reasonable need of the industry to bo 
prol«<*tt‘d and the reasonable measure 
of enitrgenry that may possibly arise 
in resD ect o f ‘industries to be protected. 
Therefore we are quite contentHo havp 
the power for thje timfe being and 
pection 3(a) may bfe there on the statute 
. book for two years onb’’- I am draw­
ing -narticular Attention to this fact 
lest th*:* m atter may be' t r a v ^ e d  over 
8®oin durin? the rourse of the discus­
sion. - . - • . -

Mr. Depu^-Speaker: Motion moved: 
*‘Th«nt tb»^-Bi1l fu rth tr to amend

tV^Irvliaa TarifJ Aft* m 4 .  Ik  taken

488D

Shri T. T. Krishnamachari (M adras); 
I heard my hon. friend Mr. K arm arkar 
with the attention that a speech like 
the one that he made deserves. I would 
like at the outset to congratulate him 
on the masterly way in which he dealt 
with a difHcult problem. I must say 
that I have nothing to find fault with 
in regard to his proposals for granting 
protection to certain industries. I must 
also express my admiration for the 
manner in which he explained to the 
House the princioles underlying the 
General Agreement on Trade and Tariff 
and also the Havana Charter, knowing 
as I do that he is most competent to do 
it, having been a member of the dele­
gations that went to the various con­
ferences in that regard.

But I must say that I am extremely 
disappointed that a former colleague 
of mine in the back bench should after 
translation to the celestial heights 
muster enough courage to support a 
proposition which in 1951, in a Parlia­
ment supported by a Constitution and 
in a House which has got ultimate con­
trol over the destinies of this countrj% 
he asks us to accept and give our ap­
proval to.

Sir, I have been in this House for a 
fairly long number of years. In the 
days when you and I were in the oppo­
sition we used to fight for protection 
of nascent industries which needed 
protection at the hands of a foreign 
Government. I remember that year 
after year I used to bring for­
ward to the notice of the then 
rulers all their promises made in 
1942 that industries started during 
the war would be protected. But no 
adequate protection was given until a 
Tariff Board was appointed in 1945, 
which was followed by the Protective 
Duties Act of 1946. I was not in the 
House at that time but I have read the 
proceedings. I have seen that very 
eminent Members of the previous 
House had taken part in it and I be­
lieve the Deputy Speaker also partici­
pated in it. But circumstances today 
are totally different from the circum- 
stanc'es that obtained in 1946 and even 
if one peruses the Act passed in 1946, 
which was for a period of three years 
and was subsequently extended for 
two more years, he will find that the 
Present Bill is not an improvement on 
it as in clause 2 of this Bill one flnds 
that our nopular Government in their 
firm belief of their own popularity and 
their ability to convince the Members 
of this House of their hona fides seem 
to have felt convinced that it was ouite 
onoueh. if they sav that when the P ar­
liament assembles they will introduce 
a Bill. The very fact of introduction 
was fnough. whether the Sill-was p A ­
id  bi^ribt. t  hnt htefWevet*
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hear, because we are always thankful 
for small mercies, that my hon. friend 
Mr. K arm arkar has sought to incorpo­
rate the halting provisions of the ori­
ginal Act, in his proposed amendment 
to clause 2 which is now sought to be 
continued, whereby some kind of legis­
lative sanction will become obligatory. 
It is a great concession, though to any 
person who has had occasion to refer to 
the original Bill it is no concession at 
all. Actually I do not know how any 
draughtsman thought that clause 2 of 
this Bill would ever pass muster in any 
intelligent legislature. It shows that 
my hon. friend the Minister for Com­
merce and Industry and his Deputy are 
ill-served not merely by the drafting 
department of the Government of 
India but also by their own depart­
ment, who have not scrutinised this 
particular measure. Anyway I do not 
want to labour that point, since the 
Mover proposes to amend it.

There is one moot point in regard 
to this particular m atter which I 
would like to raise. It is all quite true 
that most of us want protection to be 
given to industries, protection which 
the Tariff Board considers as reason­
able and adequate. But then we are 
not in 1946. The Central Assembly in 
those days used to assemble twice or 
thrice a year for short sessions except 
for the Budget session. We expect this 
Parliam ent to be almost continually iii 
session, seven or eight months in a 
year, and we want to make it obliga­
tory on the Dart of Government, which­
ever party is in power, to make this 
Parliam ent to be in continuous session, 
because we do not want to allow them  
to govern as they like. And here I 
would like to utter one word of cau­
tion, though it might be mentioned 
that I could only claim the right as 
a person who by mere process of time 
and elimination has become sufficient­
ly senior to be in a position to utter 
that word of caution We here, both 
in the Parliam ent and in the Govern­
ment, are proceeding in two opposite 
directions and if we proceed in those 
directions unfettered, nothing but di 
saster will ultimately overtake us all. 
In a popular Government, the members 
thereof who were probably back-ben­
chers Iflre* me a few days ago now sit 
in the front bench the moment they 
gat into rfflcG the advice of their ad 
visert or their secretaries becomes 
.=;acrosaiict. I have nothing to say 
against the Secretaries as such. The 
Secretarv wants to get things done ex­
peditiously and naturally he suggests 
ways and means in which things could 
be done expeditiously. But Parlia­
m entary .democracy Is a slow form of 

and we cannot.be impati-A t tn Uvt t M ig h t

chance of speaking today because the 
other Bill before this might not have 
gone through. That cannot be helped: 
Parliam entary business has to go on 
in that manner. But it is better for 
the Ministers, their Secretaries, Joint 
and Deputy Secretaries to realise that 
the safest way of carrying the Parlia­
ment with them is not to try  to bypass 
it but to take it along with them. The 
other aspect which I think is even 
more dangerous is this. I would ask 
my hon. colleagues in this House to 
forgive me if I tread on anybody’s 
corns.

We in this House and in the Com­
mittees attached to it sometimes feel 
that we can interfere in the day-to-day 
administration of this country. We 
would like to have a little more power, 
but yet we would pass a measure of 
this nature which practically gives 
away—signs on the dotted line—the 
right to legislate to Government on 
matters very important. At the same 
time we would like to interfere in the 
appointment of this person or that 
person, in trying to dictate some policy 
in regard to some particular Ministry, 
and as a consequence we go on pitch­
ing into some individual officer who 
we think is not behaving properly, and 
start a game of heresy-hunting. Well, 
if heresy-hunting goes on, the obvious 
result will be that the administration 
will break down, as the administration 
will truckle to the desires of Members 
of Parliament. They will try to meet 
them in the various ways in which only 
they can meet, and ultimately the 
administration and the country will 
sufTcr.

But how are we going to stop the 
two cross-currents assummg greater 
momentum? Well, we are ignorant, we 
are a mass of people who are likely to 
be led away by temptations. But here 
are peoole in the Cabinet selected, 
hand-picked men on whom responsi- 
)»ilitv is out, and often time they justi­
fy that responsibility by becoming ex­
tremely sober and conservative. Why 
do they not at any rate stand up and say. 
"Well, so far as we are concerned, we 
will check our proclivities to grab from 
Parliament its legitimate power, and let 
the Members cf. Parliament in due 
course understand that we must be 
left free to deal with the day-to-dav 
administration and heresy-hunting In 
regard to any particular set of officers 
should not start.” Sir, I do this in all 
humility, because I see that these 
trends are very dangerous. The 
Government is seeking today to get 
more powers, but supposing we do 
give them the powers? LH we t'&e
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There is an old Act which gives simi­
lar powers, powers of a similar nature 
subject to the modifications that my 
hon. friend proposes now. But is that 
necessary? An hon. friend, in explain­
ing the provisions, told me, “Well, the 
Government must have executive 
powers because once they say they are 
going to increase the duty on any 
article and bring forward a Bill there 
will be speculation.” I want to tell the 
House that that argument would not 
hold good because this is subject to the 
Tariff Board making an enquiry. And 
Tariff Board reports are not secret, even 
though they should remain secret until 
they are published. Practically every 
vested interest in this country knows 
what the trend of the report of any 
enquiry will be and they probably may 
even have read the report before its 
publication. For that m atter, I may 
tell my hon. friend that in regard to 
the report on the sugar industry, I knew 
long before many people knew of even 
the paragraphs to which the Govern­
ment objected, which they wanted the 
Tariff Board to sort of erase from their 
report. These secrets are public pro­
perty. If Cabinet secrets are not Cabi­
net secrets, you cannot expect Tariff 
Board reports to remain secret. So, if 
the speculator wants to speculate, he 
can speculate in the belief that the 
Tariff Board report will be accepted 
by the Government. Secondly, grant- 
initf that once a Bill is introduced there 
will be speculation, there is nothing 
to prevent my hon. friend, Mr. Kar- 
markar, instead of bringing a Bill with 
the provision of clause 2 as it is today, 
to put in the wording of the Provision­
al Taxes Collection Act which is the 
one that is followed in regard to the 
Finance Bills. On the 28th February' 
the Provisional Collection of T axes  
Order comes into being and even if w e  
chah^e the contents of the Finance Bill 
all that has to be done is to refund the 
taxes collected if the taxes collected 
are more than what they ought to be 
when the Finance Bill becomes Irw. 
Well, some such thing is possible. After 
all. human ingenuity and the ingenuity 
of my brilliant friends on the Treasury 
Benches and their advisers is quite
equal to devising a scheme by which
fiome such provision can be incorpo- 
Mited in this Bill. But on the other
haSd the treasury bench says, “This
power was givefi' to an y»lien Govern­
ment in 1946. why should we not have 
It?” 1 .'sJ'v ngnin. T am one of those who 
n e v ^  liked the alien Government but 
I am o^e of those who feel very un- 
hmpny that inspite of the fact thpt 
aliens have i?one their influence stil^ 
remains .‘domlnani In th is country. I 
itm tHAfe f v e ^  nn-
miipy bWrauN T Hnd that the Hritiih

economic strahglehbld oh this coiintty 
IS tighter than it was in 1946, th a t nfiy 
non. friends in the front bench when 
they see a white face, melt like buttfer. 
And as I said yesterday, it only Ih  a  
country like ours with a popular 
Government that foreign interests likiB 
Dunlops and Firestone can flourish, 
where the poor planter, plantiiig. labour 
and the poor investor in those planting 
m dustries have been suffering for a 
period of years. So, the fact that the 
Government has changed does not 
mean that the outlook of the Govern­
ment has changed. We are now more 
careful. We do not want to tread on 
the corns of vested interests because 
our relationship with the Common­
wealth might snap.

Therefore, it would be wrong for us 
to give our approval to the provisions 
of clause 2 on the mere supposition that 
It IS a popular Government that 
sponsors it; that we did it in the case 
of a foreign Government and we should 
do likewise in the case of a popular 
Government. As I said before, a 
popular Government has to keep the 
Parliam ent continuously in session and 
therefore they could come to Parlia­
ment at any time they want. The 
other factor is this. A popular Govern­
ment is far more prone to the pressure 
of powerful interests than the foreign 
Government was. So far as the fo re i^  
Government was concerned, they were 
prone to the pressure of only one 
interest, that was the British interest. 
Our popular Government is prone to 
«ie pressure that is brought upon them 
by diplomatic interests, by I n d i^  
capitalist interests and all kinds of 
interests. Sir, I can say in this House 
that last year when the Fihance Bill 
was introduced I objected to a  
particular provision. I took uif the 
m atter with Members of Cat>inet I 
dijJ get a very patient hearing, but 
still the m atter Was too Ikte, the 
promire was given, the Cabinet Was 
committed, the Government was com­
mitted. and so the House had to be 
committed ipso facto\ Well, Twill ask 
my hon. friends on ,the trea su ry  
B ach es: Do they envisage that with 
a Party  which belongs to them in power 
in the House, it is possityl'e .f6t ttte 
Hbu^. to gay, will Hot *k:cdpt a
fact adcoihpli for which tE'e IvfiStiry 
h a s^ b ^ h  the ^ ^ s e ? ” Ko. it %  
possible. Even thdugh I; might liave 
a consciehtl6us objection, to s u t tp ^  
G < n r e ^ « i t  action 1 ^ou ld  stay W a y  
from the debate rather than get up dna 
oppose a measure which seeks to put 
the irnpHmatnr on an action taken by 
my hon. friend the IVtthistei* df Coni- 
merce anti In d u st^ . -Even 
while it MW a
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of Parliam ent—unless its opposition is 
very strong—ever revising or counter­
manding executive action by a 
Government of this nature is very 
remote. Therefore, I plead, as this is 
also a m atter of educating our people 
to discharge their responsibilities 
adequately, do not fetter the freedom 
that Parliam ent will have—leave it to 
Parliament, when it meets, to impose 
or not the duty by a Bill. The moment 
a Bill is introduced and the Parliam ent 
gives its approval to such introduction 
and then protection can come into 
operation to be rescinded or amended 
as the Parliam ent chooses when it 
passes the Bill.

Sir, I have no time left. There are 
one or two points on which I would 
like to expand, but I do not think it is 
possible. There are other Members in 
the House better versed than I am in 
this particular m atter....

Shri Sondhi (Punjab): Why do you 
not continue tomorrow?

Shri T. T. Krishnamachari: I am
afraid I have not got the good 
fortune...

There was one reference made by 
my hon. friend about U.K., that 
such-and-such a thing was done there. 
But might I mention to my hon. friend 
that in U. K. delegated legislation was 
watched very carefully? There was a 
Committee there, a Parliam entary 
Committee, which was fissisted by Sir 
Cepil Carr who is a noted authority 
on delegated legislation and who is a 
Counsel of the Speaker of the House

of Commons. The Committee reviews 
all delegated legislation very carefully. 
I do not think any such position is 
available here. Sir, we have given 
powers to Government in regard to ex­
port duties the other day, Dut export 
duties are of a different category al­
together. Pressure groups are not 
quite so powerful or are not quite 
so interested there, and in any event 
things change very rapidly in the Ex* 
port m arkets which needs quick action. 
But so far as import duties are con­
cerned which have to be supported by 
the recommendation of the Tariff 
Board I do not think these emergency 
provisions are necessary particularly 
in view of the fact that ParUament is 
likely to sit most of the time during 
a year. I would earnestly plead with 
my hon. friend the Mover, and with 
his senior the Minister who is present 
here, that they had better drop this 
particular clause, and not to tinker 
with it so that we could have some 
notional satisfaction that we have been 
able to persuade the Government to dot 
the i’s and cross the Vs. Let them 
make a beginning from now onwards 
that they wiU trust ParUament to do 
the right thing and not increase the 
number of delegated legislations in the 
Statute Book.

5 P.M.

Sir, subject to these observations I 
support the motion.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Wednesday, the 21st March, 1951.




